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LEGISLATIVE ASSElIBLY. 

Monday, 1st February, 1937. 

The Assembly met in the Assembly Chamber of ~ CQunQil 110ulle. at 
ElevfIIl of. the Olock, Mr. President (The HOtiourallle: Sir A.bdtii' RslIim) 
in the Chair. 

MEMBER' SWORN. 

Mr . .Arthur deCoetlogan Williams, M.L.A. . (Government of India: 
Nominated Official). 

MESSAGE FROM H. E. THE GOVERNOR cmNER.AL. 

RAILWAY BUDGET DATES. 

111'. Prlllldtllt (The Honourable .Sir Abdul' ltlihim): I have received 
a Message froin His Excellency the Governor  General regarding the 
Budget dates. The Message is as follows: 

""(Yf' IAe flUl"fJtJ'e. 01 ,,"·.eetion (1) 01 ,ecti01l67·.4. 01 tAli ·Oo't!en.m-eftt ·01 [fldia 
det and in flUr,u""ee 01 rule. .", .#6 and 47 01 the Indian Legi.lative Rule" I, Victor 
A.lezander lohfl, IIfMfJue" 01 Linlithgow, here6y tl'J11IOint the 10110 wing day, in /luper· 
.el8iOIi 01 '10ft olHrlGY Pel in my .,.aer tl6ted tM 17tA De08fflber, 1986, lOT the 
p"lIentatior& to tAt Legiatative ..t8lemblll 01 tAe ,tatem.nt Of the. e,tiflUlted .mnlUll 

8.,.ditllre aruI revenue of tAe GoreTftor General "n OOWllcil in ,.e,p8et of Railv:o,l. 
Ufld lOT the ,uhequeflt dug .. in rupect t/'8Teol in 'M Legitlative A"em61y, namely:· 

itue,day, the 16tA l'ebrllllf'1J, 19$7 

I'ritJay, the IOtA F.b,vtlf'1I, 1987 ... 

'l'ueMlay, tAe ~  F.bMlfM1I, 19$7 
Wedneedtiy, the '.ItA ,eII,!IINV, 19$7 
'l'A'mday, tAe 'StA February, J987 
"riday, tAe 16tA .l'ebTvary, 1987 ... 

NIIW DELHI; 

'I'Ae 80th lanUfMY, 19$7. 

Preeentatioll in the Legi,· 
lative A"emblll. 
Ge1l8ral di,cu,lion j" the 
Legj,lative ""embly. 

... ~ Voti"fI On Demand. lor 

... Grant8 in tAe Legislative 

... A"embly. 

(Sd.) LINLITHGOW, 
Vteeroy and ~ .  

QUESTIONS AND ANSWERS. 

CIvn. SUI'f I'ILBD BY MB. J. CABOLL, FOBMULY A ROMAN CATHOLIC MJu'uDY 
0IuPL4D' D".'lBllAaoIIDIOOUJ: 01' Ad.A,rO. TBB IbCOTEBY OF Hlb 
SALABY • 

. . ~  ....... AAI .All: (a) Are Government aware that Mi'. J. Carroll, 
~  a Boman Catholic Military Ohaplain in the Archdiocese of Agra. 

( 327 ) A 
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filed a civil suit in tbe Court of the . ~ ~ pun (suit No. 2U 
<>£ 1985) for the rel,overy of what he deellled to bellis' due, in respect of 
.half of his sanctioned salary against the Archbishop of Agra? 

(b) II> 'it, Il. fact that the Archbishop of Agra in the ahove mentioned auil 
'pleaded that the plaintiff, Mr. J. Carroll, was not entitled to more than half 
hil! salary us he was under a Vow of Poverty? 

JIr. Q. :L 'I. TotteDham: (a) and (Q). Tbe Government have ll() ~ 
formation. . 

R&LlIIA.8E OF THII . A A ~. OF NABlU.. "\ 
325. *lIr. LalchaDd Bavalral (on behall of Sardar Mangal ~  Will 

'Government pleaBe stwte whether they. have considered or' are ~  
eon sider the question of the release of the ez-l\Iaharaja' of N.bha\:at the 
time of Coronat,ion Darbar in Londcm· or in India? 

Sir Aubrey lIetcalfe: No, Sir. 

1Ir. Lalchand Bavalra1: }vIav I know from the Honourable Member if 
there have been any conditionlJ OD,. whieh, his . ~ ~ ~ ~  
Has he been detained under any conditions which he has to perform be. 
iore he is released? 

Sir Aubrey lletcaUe: That is not Ii' subject. whiah I am prepared to 
discuss on the 1l00r of this House. 

GBIEV ANCES . OF THE PEOPLlII OF THII DBLIII .. P.BovmOJD. 

326. ·1Ir. II. Ala! All: Will Government be pleased to state what 
'Practical l'esult-s have follov .. ed in respect of the various answers Govern-
ment have ~  to the questions I have put during the Jut two yeare 
regarding grievallce" of the people of the Delhi Provjnce with partioular 
r('ference t,o: ' 

(0) t,he preferentiAl cillims of the peopleo£. Delhi in' tbe various· 
Government Departments of tlhe Province, especiallY' the 
Police, the J udiciar;v, the Revenue Department, the Irrip-
tion Department and the Public Works +>epartment; and 

(b) the huilding of new and suitable courts in a centrflliplace? 

'l'ILe HOD.OUrable Sir Henry Ora1k: (8) The Honourable Member pro-
b!lbly has in mind his que"tions :Nos. 103, 105 and 106 Bsked. in February 
1935. In "iew of t,he replies given b)' me to these questions D,O further 
llction was called for or taken. 

(b) The ('onstruction· qf .1\ new buildi,ng ~ . the courts is under con-
sideration. 

; r , '1 

GllIE'VMlIOOlIIS OF THE PJIIOPlJlCIF 'l'JIII 'DIB.m ,PBovmOJl.:' ".:::-
' .. : \ f .' 

327. -Mr. II. Ala! .All:. ~  GO\'ernment ~ ~  fiQ _te ; what 
prnetioal rnsults ~  followed m respeotof. the '\>'iui8d .~~ ~~  
ment have givtln td' the questions I' ha'te' put during the laid two ye'ar8 . , 
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l'egarding, srievancee. :.Of 'the people· of th Delhi Pi'Ovfuee' '\Viib ~ ~  
reference to: • 

(a) the schemes of relieving the congestion of the old town, and 
improving th-e civil amenities. i.e., drainage, water-supply. 
maoadamised roads, etc., of estates owned by Government: 

(b) relief of the rural population of Delhi Province froPl professional 
tax, tax on wells and remiuion of land revenue; and 

,(c) educational facilities for students in the educational institutions 
and, medical and engineering colleges of other provinces? 

1I1r GlrJa ShaDbr BaJpal: (8) As the Honourable Member is aware', 
Government are considering the formation of an Improvement Trust for 
Delhi, which could deal with the mattaa refelTed to by the H<.onourable 
l{ember. . 

(b) Enquiries have been made and 8' reply wm be furnished to the 
House in due course. 

(c) There is no bar to Delhi. students joining the engineering col-
1eges in other provinces except the Poona College of Engineering to 
which only studeats residing in the Bombay Presidency afe admitted. 
As regards medical collegiate education, the Government of India are 
still in correspondence with t.he Local Governments on the subject. 

GBIBV 4liCJIIS OJ' THE PEOPLE OJ' THE DJDLm: PBOVIWO'B. 

328. -Ill. Ji. Ala! .All': Will Government be pleased to state what 
practical results have followed in respect of the various answers Govern-
ment have given to the questions I have put ~~.~  last. two years 
'-regarding grievances of the people of the Delhi Province. with particular 
Teference to the supply of cheap electricity ~  ,both ordinary and power 
,consumers? ' 

.. SIr .Gll1a ~~ BAlPal: .The, ~ .~  ~.~  of , 'flec-
trlclty In DelhI IS being lDvestlglloted 'by an expert conllDlttee. 

PRODUCTION OJ' ELJIICTRICITY A.T THE KALYA.li PmvuHol1lJII.<' 

829. *Dr. Zl&1I4dlD .&lamad: (a) What is the cost of producing elec-
tricity per unit at the :Xalyan Power House, aft-er aU()wing interesto 
charges, depreciation and working . expenses? , , ~.  

(b) Is the presentinstalllition' capable .ofproducing more' electricity 
without substantial increase in the capital? If so, how many units per 
hour? 

(c) Is it a fact that the Great Indian Peninsula Railway or the· Bom-
bay, Baroda and Central India Ra;Iwa.:v purchase electricity from Town 
Supply Companies for ,COllsumption in ,Bom,Qay·:nnds1.lbt/lba.'? " It 1O,,'how 
much? ' 

(d) Is it not a fact that the contract of the Bombay Town Su'pply 
,Company will soon expire? . " :,:,/'. :' ': ,', 

(e) Are ~~  jn the ~~ ~  ~ ~ ~  •• ~ ~ ~. ~  
'notice that. the Bomlitiy,· Baroaa l,mdCelitral IndiA and <1r£itt tndia,:l 
Peninsula Railways will purchase electricity from theXalyan Power 
Bouse to the extent, of available supply? ' 

A 2 



.LEGlIiI ..... TIVt: .A881!1I1aL'Y. [ls'1' FEU. 1937 .. 

The BQIJ.01Il'ab1. all Ku"'1IllDM zatnaIl&h DID: . (8) Slighblt'over-
half an anna per unit on the present output . 

• 
(b) Yes, bui some extra plant would be required berore the installa-

Hon could supply the whole of the ~  fort.beGreat Indian 
Peninsula and Bombay, Baroda and Central India RailwaYII. 

(c) The Great Indian Peninsula Railway purchase the grE!ater part ot 
their ~  from the Tat. group of ,hydro-elec1k"ie 'cottlpanies and 
the Bombay, Baroda an<} Central IndiM· Railway aU their requirements. 
About 70 million units {or Great Indian ~  and 8.0 m.iUion. for' 
Bombay, Baroda and Central India. . :'.:" ;., '\' ,. 

" , 

(d) 'the oOlltracts with this group of companies caR be tetminated on 
Srd February, 1940, for the Great Indian Peninsula and on t& Slst, 
December, 1942, for the Bombay, Baroda and CenU'a1 India. 

(e) Government have already given notice of termination of the con-
tracts for the Great Indian Peninsula Railway. Nearly three. years will 
elapse before decision has to be made as to the future supply ~  elec-
~  to the Bombay, Baroda arid Central India' Ral'nv/lY. 1Jefore that 
date, the Bombay, Baroda and Central India Railway Company will, no· 
doubt,Bubmit proposais. 

Government have under consideration a seheIna for IIUPIJlying all the· 
electric power required fo1' the Great Indian Peninsula Ra-ilw"l from t,lle 
Kalyan Power House. .. 

Dr. ZIaa4dtn Ahmad: May I know whether Government e.re utillaing 
the 'Kalyan Power Stat.ion in full, and whether the JD,aximum quantity 
of elecmoity that the plant could produce is now being' produced and 
utilised? 

The ~  Sir Muhammad Zatru,UahQQ: I um afraId I wit[ 
have to require notice of that question. 

Dr. Ztau4dtn Ahmad: The next point I ,,;ould like to ask is-at what 
price do the Great Indiall Peninsula. and . Bombay, BatrOda and CEmtra[ 
India Railways purohase electricityirom ,the Tats. group· of oompanies? 

The BODourable Sir . ~  ZafruUalL.p-: I would also have 
to require notice of that ~. 

Dr. ZIau4dlD Ahmad: Have Government ~  a profit aud loss 
aocount of the Kalyan Power Station? 

'l'Jle Bonoara1tltSlr KabdUBad ZItftill6 DaD: I imagine BP...,....like-
every other business concern. 

Dr. ZlauddlD Ahmad: Is it a paying conoern? 

~ .~~  al\' .. b ...... ~ Da: I am afraid I could' 
~ say; J. will hlWe to find out, if the Honourable Member. will put 

down a question. 



QUBtlTlON8 AND ANSWBRS. 

Dr •. m.u.dcUD. .... ad: Government have got a-powk .. ~ .  atKal-
.J'an, and it should be utilised in full and it should be made' a paying 
concern. Will the ~  ~  ~ ~  ~  ~~ ~ .~~ ~  

.. • ..j ".:: .' "I·"" ," • 

'1'11, HOIlOurabI, Sir Kuhammld Zafrullah EhaD: I imagine the an-
swer would be in both cases yes, but, in ordt:rtp. iiv, a. ~  IIfPly, 
I muet find out about it if the Honourable Member will put down a 
question to that etleet. . 

:STEPS TO, ~  .A ~ iN .OASE PBOTlUO'l'BD hiOOSTBlE8 MAE • ..t. PItoJTr A ~  nm 
AM;OUNT CONTEJlPLA.'1'BD <BY· THJII TA.Rln Hoop. 

880. -Dr. ZiaudIUD Ahmad: (a) In csse of protected industries ;making 
·a profit above the amolll'lji ~~~~ . ~~  ~ .. GoVIrn-
ment propose to take' 'aile 6f thelollowing steps in the intereets of ~ 
payers or consumers: 

(i) to diminish quantuttl of protection; 
,.:. 

(ii) to levy higher ~ ~.  

(iii) to levy super higher tax of 10 annas in,.a ~ .. C?p, tire PIOfit 
in excess of the amouni contemplated by the Tariff Board; 

and .. ,.. , ... L' P' .. :·" ""'i 

(iv) to keep the excess profit in resehe for th&period of depressibn" 

(b) Which of the above methods do Government propose to enforce in 
<Case of Steel aud·houCompanies?· 

'l'he Jlonourableilr Jiulwnmad ZaIrul1&h 'Khan: ~ . The 
aetion tftat can be' tate!) during the currency of a period of protection 
in regard io 8 ~  duty that has become excessive for the purpose 
-<If securing the, protection intended is, ~  in section 4 of the 
Indian T.iff A~  1984. It· is however not necessarily ju.tifiable to take 
osuch action merely because the calculation On which the duty was based 
.has proved ~  in regard to one pa'l'ticular factor. 

lh.Zl&U4& .AIimad: In view of the fact that ~ Sheet ael bon 
-companies are paying very high rate of dividends, milch more than what 
the Tariff J3Qa1ld recommended, and, in view of t.he faot that they are 
riot creat,ing n reserve. will it not be taxing the tax-payers too n1uch, af, 
after seven years, these Iron and Steel ~  :CO;mtl. ~. . ~ on 
the plea of being il national industry and askmg for prottlction' while they 
have been squandering the money that they have been collecting? 

I 

; 'ftIe Hew. WI • IItlwilJIUNI ~ Dd: J am afraid that i8 
an argumem milo which I ("luinot enter. . 

Di; ..... Muu4: WillGO'Yemment look into the rnlitter? . 

ft' JIcJDOarabl, Sir .uh ...... ~ JlM'ii: Go'Ve",ment wm: 
oortainJy look into the •• "r. They 8M constantly teviewin@. the posi-
~ . . I 
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Dr. Z1&1IddiD AJuDacl: Will Government lay a statement -of the posi. 
tion on the table? 

'1'he Honourable Sir Mvbammtd ZIfrullah Khan: When the occasion. 
arises. 

Dr. ZlauddiD Ahmad: Does it not amount to foroing ilie oonsumers.. 
by civilised robbery or dacoity to pay large sums for ~ products in order 
thRt the companies might make huge profits and pay large dividends to 
the shareholders? The Steel Company afterwards will come again and 
put forward the plea that, in the intel!8st of the national in(b,lstry, pro-
tection must continue while as a ma.tter of fact, they have been misusing 
their protection and paying large dividends? i, o.l .•.. : 

The HODourable Sir Muhammad za.tiulJ.&h Khan: Is that not some-
what hypothetical? 

Babu Baljnath Bajorla: When. does the protection ·expire? 

'!'he Honourable Sir Muhammad ZaftuUah' Khan: After four yeu'rs_ 

Dr. ZlaudcUD Ahmad: Will it again be renewed? 

'!'he ~  Sir Muhammad Zafrullah Khan: Who cal, say? 
Therf; is to be an enquiry in between. 

INCOME FlWM LICENCES AND DuTY ON RADIO SlIT8, B'l'C. 

381. -Mr. M. Ala! All: (i) Will Government ~ .  ' 
(a) the totai amount of ~ .  ~  on: ~  ;Wo set_ 

for the years 1988-84, ~ . 1985-36 IWld 1006-87; and 
(b) the total receipts on licenceafor the s8lIDe period? 

(ii) How many new stations have been opened, -and where? 1£ no new 
stations have been opened, why not? 

(iii) Is there a permanent cadre for theD. I. R.? If not, do Govern· 
ment propose to attract to and retain in the service f ~ . :who are 
best qualified to hold va:rious posts?' . ,> • • 

There is R misprint ill part (iii) of the question. "D.1.n." should' 
read "A.I.R ". 

'lIle Honourable Sir J'rIDk Boyce: (i) (a) and (b). A statement giving 
the required information is laid on the table of the H;ouse. 

(ii) No new broadcasting station has been opened recently. As the 
Honourable Member is, aware, ,8·scbemefor the d8veJ.epment.ilf k'bad-
casting in IndiaJ was approved by the Standing Finance Committee onlY' 
last September and the provision of suitable buildings and sites, as well 
8S the process of ordering and obtaining the new. '-8ppUatu, 1'84lUired.,. for 
the new stations in that scheme must take time. Orders have recently 
been placed for the ~ . appar ••. '. ',' ~ .,i·-'" .: ,,)-',,';";-
. (iii) The reply to the first part is in the negative and the second ~  

in t·he affirmative. • 



1933,34 

193'-36 

1935·36 

1888·37 

" 

QUESTIONS AND ANSWERS. 

Year. CUltOm. duty. 

RI. 

',08,000 

7,83,000 

. - J 10,8.1,000 

8,83,000 

333 

LkeDBe ~ 

----_. 
R •. 

J,G9.000· 

1,66,000 

2,66;680 

2,30,'700 

Upto December 1938. i 
DEVELOPMJ:n OJ' THE INDIAN' MW.&lrl'fLE ·SlrIPPINO. 

882 .• Mr. M ..... i Ali (on behalf of Prof. :N. O. Rtonga): Will Oovern-· 
ment be pleased to state: 

(a) if they have perused the paper by Prof. Naidu of Chidam--
baram Universit.y. read at the Indian Economic Conference, 
about the future of the Indian Mercantile Shipping; 

(b) whether they propose to take special measures to develop the· 
Indian enterprise in this ,direction; and 

(c) if ~  by\\'hat ~  

The Honourable Sir Mubammad Zafrullah Khan: (n) Oovernment 
have not seen the paper ~  to, but they have seen extructs from 
the paper which appeared in the press. 

(b) aud. (c). It 'is riot Glear what "special measures" al'e particularly 
ihtended, but' the action' which has be-en and is being taken to encourage 
the development of the lndian mercantile marine WillS detailed in my 
reply to a' supplementary qupstion asked' by Mr. Satyamurti on the 5th 
F.ebruary, ~  with rpference to his starred question No. 75, to which 
the attention of, the Honourable Member is invited. 

STBlXE ON THE BENGAL .~~ A L  4¥. 

888. *Mr. :K • .IAf 411 (on behalf of 1?rof. ,N., G. Ranga): Will Govern-
ment be ple8se'dto state what Ilction has been taken by them to stop 
the strike' on the Bengal .~.  Railway ,or ~  about a ~  
between the Railway Authontles and the strlkeN? If no actIon was 
~  ~.  . ," , 

, ~. " ,". . 
;,: ftt 1IODoar..... SIr :rraak ••• : The attention of the Honourable 

Member ii-invited 10 the 'reply I gave to his starred question No. 292. 
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TRAVELLING OJ' EXECUTIVE CoUNCILLORS OJ' THB GOVEBNlllDT OF INDIA m 
AEROPLANES. 

. .' \ •. \. " ~  I 

334. -Mr. SrI ~  (8) Is it a fact that Exeoutive .COUDcillors 01 
the Government of ". .~ ... ~  jl.'nel ... hy, ... aeropJanes 2 .. _.Are. .. ..theaa.. 
~  cliartered for them or do thE'Y travel BR ordinary pall-
!o!engers in regular service aeroplanes? 

(b) What is the cost of nn aeroplane journey per mile for an Executive 
~  ? 

(c) Who decides whether a journey is to be performed by an ~  or 
L~ railway? , 

(d) Are Government prepared to prohibit the Executive Councillors 
from travelling by aeroplanes ~ , , 

·7' 

"lhe Honourable Sir Henry Oratk: (a) Yes, either 8S passengers in a 
regular air service machine or in an air taxi hired for the oCClAsion orin: 
Oovemment. aeroplane. 

(b) The approximate cost is 8S follows: . . ............ . ........ _._ ..••. 
.. . -(i) -For regUlar" air - maii ";e-lviee . 'machines--8i annaR for long 

~  and 6 8DD8S for short journey •• 
(ii) }'or nir taxis (depending on the type of machil;), ~  

]2 annas to BB. 1.4.0. c'., !': _.<. 
(iii) For Government aeroplanes-Reo 1. 

(c) 'fhe Honourable Member himself. 
(el) The answer is in the negative. 

FOREIGN EXPERTS EMPLOYED BY GoVEBNJrIENT. 

333, -Mr. O ••• Kuthvanl& KudaUar: Will Government be pleased 
to state: . '. 

(a) the number of experts from European countries employed b:r 
them and by the Local Governments at the suggestion of the 
Government of India during the years from 1980 to 1986. 
to investigate problems in India connected with vanoUi. 
aspects of administration; 

(b) the expenditure incurred. in conneotion with parl (a) above; ad' 
(c) the cases in relpect of (a), in regard to which the untiatiTefor 

the employment of esperta ~  from the ~ 
or other bodies in the United Kingdom? 

'!"he Honourable IMr .IID!)' 0raIk: (a). (b) and (c), I would refer the 
Honourable Member to the reply given by me on ~ ~ ~  last 
to Mr. T. S, AVinashilingam's starred queat\on No. 418 about for. 
tlxperts and also to question No, 28+ asked by Dr. Ziauddin Ahmad (ql. 

ihe 2t;t1) J snuary ond the reply given thereto, The information relating 
to the CO£lt of the experts employed, asked for by Dr, Ziauddiu Ahmad.; 
is being collected and will be placed on the table in due course. I am 
afraid that the collection of infonna. lOiaa.,M _: b •• ·.a,.1i8) w.tJ.'Qld 
mena ~  expenditure of labour which would hardly be juMified.. ' J 



QUES!fJOlUI AND ANSWUS. 

EXPBNDI'tUBiI UOyau:D IN . 'liQl MA:IJiTJlIUNOE OJ" TUB VIOEllJIGAL LoDGE, 
. NEW DELHI AND SIlIILA. .  . 

388; -llr. O •• ; _tltlraraup lbd&Uar: Will Go.'·emmcht be pleased 
io 8tAt·e: . 

(a) ~ annual expenditQl'e il;1curred in the maintenance of the 
. Viceregal Lodge, New Delhi ~  Simla, separately; and 

(b) similar expenditure incurred in respect of the residences of the 
Gover,nors General of the Dominions of Canada, Australia, 
~  Zealand and South Africa? 

'!h. Jlcm01llable'" WludI JFoyoe,: ~  A .,statemeptbbowing f;Jle cost 
o.f JtlBmtenaM8' 01' ilbe Y"tOert>y'8-' House;' "New Dj!Jht, lind ~  Lodge, 
Simla, .Juring the 108t three years is loid ott the table. . 

(11) The Gm'ernment of India have no information. 

Statement .A ~  eM 00" oj Maintenance (incl"ung M"ni&iprJI2' ... , oj die Viul'Gf" 
EHorue, New Dellai lJnd V·ir.eregal L ~. Simla., during the JtJ.t three "tAr •. 

IOll3.a4. 1934·35. 1935.36 •. 

... _--
I 

Ra. I RI. RI. 
I 

. The Vioeroy'. lIOu18. N_ Delhi '1' 1052,388 ~  U1l,SISIf 

i 
~ Lodge.SUnW. ./ ~.  i 1'10,:168. 53,198 

RESIG:N'ATlON OJ' SIB OsBORNE SMITH RoM TUE . ~ OJ' THII: RESER-VII 
BANK OF INDIA. 

387. -Mr. Euladh&r Ohaliha: Will Government be pleased to &t.ate 
whether they have explained to the public, who have invested five crores 
·of rupee.' in the Reserve Bllnk of India, . the reason or reasons actuating 
the resignation of Sir Osborne Smith, the Governor of the Bank? If not, 
'why not? 

The Honourabl.: .. 1sIM. -rig: J "'mlld refer the Honourable Mem-
ber to ~ answer I guve on Ulft 25th of JllllUllf,Y, 1987, to Mr. Mohan 
Ldl . ~ "tarred question .No. ~.  

NON-GRANT OJ" INCREMENTS oro CERTAIN CLERKS IN THE OFJ'JCE OF THE 
ColfTROY,llR OF L A . ~  ALB'OR." C.tIi.Ct1'ITA't . ON 
CONF!IIDfNHON. 

'·S38. *1Ir. A1dOl Ohadra Daitta (on behalf of 01'. P. N .. Blinerjell):, 
(a) Is it 1\' fact that there arf' 'some cletks in the office of trle Controller 
of TelOll'apb ~  Alipor.e, Calcutta, "howare retained' u.s' a temporary 
~ .  b' a period wangiDg mom about m to ten years ~  8Dnua.l. 
increase in ~ .  aPdI WI\'R i., only On t.he 1st. Af.llli,I, 1986. thAt 
they ~. ccmfirmed, without,. their pay beillg ti.¥eQ, on II seale aeoording 
-to their proportionate service period? If 80. why? 
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(b) Is it a faot that it was proposed to confirm thes8clern 6n a scale of 
Rs. 50-fl-llO-5-160, I)D the basis of which their pay was fixed at Rs. 50-
only per month, which is the initial sta,e()f ~ aaid ~ .  

with the spirit of Fundamental Rule nU) and that on this basis the names 
of these clerks were actually shewn in the said scale in the gradation list 
prepared by Mr. P. N. Mitra, C.I.E., on the 9th May, 1980, in view' 
of their higher academic qualifications lind the secretarial nature of work 
they were and are still performing? 
(0) Is it a fact that although the identical temporary posts held by them, 

were made. permanent, ~  ~ were not confirmed. ~  effect ~ 
the respectIve dates of theIr entry lDto·tJuJ DepHtownt·,U1;.th. ~
sion soale, vi •. , 15O-6-11Q-.6-160, but were oontlrmecl in a loWer division: 
scale, vi •. , 40-3-100, without due regard being paid to their length of 
service even in this scale? 
(d) W818 there a rule in the Posts and Telegraphs Department that 

the graduates would get four advance increments and the under-gradu-
ate. two, on confirmation? 

(e) Was the rule ~~ ~  ~ L  .. ~ 
graduates 8S referred to above' entered the Department? If so, what ~ 

the justification for depriving. such employees of this concessional benefit 
of ~ 

(f) Will the Honourable Member in charge of the Department of' 
Industries and Labour refer to his answer to unstarred question No. 142, 
asked by Sardar Sant Singh, M.L.A., on the 8th October, 1986, and state-
why these graduates and under-graduates should be deprived of this con-' 
cessional pay? 

(g) Are Government aware of the amount of loss sustained by these 
clerks due to the excessive delay in confirming them? ' 

""(h) Will Government be pleaseift() ~ why ~ ~ ~ ~ ~~  
earlier and 'Why they were not retained on a time scale of pay while on 
continuous temporary service? 

(i) Will Government be pleased to state wh.ether ~  clerks are not, 
entitled to get increments in accordance with their lengtb of service, when, 
they were sUbsequentJy confirmed in the identical posts held by them? 

(j) Did ~  clerks submit individual petitions to His Excellency the, 
Governor General of India in Council ~  ~~  ~ 

(k) If so, will the Honourable Member in charge of the Department of 
Industries and L ~ kindly state whether he has gone through thelll 
and let this House know what Government propose to do with them? 

'!'he ,KOIlOurable8lr I'l'&Dk Boyce: (a), (d), (e), (f) and (h). The 
attention of the Honourable Member is invited to parts (a), (d) and (e) 
of the rtlply given by the Honourable Mr.' D. ;G., ~  OJIthe 18th 
SeptemlJer, 1985. to his starred question No.' 464. 

(b) No. In thiBconneotion, the attehtion of the Honourable MeDiber 
is invited to part (0) of the reply given by the HonoUi'able Mr. D. G. 
Mitchell. im the 18th September, 1935, to biB starred que!ltion No. 464., 
aol'emment Rre not aware of any gradation Ilst prepare<lby Mr. P. N. 
Mitro. 



~  AND ANSW.EIlS. 

(o) 'I'he ,faGt is not .ssWed by the Honourable Member. Of the-
~ ~ ~ some were made ~  -in the scala of Rs. 50-6-

1.10-5-160, 'Sorneln the Bcale of Rs. 40-8--100 and some in the scale 
of Ba. ~  according to the dates of .their entry in servicE.' 
before or on and after 16th July 1981. As' the temporary posts on fixed 
pay whi('h these men held were never in any particular cadre or class the 
question ;:Ii fixation of their pay aCCQrding to the length of their service 
in a time-scale one to which they were brought on their permanency or to 
any other higher scale does not arise. 

(g) and (i):' The questions do not arise in view of the reply to parts 
(a) and (c). 

(j) and (k). Some of the clerks have submitted ~  to the Gover--
nor General in Council and these are under consideration at present. 

STATEMENTS LAID ON THE TABLE. 

Information prom:i,edirt reply to darred que8tionB NOB. 126 and 127 a,kea 
by Sardar Sant Singh on the 25th January, 1937. 

UNIVERSITY TRAINING CoRPS TRAINING· CAMP RIiiLD AT SHABDARA NBAR: 
: LABORE. 

: 196. (;b)' A minor explosion did occar. It wu call8ed by some' unknown pel'llOn 
placing a IID&ll amount of explosive mixtul'l' in the lid of a water container. No cadet· 
... inJui.ed nor ,wal '.,ny other damage caused. The incident was regarded as a practical. 
joke. . 

(0) ~  DOt .arile. 

ALLEGATIONS AGAINST MR. C. J. HAHMIL, STA.TlON -SUPERINTENDBMT, NORTH 
WESTERN RAILWAY, 

127. "Government are informl'd as followa: 
(a) Mr. Jlammil hu been Station Superintendent, Lahore, for about lli years. 
(b) No. 
(c) It is not alway.s pouible to take action on newspaper criticiBI;I1 which ia frO'· 

qQently incorrect; and' inspired. . 
(d) The reply to the fll'lt. part of the question is in the negative. The second "UI·t 

does not arile. 
(8) No .. 
(f) The reply to tile ftnt ,part of the qaestioh fa in the negative. The second palt. 

does not arile. 

~ ~  to parf ~  ,t4rred queBtion N(). 167 aN!;,'/f 
by Mr. Mohan Lal Saksena on theSiitli JanuarY, 1937'. 

EDUCATION 0[1 THB CRILDaEN OF ANGLO-INPIAN' A ~ A~  L . ~  OF 
RAILWAYS. . . 

. ~. are iDformed u foUo-.: 
. (d) oteJu.' 'I ~  eJtoepting Nizam'.8tate ad Jodhpur, the AlI&ID Bengal' 

&ad RohilkuDd and XaDUIOIl Railway. do not IbaiMain an1 IIChoolB for Anglo-Indian.;· 
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on the Ra.tern BenpI, Baet IDdian. Oreat IndianPeninnJa, NOlih Weat.era; Bombay, 
Baroda. and Central India, BeAgaland N!,rth l\1eatel'u and. ~  N &8Pur, ~ . 
Inclian students are, admittoll to the. Railway Schoole malntam.e,d .A~ . ~  
children; on the Madras and Southern Malltatta and Santi! 1ndwt ~ ~ In4!an 
Rtodeute are . ~  provided .~ nootber ~  ~  tor Itldiau 
children available at t.OM. ,atation The nUllfber.' Of bella. ehillirea that, can lJ&. 
admitted are reKlilated by thp Educational Code . of the Prodnces ill which the 
.• chooI8 are located. 

Infurmation prom;'l'd in reply t<> IltaTI'c.d qllcBtion. ,No •• 158 and 214, asked. 
by .Mr. Lalcltalld NavaZra; ()n the ~  Jar,tuary, 1937. 

'\, 

Sm"n::mNGS OF INDIANS OWING TO DEVASTATION CAUSED BY ~  
. FtoODSJN 'tHE FwiL1i'i'JIf1!! I-fiLAbS.' , , : , -', , 

\' 
158. (a) There has Ilf'E'n no 1088 of lifE' and no ~  damage to property. ConBE'-

'l11l'nily no .. sistancl' was callE'd for. _ 
(h) Then' are libout 630 Hritish IncURns in all living in the Philipine Ialand •. 

REnrCTlOl': OF PAY OF CERTAIX EMPLOYEES OF THE ELECTRICAL DEPARTMENT 
OF THE ~  Wi!:STBRN RAILWAY, 

214, (a), (h) and (d). Certain .. rrolleouR payments wert' found to havp been made in 
1 •• 0111' of daUy ,.ted employees d' theElect.rkal Bl'8DOh and tbeee caleS were 
replariaed, In view, however, of the' pI'O'rision of paragraph TT of the Railway 
A~  Code Volume J,-copieR of the relevl!-nt, paragraph have been placed in the 
L ~ of the Hoa_these 1't!COveriea were' Dot made in reapect of ,amo!1Dl;e d,,,"wn 
bI!ofore ~  lit January, 19i55. 

~  Tet!, COfIs of . ~  ~  ~  Gurdit 19ingh, did not ~~  Rny 
flpeCI"l features ~  .. tmg rE'ductlon or rE'covE'ry of pay. . 

~  Original raf.t.s of ~  allowed on Appointment to sanctioned po-. ,1hwe nut been 
~ . . Bates of pay were only I'E'vieea. io.--4I&IC!I of erroneous increments and promo-

tIons whIch the officers concerned were not authorised to make. 
. Ifi In ~  of t.bEo reply to parh (8), (b), (4) and (e) aTJovl'JrPWldamnW Rule IS 
18 not apphCA ble to thE'st' CABes. 

(g) A. atated in I'E'ply to parts (a), (1,) and (d) above the re·ratement had elfeet 
from the lBt January, 1935, only. • 

(h) In view of the reply to previous part. of the queation, thi. ~  ~ aJliaE'. 

Information promi!cd in rcp1l1 to part (c) of MI'. Sri Prako8a.'II, . . ~ 
flOn No. 299 on tke 26tl, January, 19.n. : 

EEPORT St'IIMJTTEII BY RAIZADA HANS RAJ AND SIR MUliAltDIAD Y -"MIN 
KJIAN ON TRE,a VISIT TO THB ANDAMANS. 

(e) Ra. 1,632. 
.. ' 

:ELECTION 01·'· THE STANDING COMMITTEE }I'OR ~ 
DEPARTMENT OF EDUCATION, HEAl.TH A:ND tANPS, 

SilL ~ Sh&Db.r lIalpal (Secretary, Department of Education Health 
and ands)': Sir, r beg to ~  .. ., 

p ":rhat thi. A~  do pl'OCeE'd to elpct, in Buch manner as the Honourable t.h( 
~  may d!rect, three non-oflicial l\Ipmbettto' Ie"e 'oft ~ A  :cumniiftee 

to ad'ft'!8 OIl .abJect_, othef than • bullall. ove ....... BmitrratiCllt', ,aaI !lI8j ~  
dealt with, ill the Departmf'1It of Be.catioo, HMltla rid LMda." .: ! " .. 



a.TANDINO OOXlllHBE FOR D. OF E., H & L. ... 
'" IIr. Prelfdent (The Honourable Sir Abdur Rahim): MeotioD moved: 

"That this AiIInIlbly do prooeed to elect, in Bgch manner aB the Honourable the 
P .. . ~  may ~~  three ,non-officiaV Membel'8 to Berve on the Standmg Committee 
to ~  ~ ~  otber than .~ oVOlrse_Emigration' and 'Raj Pilgrimage 
4ea1t with IQ the, Department of Educahon, Health and Lands." 

111', •• II. IoIIIi (Nominated Non-Offidal): Sir, may I HSle the Honour-
nl>le Member what work this Committee did durin" the last year? How 
lmm.v times did it meet and which important ~  the' Committee 
considered during the year? May I also suggest to the GovernIllent that 
when Hcsolunontl of this nature fire introduced in the LegiAlature; they 
should give the Legislature a report of the work of the Committees? The 
Legi&Jnture is aelted to elect. Members to a Committee. The Committee 
as a whale is It Committee of the Legislature. It is. th61'efore, due to the 
L(;gislature thnt some report of the work of the Committee should be 
presented in some fOl'm. r shall be content if the Member in charge 
mllk"R 11 !elpeech Rnd tells us what the Committee did. Sir, I feel that 
~ ~ ~ to the Iij,use that some report should be given about the. ~  
don..' by theseytn,nittees. . 

Dr. ZlncWin ~ (United Provinces SouthemDivisions: Muham-
mnflRn noral): I t,ake this opportunit:v to draw the attention of the 

~ Member in ~  of this Department to one or two difti-· 
~ uncler which the pilgrims to Hedjaz are suffering. 

Sir Glrja ShaDkar Ba!paI: Sir. tbis Committee definitely pxcludes 
from th!) Jlurview of its consideration matters relnting to the Hedjaz for 
whioh there is Q separate Committee. 

Mr. ~  (The Honourable Sir Abdur Rahim): The Honourable 
l\'[pmb'''r must. have overlooked it. 

Dr. Zlauddln Ahmad: This question also no doubt relfl.tes t(l that 
~  Department. I ma,v not get any other opportunity to diacuss 

thil'> question. 

Kr. President (The Honourable Sir Abdur Rahim): The Hono,.rabla 
Memhe!' lD1JSt c,mfine himself to the motion before the House. 

Dr. Ziauddin Ahmid: Will it ('ome later? 

Sir GIIj. ShaaJrar Bt.IPal: The Committee relating to the Hedjaz 
Pilgrimage i!t elected every :vear. My Honourable friend will have an 
opportunity of making. his points when I make the motion to eleot a Com-
mittee for that purpose. 

Dr. Zial1ddin Ahmad: Then, I will not take this occasion to deal with 
thnt. 

Sir Glrja IhaDIrar B-.fpal: Sir, my Honourable friend, Mr. J?"hi, 
wanted infonnation on two points, the first is a9 to ~ numher of hme!'! 

~ Committee has met and the second the work It has done. The 
Committee ~ not met sine'e last :vear and it ,haa dODeno work .n<1e· 
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[Sir Girja Shankar Bajpai.] ,:-::. ~  

18'i>1; yellr thto explanation being that the nlOFe importaIlt. mattel'8 with 
whic!; m,' ])epnrbnent deals are looked after by the Committee on Indians 
Overseas' and t.he Committ.ee on Hedjaz Pilgrimage;, bllt, ~~  is always 
th:! possibility that, some ~  rehit.ing to the other ~  .dealt 
wjt:,h b 1 mv De})artmentma'y arise, and we, ~ ... ~~.  ~  
to hn ~ the help of a Committ·ee of this House for the,' consideration of 
these problems. 

JIr. Pret1clellt (The Honourable Sir Abdur Rahim): The .~  is: 
, " 

, '" ~ , 

"That this Auembly do pl'oc(,pd to ~  in such manner Bsthe Bonoui,.ble the 
President may dirE'ct, ihrf'e lIoll,officilll 'Yt'mblil'8 '10 ~  on tbt' Standing Committee 
,to adviee oil ~  other than 'Tndiana' Ovt'nea":-Emigration' And 'Raj Pilgrimage' 
deal .. with in the Df'partmt'nt of Education,. Bt'lIlth and Land.... ~ 

The motion was adopted. 

Kr. Prea1dent (The Honourable Sir Abdur Rahim,): I lI'lay inform 
Honourable Members that the election of Members for the Standing Com-
mittee for the Department of Education, Henlt.4,. a:qd .. ~~  ~ be 
conducted in aocordance with the ~  of proportional representation 
by means of the single ,transferable vote. The dat,es for reoeiving nomina-
tions and for holding elect,ion, if neoessary, for the Committee will he 
announcefi later. 

" ':., '; \. : ';'. 

rfHE CON-TEMPT OF COURTS (AMENDMENT) BILL. 

The KOUODrable. Sir RrlpIDdra. Sirc&r (Lllw Member):' Sit,' '"t beg .to 
mOV·l for leave to mtroduee r. BIll to Amend the Contempt of Courts 
Act, 1926, for II certain purpose. 

1Ir, Prealdent (The Honourable Sir Abdur Rahim): The <Juestion is: 

"That lE'lI.vt' hI' grant.ed to introducl' a Rill to nmPllo thp Contempt of Courtp Act 
1126, for a certain pu1'pOle." " ~ .:, ". " ' 

The motion wall adopted. 
The Honourable Sir Rrtpelldra Slrcar: Sir" I introduce1.he Bill. ,., 

THE INDIAN INCOME-TAX A ~ L .  . , 
, ~  ~  Sir lam ... Gri" (Finnnce Mf'mher): Sir, I beg to 
mmie fnr JeIlVf' tc., mtroduce n RIll further to amend t,he Indinn Income-tax 
Ant. ]922. for certain pult,oses. 

~. ~  . f \ .. 
Mr. Pres1dent (The Honourahle Sir Abdur Rahim): The question is: 

."That.leavp be It!"anted to introducE' a Bill ~~ ~~ ~ ~  
.ACI, '1922, for ~  purpoeel." " . ," ". 

The motion WQS adopted. 

·fte HOnourable SIr Jami. Grlgi: Sir, J iniroduc'f' ~ 'Bin. 
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ft, ~  ,Sir .ripeBclra Slrcar (Law Member): Sir, I beg to 
move:' . 

~ 

. "rhat. ~  ~  tot-hI' Jndian ~.  ~ be .take • 

. mto COIIIlderatiou, namely: . 

'That in rule 8 of t.he Aid rulf's: 
(a) in lub-rule (1) the following shall h •. inserted at the beginning, namely: 
'.ubject to the provilionl of lub·rule (3) to (6),'; and 

(b) after lub-rule (2) the following Huh,rulea alIall ~ ~ .. · ... ~ ! 

~  Not more. than three queation! ask"d by the pame member ahan be placed on 
the bat of que8tI0Jl8·.for oral'a",wer pn any . ~  .. ,: ':'. ~~. .  ~  .. ,:. 

(4) No :quelltiOD ahall be placed on th" lilt of questions for abllwer 1I1i!etItI : 

~  at leaat five ~  ,dayll' notic./' of th., admission of Buch queation by the 
Prell dent has been glveQ hy the Secretary to the Member to whom ~ is addreued; or 

(b) the President, wit .. the oonseat of the Member of the Government to WhOM 
.df'parf;ment the qUt!$ti9D relatel, otherwille directs. 

. (5) ~  time available for answering questionl sball he allotted on diffmnt daya 
IJj rotation for the .anB-.:ering (!f guetitiOll.l rl'lating to.ucb ~~  upa.rt.1B8I1t1i 
of tbe Government a8. tbe Preaidl'nt may, from time to time, provide, ana on each 
auch day, unlels the Prelliident with the COllllent of the Member of the Government to 
"'hoBe . department. the question relatel otherwise directs, only' qoe.tionB rel.ting to 
. the department or departmenta fOI" which time 011 that day haa been allotted, and 
rlueations addreslled to non-official membl'fS, 8hall. be. placed on the list of queation. for 
answer. . 

(6) If any question placed 011 the list of questions for answer. ,on any day is not 
answered within the time available for anBWt'rmg questions on that day, the member 
LO whom the que.tioQ is addressed .ball upon the next day ~ for the answering 
)f questions lay upon the table of the Cbllml ... r  a written reply tll tbe questiorl, and no 
oral reply .hall be required to lIuch question Rnd 110 supplementary queltion, .hall be 
,allked in re.pact thereof'." 

Sir, I should like to inform this House that in 1988 a simil8l' q.uestioD 
was taken up bv this House. What happened was that 8 non-official 
::\Iember, Mr. S: C. Mitra, wanted Standing Order 17 to be ehaDged, 
and his suggest.ioll was that the number of questions to be orally answered 
should be limited to four. As Honoutable ~  are aware, there is 
a definite procedure laid down in oonnection with Rny change or amend-
n.ent of a Standing Order. That was followed, and the matter was taken 
up by u Committee. Then,what happened, before the Committee was 
t.hat thev felt t,hat if the Members of the House will take care in selecting 

~ which will probably require supplementary questions to be put. 
then the inconvenienDe which hiw;. been felt ",ill dis8ppe8l'; and they 
ndvis".l that. for the moment the matter might be dropped. And that 
'WaR done. That was in December, 1983., After December, 1988, it 
hilI; to be seen whether the expectation on whieh the advice to drop the 
mat-t.t'r 'WilS based has been realised or whether matters have gone from 
had to worse. Now, Sir,I will giye you some facts which will enable "011 
nnd this House to understand what hRS becn hllppening. Taking the 
last Simln. Session, one Member occupied the whole of the question time 
on the bt S(!ptember, baiTing : three questions. On the 4th September, 
~ ,,-holE' time was occupied by one Member, bnlTing one question. 
AD B01lO1lrabl, _ .. btl: The sl1me Memher?-
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TIle :&oaourable. IIr .iiplDdra 8ltcit: I am not aure. On the 7th, 
8th and 10th September, 011 each of these th!ee Q.ay",. ,". sip.gl, MlNIlber 
ocoupied the wh()).e time. In theSiml'li:Sessi6n.· cine· Bingle' 'Memoer .put 
895 starred questions, while three other Members were at Ii reasonable 

~  from him, because they.put between 100 and 1oo'questions 'eaoh. 
If the situation in 1988 induoed Mr. Mitra to move in the direction in 
whioh we are doing today, I submit the position today hM 'Dot ~  

improved but haS deteriorated. 

Barelar B.tlmp (West Punjllb: Sikh): Today it has ~ . 
'\ . 

The Honourable Sir Brlpeadra Btrcar: My Honourable ~  S'ardfi!" 
Sunt Singh, is ~  the situation as 8D Independent ~  
Congress Member. 

Then. Sir. I do not quote the language used for the proposed ~  

but ~ two really important questions &re,-and Ido not suggest they 
are not important,-whether questions should be limited: in number at all. 
C)l' rathttr the oral replies. If the answer is in the tiffinnathre, what is Il 
reallOnable limit. i .•.• should it be 8 or 8 br '251 What is a reasonahle 
number? 'fhe second important matter istheque,tion "of not carrying 
over uunnswered questions of the day-whether we : are going to oontinue 
the practice which is followed in the House or whether 'it wotildbe an 
improvement to follow the practice of Parliament and to have lists for 
tht! day. 'rhos\' are the two reul\y important questions so far us tht> 
House is oonCftl'ned. 

Thero is another question which is important, and extremely importunt 
noL se. lfluvh from the point of view of the Honourable Members of this 
House I1S of the office: that is to ~  we have got to ooIfllider whether 
the working of the ohanged rules. assuming they are ohanged. wi:! creak 
any pl'S<ltio81 difficulties ill their working so fur as the office Qnd so for 
as the President are concerned. 'l'hat is 0. matter to whioh we. have puid 
as mu"h attention us WIlS humanTy possible, and we are grateful to Mr. 
Rafi for giving U8 much time 88 we wanted for discuslling this matter 
frou ~  otIicc point of view. The discussionK were between Mr. Rnft 
and ~ oinoials of the Legislative Department. This matter has been 
brouRht up beiore the House, because if I may remind the House-it is 
pOl8ible 'most of you remember it-mypredeoe8sor, Sir :Brojendra l\-1i:tter,. 
aSfHlreci the House that in conneotion with any important change in the 
LegiilRti\'e Huleil the opinion of the House will be consulted. As part 
of the tlx:planation of the ,pledge. he made itperfeotlyc1ear that under tht" 
present oonstitution the responsibility for these rules is on the Governor 
General in Council and that it was not right that this reRponsihility should 
be shorell bythllt body witlh Itnyhody else. But in coming to a ~ 

lion· ns to whut should or should not be done and what cbanges 8Te desir-
able. an assurance was given that the opinion of thi1l·HoUBe will be eonsult· 
ed. We.we f01lowing the same practice which we have done in CMes 
where IIlrnils.r oircumstances ha\le arisen. It is not a caBe of ohanging 
the Stunding Orden. for which the procedure baR been bUd clown in our 
rules. If I ~  the Hause, when it wu necessary· or ~  

nd\'issble to have the opinion of thi. House on the report of tlle Joint 
Pnr:iumf\ntary Committee, Rnd I think, the position was the same then-
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II. motion was r;noved in exactly the same language, . ~ ~  ,that the 
matter be taken into consideration, and thereupon amendments are moved 
by ~ . . . ~ ~  of the House. Those amendments are discussed. 
an,l su?h amendments 88 were carried were taken to reopresent the opinion 
of the Ifapet: on those matters. So we have not departed from the usual 
practi<:e ,,:"hich we have been following all along in suoh circumstances. 
~  thnlls tije . ~  ~ I have moved this motion. The real object 
L;. h get ~ opmlon of thiS House on the changes which are ~  
811', I move. 

~. 'Pl'MtdUlt (The Honourable Sir Abdur Rahim): Motbn moved: 

"That the following draft amendml'ntA to th.. Indian Lelfialat;vlI Rul". I ... takt'u 
into conllidel'atien, namf'ly: 

'That in rule 8 of tlw said ruin: 

(a' in tub-rule (1) the lollowiflg shall hf, in8"rted at the beginning, nllmf'ly: 

'8ubject to the provi.ionll Ilf sub-rut .. (3) to (6),'; and 

(b) aftt>r lub-rule (2) thf' following 8uh-rull'lI shall bE' added, namely: 

'(3) Not more than three que.tiona aaklld by the lIamf' mE'mber .hall be ~  on 
the liat of queiltlonl' for oral anlwer 011 any anI' day. ' 

(4) No' qaelltioll IIhall hf' placed on th.. list of que8tionl for an8we1' unlell : 
(.) at leaR fivt' clear daYII' notiCl' 'of tht> admiuloa of lueh ~  by the 

Preaident hal lIMn given b)' the 8ecretary W, the Member to whom it ia addl"tlllltld; or 

(b) the Ptelident. with thl! <-'absent of tht' Mewloer of the f'rilverllJJlent to whOle 
department t.he quelt.ion relates, otherwise direct •. 

(5) The time availablt> fOI" answerlllg questions shaH be allotted on different day. 
in rotation for the anRwel'ing of, queationa reIRtilif to 11.. .... .... ' ... ~ . 
of the Uovernment .. thf' President may, from time to time, provide, ana on each 
such da'j unleal tM Pre.iderit with .the consent of the Membe,' :CJIf ~ ~  to 
WhGBe ~  the que.Lion ~ otherwise directa, onl)" que.tion. relating to 
the department or departments for' which time on that day haa been allotted. and 
questiou. addreued tei non-official' in"mllt'ra. ahall bE' placl'd on the Iiat of queation8 fOl' 
answer.. _ ',.,,', ,; 
(6) If any questiou placed 011 the list of queations for RlIlI'wer on any day it! not 

answered within the tim., a\"Riiabl .. for answering queation .. on that day, the member 
to whom the queltion is addrell!ed shall upon the next day ~  for the anlwering 
of questions' lay upon thf' table of thE' Chamber a written reply to ,the qile.tilb, .ad no 
oral reply shall be required to lueh que.tion Rnd DO 8uppltIJDentary qll".tiollil llhall be 
asked in re8pect thereof'." 

Mr ••• ~ Ali (Delhi: Gener",l): Mr. President, I ~.  ~ .  ~. . 

"That thl! consideration of the motion be adjourned to 110m!! date after the 23rd 
February, 1937.". 

My reuson for making this motion is very ~. I ~  ~  
listened to the speech of the Honourable 1ibe Law Member, and ~  

to me that the object of the Government in 8ubmitting this que8tion for 
the consideration of the House is to consult the opinion of the House. 
But. in the House todav I find not ~ Membt'r .. 
alit of 11 total of 105 . .'. ." ' 

Ill ...... lam •• (Mudras: European): Why? 

... lIoanIabl. Ihmbtr: Whoee fllwt? 

Mr, •• .baf Ali: I would not like to enter into that question at this 
stuge.anq. ifthe:ijouse wunt!! me to.explain to ~  tbK ~ ~ ~  
absence of a ~ of E'lected ME'mbl'l'S, I ,shall vet ... • glgdJ:V cf6 so. 1 
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(1Ir. M. AAf Ali.] 
take .it thut the tlssurllnce which the Go"emlnent goveto the H'ouse in 
HI8S. or whic:b.ever year it was, that tbeywou1d always 'obtain the opimOD 
of the ~ in regurd even t,o ma.U:t"rs. which ~  be the exclusive 
responsibility' of the Governor GeIwral in Council or the 'Governor General, 
waf; II gi'lluine assurance !lnd not merely n ~  assurance. If it "'itS 
genllinl', then thl' Government ought. to ~  waited llntil the House was 
reRll:v a' representntiw H01ist> Ill'! fnr flS the elected Members were eon-
('crot-d: t.hey ought. t.o haw waited until a sufficient number of ell.'ct£'d 
:Members wer!" present in t.he House before submitting .. thia .~  

qm·gtion t.o theeonsiderntion of the House with a "iew' ~

nion /)f the HOIIS£>; or ,they might have made out ~ case of Bome ~  of 
Ul'gellCy. I beg ~  Sir, to consider whet,her the Government have ~  

out ~  cllse of urgenc.v. During this Session, so far as we know, there 
are IIOt. more thRn ubout 500 questions, all told. Some have already been 
ans\\,precl; there mu;v be notice given of a few more questions which have 
not ~  h(,l.'n transferred to the list of questions to be . answered from day 
to day. What-eYer may have happl"ned in the past, it cannot be contended 
for H moment that . ~  the Government have Bn:v justification for propos-
ing the Ilm£'ndm£'nts which the;v do. Apart, from Rny other considerations, 
I submit for th£' consideration of this House one or two grounds which 
totally nE'gative the assertion madE' by the Honourable the Leader of the 
House. After th£' 31st of March, B very large number of questions which 
hayf> so fllr bl"en ar-ked in the HonsE' will Rlltomaticall;v go by the boa.rd ... 

'!'.bl BO!101If&bll IIr BIIll'f Oratk (Home Member): Why? 

1I:r ••• Ala! Ali: Well, the Honourable the Home Member usb me 
~  Because most of the " .. ork which is no\\' entrusted to him today will 
have Jl8ssed out of his hands and will go to the pro'inces ..... 

Sir LeI11e BudlO1l (Bomhay: European): What about the Railway 
~  

lIl. M. AlaI .All: !\oi. ~  t,hut, Sir. I ~ urge unother ground. 
Todny 1 belie,'p we are governed by the Gonmment of India Act, 1985 ... 

Mr. Prll1dlDt (The Honourable Sir Abdul' Rahim): Is that 80? 

lIr. M • .AIaf All: ~  we are governed 'by the Gov'tlrnm'cntr-bf' 'ilidi" 
Act, 1M5 .... 

Several BoDow&ble Mlmbers: ~  no. 

Mr. M . .AIaf .Alt: Yes, I beg to submit we 8,N. to the extent to which 
the questioll of these rules is coneerned " .. 

11"..1 BODOU1'&ble Membell: No. no. 

JIr .•. Alaf Ali: I tis on1:v nnder section' 817 that the Go"tn'1lment CAn 
('ome in .... 

Mr. PreIldIDt (The H onoumhle Sir AMitl" ~ ~  .jjlthe ~ 

nhle ~ ~  point? 

JIr .•. AIIl.ll1: My point is, it is. under the trsnsit;Onal provisions that 
this (io\'ernmf:'nt ill being enrned on ... '. . , 
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ftllIOIlouabl. 81r • .." 0nUI:: No, no. 

JIr .•. Auf All: Except to the extent of Schedule IX .... 
, 

Mr. Pruldent. (The Honourable Sir Abdur Rahim): That isfroni' the'lst 
of April, and not now. 

Slveral BOIlO1II'abl ••• mben: Yes, that is so. 

Mr ••• Ala! All: 1 think Honourable M.mbers will have every oppor-
tunity of contesting this proposition when they are called Uptll'ttJ speak. 
In t,he meantime, I want them to allow me to speak and make my point. 
Section 317 of thE\ Government of India Act, 1985, says: 

J..f 
"The provisions of the Government of India Act set out, with ameDdlJlent.ll COllie· 

quentia} on the provieions of this Act, in the Ninth Schedule to thia Act. (being certain 
of the provieicme of that Act relating to the Govemor General, the Com;wt!iPr-in-
Chief, the Govemer General'e Executive Council and the Indian LepiJatafe alld ~
eicm. l!upplelJlental to those proviliol18) shall, subject to thOle &mendmentB, continue 
to have effect notwithstanding the repeal of that Act by this Aot.. .. 

It is laid down in Schedule IX that the Governor ~ ~  .lJMlka 
rules under section 67 for the business of the Assembly, and this is the 
provision: 

"Provision may be made by MIll'S under this Act for regulating the oourse of 
bUlines. and the preaervatic;1D of order in ~  chambers of ~  ~  ~  and 
.. to the perIODII to 'PnllJde tit tbe _bng. of the Legialatm A.-mtilY hi the 
absence of the president and the deputy-president; and the rulee may provide for the 
number of membera required to oonltitute a quorlJlJI, and for prohibiting or regulating 
tMasking. of questions on, aDd tbt' diacu8lion of, any IUbject 8pee1fied in t.be rules." 

Then, Sir, we see that no authority is mentioned in this particular 
section. We hAve, therefore, t,o refer to another section nnder which .... 

" JIr. PftIld8Jl1 (The Honourable Sir Abdur Rahim): But i8 the Act in 
force? 

JIr. K . .AlaI AU: Thil! il! in force" nOW'. "r' 

The BODourable SIr lfrlpaeJra 8lrCIr: No, no. 

JIr ••• AlaI .Ill: Is it denied by the Honourable ~ ~  M-erriber tbat 
he proposel! to make these rules or the Governor General proposel! to make 
these rules under ~ other section hut. those T am ~ now?· , 

The Honourable S1r lI:dpendra Ilrcu: Yel!. 

JIr ••• AI&! All: Will he kindly t,ell me if t,here is any other proviRion? 
.~ '.. : ~ 

"I'IlellOJlO1ll'able S1r lIrlpendra Slrcu: rnder tIle exif'lifng law. 

1Ir .•• Mal ~  This is the existing law which J;am 'qllotiutt; .. flSl i( ~  

Honourable the Jlaw Member does not know even that much, T think very 
little of ~ legal ability of the ~  Member .  . .. . 
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Kr. lIf. II . .Joshi (\'"ominllted \'"ou.Ofticiui): NII'y.l ~  to II point 01 
order, Hir. Is this disl'lIsf'ioti really ~  cit'eidiug thi:' adjourn-
ment motion '! 

Kr. Prealdent (The Houo\ll'ubll' Sir AbdlJr Hllhilll): rudel' the Act. of 
1935, this· motion will not hI' cOl11lwtent, is thnt thl' point of thE' Honourable 
Mr. Almf Ali'.' 

Kr .•. .Alaf All: M.,· point if; that. eH'U under· the lllw which is nplili. 
~  todu; ....... . 

Ill. Prelident (The Honollruble Hir Abdur HHhilll): Which is tlw law 
Ilpplicahll' . ~  Is it the Act of Umfi:' 

Kr. II. Alaf All: This if> thl· old iH\\" whi('h hm; bt·t·n rl'tllillE'd Ilnder 
the present Act. 

Kr. PresJ4.m (Til(' Honouruhle Sir AhdurRllhim): By the present Act, 
do YOU Hlt'lUl the Aet of H/H5? It does not IWl'onw tilt' present Act Ilnti: 
th(;lst of April, ]\}H7. 

:Kr. II. "af Ali: WI' shAll ('lit thut Ollt. 

:Mr. PreBident (Tlw Honol\ruhle Hir Alldm Hnhirlll: Dot'S tilt' Honollr-
IIbl.· :'>lemhcr meull tIlt' Act of ~  

Kr. :M. Alai .Ali: EHm th"'rt' the rt'spollsibilit:\" (If the GOH'rnmt'llt is 
rldined under section 12!lA. It says this: 

"Whl'r.. any maUpr rl''lui!, .. rl to hI' I'I't'Pcl'ib.·rl or rt'jrlllatt'd hy ~ under ~ 

Ad .. 

lind then :VO\l COlliE' to Ruh.spctinll (::\) .... 

Mr. President (The HUllol\l'lIhlt' Hi!" AJ.dnr Halriu!): T think the Honour· 
Ilhll· M(·mber's motioll is fhnt the ddulte be udjollrrll'd. ;\"0,,", he is Ilrglting 
011 ~ merits, .... 

Mr. :M. Auf All: :"', Sir, 1 um not. 

Kr. PreBident (The Honourahle Sir Abdur Rahim): 'rhat it is/.Il/m .vire. 
anll that this proposed rille is ,,·itho'nt II "thority'. 

Mr. II. Alaf .Ali: That is not my point. My Jloint is slightly different. 
I nm suggesting that. o"en under these rules, ~  will have to be laid 
hefOl't' the t,wo Houses of Parliament, tlud thev will have to hang About 
ther·,· for 1\ whole month, and. then-fon-, there "is no ~ . Even if they 
m·e millie. the:\" clUlnot· bp mnde Kpplicflbk to thill St-ssi{)u· .. 

The Honourable Sir .rtpendra Sire&!: ~  eRn he mudl' applicllhle 
tomorrow. . . 

Mr. II . .A.Iaf All: Thnt is the H0I1011r,hlc ~~  dew. but it is not 
III ill I' . 

Sir Oowuli .JehaDllr (Bombu.'" ~  N"l'n·l\IuhflmmndRTt ·{Tr'hnn): U it 
" fllct that! these rules. if accepted b:v the ~ (If State, ,,-iII hu"e to. 
h!' plnced befon' the t·wo H'lu!les of ParTinml!nt for 006 month? • 
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'l'he KOIlO1Jr&ble Sir KripeDdra Sirell: Yes, but that does not pre\'ent 
our making them applicable tomorrow. 

Sir 00,,1'111 leh.: It i'ill curtail the discussion if he Will be good 
enough to further enlighten us on the point. . . 

Mr. PrlllcleJit (Tbe Honourable Sir Abdi.ll' Rahim): Let the Honourable 
Mt:JlI ber, Mr. Asai Ali, go on with his speech..; " :. if. . ;';, 

Mr. K. ~ .All: Under section 129A, sub-section (8), of the Goyern-
ment of Indin Act of 1919, it is laid down that:' ,,',,' : . 

"Any fulf.'8 to which lub·8f.'ction (1) of ~ l!ection appliea ,hall be laid before both 
BonN! 01 Parliament .. 100II .. II1&f he after tbev are mado, ..... if '&Ii: addft .. i. 
prelf.'nted to HiB Xajetty by either Bouie of Parliament within t.be DeXt. thirty days 
on which that Houlf' hal aat after thE' ~ 8)'1.' laid before it praying that tbe rules 
0)' any of them may be annulled, Hi. 1'18jE'.t)' in ~  may. ~~  ~  J:.lllee p! Hny 
of them. and thOle rule. shan thenceforth be VOid, but Without preju1!ice' 'to the 
validity of anytbing previOUlly done tbf.'reunder." , . 

'!'he K.c.rable SJr .rlpen"'a SIrear: They remain good until annulled. 

lIr. K. &I&f .All: It is perfectly clear from tbis that any rules made by 
,the Governor General shall have t.o be la.id beforehoth the Housel of 
Parliament and t.hey "ill have to hang about there for a wbole month, 
awaiting final approval. 

ft. JIoIloarable Sir KrlplD4r& lircar: No, no. 

Some oth.rKonourab1 •• embe,.: No, no. 

Xr. K. Alit All: It is all very well for the Honourable the Law Mem-
bl!r and ot,hers' t.e go on shouting No, DO. , I 'can understand '. . , 

-1Ir. PruidlDt (The Honourable Sir Abdur Rahim): The IIonourable 
Membf'r ~  hI' allowed to go on with his speech uninterrupted . 

• r ••• :Ala! MI: The Honourable Members are quitf>capable of riding 
rOllgh-t;hod O\'er ('ven the ~ of bhe House ."If Commons .' ... 

lit. PreIl4tJlt (The HonOUl'Bhle Sir Abdur Rahim): The Honourable 
Memhflr r'lt-ed not take notiC(' of Bll that.' ge nlay go on; 

111' ••• .&sal .All: My point is very simple. There is absolutely no ur-
gency whatever made out by the Goverwoent for bringing in this amend-
ment before the House today when the House is empty, pract:cally empty. 
'Tht'",e I'Itark empt.y henches lire st.llring Oovemment. in the face. and it only 
remillds mo? of Rnother, occasion. I happened,'to: lie a viaitcw ·tQ:lt/he ,Bou!le 
of Commons when t,h!' Government propoaed only to suspend the OrderFl 
of the da" to enable the House t,o continue discussion nfter 11 o·clock. 
Then Mr.' Austen Chllrnberlain l'08E' spd said that it Wtis.;',a . ~ .  
l"('andll)ollR thing. 1 sa:", if tllllt WIIS monstrous1:\' seRndnL then cert,uinly 
what the Goverillnellt propose to do todRY with._tb,ese ~.  b!1nc;he.vtar-
ing them in the' face Rnd pretending thRt they want" to oonll'lllt'tJifl-H01JSe-

~ iR the House whi('h they want. to consult? There is no House whom 
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they want to consult. There are ~ ,10 pe.ons out of the electe4 
Members Bnd they call it consulting the House! Sir, I say it is certllinly 
monstrously scandalous. ,It is not only that. . If ~ . .~ . . .~ ;0£ ~  
seriously, if these rules are made at all, they wiJ.!. ray upon Y9u, Mr .. PresI-
dent, an onerous and, unfortunately, odious duty because tlley will have 
the effect of atrangling and stifling supplementary ~ . .  ~  ~ 

JIr .•.•• 10lbl: What has that to do with ~  

JIr ••• .AIaf All: I am suggesting that no $888 . ~  
made. out. ' 

JIr. Pruldeu (The Honourable Sir Abiwr' Rahim:) :'l'&. ~ 
'Member need not take notice of that ~ .  :He ~ (,m, " 

JIr .•. .AlaI £U: It will lay upon..tEae QJiair' a' most onero,us, Ii most 
odious duty, because on an average about 4DlquaatiOJl8r a1'& aD8wereli -every 
ds,\', Then if u hundred persons put down one questiBn each there is no 
likelihood of those questiolltl beinganswtJral;dUl'iJiS' tIitl cIB., ~  
thut ull the starred questiolls of which Members may give notice will auto-
matically become unstarred queations and 8upphmileJlaae&1'i will be 
strangled. That will naturally cause no end of irritation among the electJei 
Members,no end·of annoyaDce amongst them. And, Sir, this is,the only 
vaiuublf' privilege that the elected Members possess in this House because. 
aft,er ali, we cannot influence tht: view of Government in any other way. 
We oan only just. turn the searchligbt of cri1iioj,wnt1poJl __ we.l-I¥tm,i,nistra-
tion, upon the mal-practices in which the Government and their subordi-
nat,es mlly indulge, by way of questions; ,oDd·.jf ijJey'w"t.-:to, $.-b 4lr.:en this. 
right, away from \lS, what is left to us? If we turn down any item of the' 
budget, Sir, it is restored. If we throw ont the ~ ... .  iJ:certified. 
What is there that 'we have? Nothing but this little power of interpellation, 
and if they want to curtail even this power, it mORns they are really asking 
us to shut up shop IUld go home. They U16y as well ~ ~  Lqgisla" 
ture Ilud say, we do not want any elected Members in this House. If, in: 
order t.o enable all the questions to be answered every day, you restrain 
elected Members from putting ~  questiO,llIlJi;. ~~ ~  be-
caused, annoyance, will be caused, and it is a matter which must be sub-
mitted to the opinion of the full House before any decision can be tak£'n. 
If the Government are really genuine -in their desire to .~ H.use, 
they must postpone the consideration of tbis question to 8 day when the..-e-
may be a better attendance in the House. With these few words, I mo,'e: 

, "That th., conaidl'ratioll of the motion be ncljoumed' to eome date after the 23rd. 
FebruaJ;Y, ~  

1Ir. AkbJl 0Iaaadra DaUa (Chittagong Bnd Rajshahi Divisions: Non-, 
Muhammadan Bural): Sir, I riae to a point of order ... 

Kr. fttIIdlDt (The Honourable Sir Abdur Rahim): As regards what? 

JIr • .&Iddl CJhiDdra DatU: As regards the motion itself. I obje<!t to the' 
motion ~ . 
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:Mr. JlrelidQt (l'he HOllourllble Sir Abdur Ullhim): L.. arq afraid tht· 
Honourable Member has been lattl, but let me, first' of all, readout tbe 
amendInent that has been moved. Amendment moved: 

, ; 

"That. t.he llOIleicieratioo of the motion ~ adjourned· to IODkl date aftel· tbe 23rd 
Februar)', 193'1." . 

. JIr • .&JddI 0IaaDdra DatU: I must admit that I ought to have risen 
earlier, . but my Honourable frienti, M.r. Asaf Ali, being a younger man got 
up more quiokly. 

'!'he JIoDourable SIr .r1pendra Sircar: I rise to a point of order. Sir. 
Mv Honourable friend, Mr. Asaf Ali. has moved this amendment to the 
motion before the HOllas, and I am entitled to speak o,u: ~ ~ 
ment. ,The. question of .relativfl ages does Dot .arise. (l;.aughter.) 

. , 
Mr. PnIkI_t (The Honourable Sir ; Abdm' Rahim,: AnY'point of 

order with reference to the motion itself· ought to have been raised -tlt :\n 
earlier -t&gei and; as there is objection, the Chair cannot allow it to be 
raised now. ..' 

fte Ilcmoarable Sir lIr1pendra 81rcar: If an.\' other Members wish to 
speak on thilil amendment, then I should like to rise.l •. __ , ..': 

-Iardar SUt -8iqIl : Sir , on behalf of the Congress Nationalist 
Party .  .  .  . (Laughter.) There is nothing to laugh about. J am 
here to watch the interests of the Congress Nationalist Party at the 
bidding of my Leader, Mr. A ~ . So, I can speak on behalf of the Con-
gress N&tionalist Party though tlleyare absent. 

0ap&aID sardar 81r She.lIb..,"'''' DaD (NozDinated Non-otIicial): 
Have you got any written authority? 

Sardar SaD' BiDlb: The new Knight need not ~  a.bout it. 

Mr, •••. .Tolhl: Congratulate the new Knight . 
. .... 

Sardar SaD'Sblih: I will do that "ften\'ord;;. In lo;upporting thp 
motion of my Honourable friend, Mr. Assf Ali, I want to submit that the 
main reason given b.v the HOllournhle the LRw ~  for moving thil; 
motion todu,Y was that in H(,(·ordance with the pledge gin'lI b.v the Go'-· 

~  lome Wle ago in 1988 the,,; wunted to (·onsult . ~  before 
framing these rules Ulldel' the ~ gi-ren to them under the Gm" 
ernment of India A~ . We mA,- diffel' CiS to. the desirahility or otherw) .. f-
of the Congress and Congre!!!'; ~  :\Iembers being ab'sent from this 
House today; much can be said for and much can be said againflt it. 
But without ~ into that coutl'O"ersy at !ill, tht' ~  i,. w'hpther 
any discussion which takes place on thi;; motion will 1)1' Il real ditlcU!lKh)I: 
at all and whether the ~  thAt hft" heen given II.' the GOWl'Illllmt 
will be honoured in its ~  though it may have been honourer! ill ~ 

letter. Sir, this i;; 8 question which if, of "ihl ~  uot ~  h, 
this House, but to the succestoor of this HOllse Ilfol well whic·h will come 
into exi8tence after ~ new Government of India Act comes into forae 
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and this L~  ill cOIlMt.ituti:ld under thut AlIt. . ~  thiij :-egit!lu-
ture h8s been in existence for the 188t 17 ~ ~. ~  t:bel\f.l 1, "ears, 
t.he privilege of uaking ~  and ~ ~ . IDformat.loD . ~ ~ . \.he 
various ~  eonnected wIth the oomlDlstrahon of ~ . ~  ~
plu.tments of t.he Government has been a "ery ~  ~ .  III ~  
House, Rnd I would. appeal to you', 88 the ~  oLthe ~
Vileges of this Houae, whether it w111 ~  de8ll'able to Qu,rtall that ·.pnvl-
lege, and, if 1hut privilege is to be curt:ulled, ~  th,: ~ . Meu;,-
bers of this ~  should hllve free bme to give theIr oplm",n .n thiS 

matter. . '::: IX ~  

JIr. PrIIicleDt (The Honourable Sir Abdur R.nhim): 'rhe' HOl:lOftruble 
Member appealed to the Chair as the custodian ofthc privileges 

12 :SOON. of this House. The Chair would like him to consider whether 
it haR any power to veto a motion of this character. The t:JIriemOf GeWeral 
in Council are entitJed to frame rules. It. is their business. and the Chair 
would like to know from the Honourable Membel' what he meant. Did 
}If> Illnan that the Chair CRn. 8.S the custoClian of t,he privile.."eR of the 
HouRe, stand in the way of this motion being made? 

Bardar But 8tap: What :i meant WAg thnt though theChslr ill not in 
a pOilition to 'guide the Ildion of the Government of India in the l1lr.tter 
()f. framing these ndeil, the Chair can exeJ'('ise itspowel!Srill! the DIIi1'iIt of 
finding Ollt whether the discussion will be such 88 will help towards the 
elucirlation of: this qllesti6n in this Houlle or not. 

Mr. Prell1dent (The HOllourl1ble Sir Abdul' Hnhim): A ~  the Chair 
~  ~  the HOIl. ourltble ~~ ~  t? ~~ it ~  .~~ . ~ ~ . he 
18 mtlkmg. Every Honoumbfe-:\ferrmer 'ftlfpeftk to' L ~  '!:Ium-
mO\lF; from the Governor Benerltl to attend the meeting, Ani! ·if !<Ollle (" 
thelll do IIot wh.h to nUenrl thE' Chllir l'8nnot issue another "'llIltlTIOYlS to 
bring them here.' :, .~ ,,:: a 

.~ ;,/. 

Bardar But BlDp: Without entering into un\, controversv 'IS tel the 
<ltlsirahility of t,heir IIttending or not. the question still . . ~  .. ;whether 
the ('onsultation which the Government' of India" we,n1iwUlbe forth-
(! •. lIl1ing from this weuk House or not. '  . 

Mr. Prelldeat (The Honourable Sir Abdur Rahim) :Wbenthe' Hon-
oUl'Ilhle :\Iember appenls to the Chair he must have 8mllPthitl'7 nennite 
in his mind 8S to what the Chair can' do in this matter. .  " 

SUdar 8&Dt BlDJb: The suggelStion which I ~  to c;nr.vey was 
:.hnt .you IIhoulc1 urId .vour voice us an oleeted :\iember to the voictls of all 
of 11[,1 HUrl try to ~  the Law Memher. 

Mr. Pruldent (The Hotlolll'uhle Sir Abdur Rahim): Surely tIll' )fon-
~  Member knows thnt the occupnnt of the Chair has not the, voice, 

sa an t'lef'ted Member. which he h8s on the flOor of the House. • 



Sard&r Bat Bmp: My ~  is that this prh'ilege of Bsking· ques-
tions ilil a very' illlportont olle ill this House. and. before It is curtailed ')1' 
allowecl t.o becurtRiled. Goyemment ought to wait till the House is full 
ana better represented thKIl it is today. One point which I should like to 
make further on this question is that t.here caD be no dfmbt that tl:e 
motion moved b:v the Honourable the Low Meinber will lIet. in u mannp,r 
which will deprin' the various Members of this House 0'1 their right to 
put questions, although they rna)' put 11 specified number of quc'Itic.ntl 
which rna,\" be agreed upon latet'. I nm not very surt' of my ground on this 
point. but these rule!'! will probHbl,v Hpply to those who will come later in 
the field of legislAture. In thllt r:lIse, nfter we have nnishf'd our \lfl.!·,wr 
under the present Government .of IndiA. Act. it willJCj-;. be; good tor Of; to 
lell"e 1111 heirloom to our SU('ceslIOrM so badly impaired that they connot 
-even seek informlltion from the ,;arious Departments as we are doing :,OW. 
Therefore. I. will appE'1i1 to the Honourable the Law Menaber to concede 
thi!Ol requeld of mine lind thllt of )!r. AMf Ali and postpone the considera-
t,ion I)f thiR questicm till ntter thE.' 23rd :FebruRry. 

Mr. Lalchand ••• alru (Sind: Xon·)Iuhammadan Rural): I wish to 
!;ltate 1\ few rellR<JIlS 

.AD ·lIoDoDrable Kimber: On whose behalf Rre you spenking? 

Mr. LaIcb.ancllbvalrat: T am speaking Ullin\, own beblilf. for which I 
filII ~ . in thill HOUl,e. I WitS :111'10 present in 10SH· when this question 
~  up for consideration in the ~ The ·Conimittee did mt. 
awe£' to ~  the ~A or to .curtail them., AlthoUgh it . was suggest.eq 
at that tIme that the number of questions .to be asked ·by each Meblbel' 
8hould be ten. that too was not agreefl to. What hIltS happened now thct 
thiR (!uestion should come up at this stage? . 

Sir 4bdlll KaUm .bUID.'" (DRcca cum Mymeilsingh: Muhammadan 
Rural): On It point of order. The amtlndment. before the House is wh(,-
-ther we cltn adjoum thE.' considerlltion of t,his . ~  Honourable 
friend is discussing the merits of ,thili motion, 

Mr. LalclaaDd lIavalni: I nm gi,>ingreasoDII as to \\'h." the adjourn-
mt'Dt motiotl should be IltTepted. If ~  ~ . 'Honourllble friend had 
f;;ome patience. he would havE.' appreciated the "oint t.hat T am making. 
I WIIR saying that in 1981J. this mAtter WAS mOl'ed in the Committee. 
The Members present ·did not agree, Rnd. it is clear. the subje<'t was 
not t.aken up· bv GovernmE.'nt in 1!134, Hm5 and ~ . How has this sub· 
ject. therefore. -become suddenly \ll'gent in ~ A  why. should Gov-
emmf'nt.trv to take ad,'antage of this ,)cMtdon when the Members of th(· 
Opposit.ion "are not, preRent? . I su;,mit that on thi1; quest,ionthe Govem· 
ment ought to. be-mote c:!on!'!iderAte. They Rre deRlinr. ",it,h the qutl'Jtio!l 
of the prh';lege of t,he l\iemner!'! And ~  WAnt, thAt n fc!w Memherl' on 
this side should decide the qnefltiol1 Therefore. the pOfoltponement of the 
f'omideration of thi" question ;!Ol 11 ~  Rnd nel'eS8nry' ,nove on hehlllf of 
those ","JIO have not beelJ ahle to he ~  on this occasion. It app'eflr" 
to me that the reason given h,\' the Government is thot t,he pOAitiOIl haR 
~  from bad to worse in nwking interpellatioos. That does not seem 
io me to be the reason for bringing this motion. nor does it justify undue 
·haste .. There iR some ulterior motive. and I think that motive may be to 
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bind the hands of the coming ;)Iembel's of the .Federation and make thEn. 
lose thit; privilege. That is' why I should think Government w/!nt to 
hustle this matter. The present pl'Ilctice should go on until the·t:onliti-
tution is changed. It i& Rllid that lD the House of Commons ouly t-llrt'e 
questioIls are allowed to II Member, but there are 600 ')r 700 Members 
in the Pa.rliament. 

Therefore, this question can be taken up when the membershi.p of this 
House al80 increases, but WI then the consideration 'of this qUestion must 
be postponed. ' , 

\, 

Dr. Z1allddiD am .. (United Provinces Southern Divisions: Muham-
madan Rural): On n point of order. I should like to knO\\' whether, when 
the Government of India Act oeases to operate on the 1st 'April, ~  
all the rulet; made under the old ·Govprnment of India Act will alsc ~  
to operate on that particular ~  

Mr. Pruident (The Honourable Sir Ahdur Rahim): That is hardly It 
point of order. ',' ·:1"," ',- ,,: ' ~ 

Mr. Kuhammad AUar AU (Luoknow and Fyzabad Divisit)ns: Mnhr1lll· 
madan Rural): Sir, I rise to support the motion::of ~ ·,Mr .... saf 
Ali. for the adjournment. The importance of the adjournment motion 
will appear to those Memhers of this House who ,,' ill; iQday ~~~  
disinterested on the question of their own privileges. Sir, T appeel to my 
friends in this .House to rem em her that this ill not 8 question wbich will 
affect official Members: it will only affect non·officials who are generally 
the people who put questions in this House. Sir, if I remember ("or-
rectly, in my life of six .yeanl in this House, perhaps there have been ~ 
one or two official Memhers who might have put questioQs or interpella· 
tions in this House. The importance of this question al{Rin lief! in the 
fact that my Honourable friend. Mr. Asaf Ali, has ~  ~ ~ ~  a 
sort of legal ~. 1 am sure, the Honnura1>le: tliC" LriwMcmber, 
when h{o was put 8 question, blurted out something whirh :'IN lJaw 'Member 
he should not have done, but he was at Ol'lce prompted and something 
was pointed Ollt to him hy the Benches behind him with :o'('gard to the 
correct interpretation of the rules. If that is the position, If we all here 
a.re not prepared to address the House and to eolighte:ia: th<ltiow>c on'the 
true interpretation of law ann of the rules. I think, Sir, it would be 
wise on the part of this House at le8stto show to the perJple outside this 
House and to the people outside India that they are reasonable men who 
are not. ~  to hurry up this matter in ,80 slipshod a manner, that we o!'e 
responsihle to a certain body of men and that it is our dutv tooav to con· 
sider the question with the greatellt calmness and ~ l.he • qreatest 
wisdom. It has been pointed' out bv mv Honourable fn£'JJos, Mr. A"d 
Ali and Sardar Sant Singh, t,hat there should be no hurr.v (!\, .. r ,this ques-
tion. It can be very easily discuSBed when the Bouae is full. If the offi-
cial Members of this House want to decide this question, it will be said 
that there are absolutely no privileges which aftect, them, and st.i11 they 
.'ome forward toO decide such an import,ant question. , 

Now, with regard to the point of consultation of the House, this ques-
tion was taken up in the ~  19..IJ..IJ by my friend, Mr. S. C. M!tra, who 
belnnged to my own Part.v, of 'which, Sir. ~  WE're the lH.a(lt::r. r reo 
member it 'WU8 Mr. Mit.ra who hrought up this qUE'etion, 'hut· it was, nnt 
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brought forword on the grounds urgeli toda.\· or ~  an . ~  ~  
08 prevails at present. Sir, if there were reasons in those davi! to l,ut 
this questioD aside, 1 consider that becauseoi the· ~  3tlllO" .. pherb of 
the H('Iuse and ,because of ~  pauoity of. ~  tod.IJY, uI!d espe,·itllly 
the !loD_official Members uot .being present in ~ ~  ~ .  numbers 
to whom thiJl question properly appertaius. I think it would be all the more 
ill the fimess of tbiDgs, it .would be honest and it would be clecorous.to leave 
this questiou aside for the present und to adjourn discJJSsion of' the Dlotion 
lIOW before the House. 

Sir Oowllj11ehaqlr: .)otr. Prttsicient. :l would ~  draw the attentio!l 
of ;Government t-o one essentilll £8<.'tOl·. 1 am 8uru, Honoura'ble . ~ 

opposite realiSE' that Members on this side of ·the House do: attach the very 
greatest importance to the nmendullmt of thl."$t' l'ules. aEd I am SW'e. no 
words from an," non-officie;} Member of this House are required .to em.phr.t-
ilise the impol'tauC'B of thf' privilege of Rskiug.quBliltiQnB 'Rnd ~ 

questions. Ialllnot gO.ing .iuto the merits Qf ;tbe ~  just IlOW or . to 
draw-IIny ~  between the .House .of Commons and this l-egislath'e 
Assembly, but the privilege of 8sking queiltions in this Honourable House 
is a much. greate1' ~  to nou-officiftl:Meluhers than to Members of 
the House of Commolls; Therefore, ·it ,,"as· that. ,in· 1929 GovernnlBut 
bhought it advisable to give 8 pledge to t.his House. that. although tbe Aet 
gave ·t·hem the power and the privilege of ·c.>hangingthese rules, they '\'I,uld 
not do 80 without consulting this Honourable House. The debate that took 
place in 1009 ie rather instrnci!ive. What bappened then was that it was 
rumoured that Government intended: to ·change a  . certain' rule; when . I 
~  ~. I mean the ~  St.ate. whereupon Hon()urable 
~  imrnadiately gave notiee of Resolutions expressing their Opinion 
ns to hm.' ·that rule . should be ,("hanged. ,Before .uoh RelOlutions could btl 
(iiscussed in this House. however. ·the rule was brought. into force, Upon 
thAt. a debll.te kIok place. It wati'c'.ontend.a by HonoUl'8bJe MemberI' in 
thi. House that Government should .have· had bhe courtesy to wait for the 
(liscll.sian in this HOllse before passing this .l!ule. :and· a vote of ceusurtJ 
was moved .. It waa·in fairly strong terms .and it ·brought in the highest pElr-
sonalities in the IBlld.· I do not ·desire ,tn !lead that·motion of censure hut. 
it ended very happily upon the-Ln". . M.ember getting. up and givinJr an 
'Jnderta.lrinJl to this House, The undertaking was ,given in a sree'ch whioh 
c(,!lsisted of nearly 8 page and quarter of this· printed. report but ~  l>um· 
marised by the. President in the end and· he did so in Ol'der to .... ppeal to 
the House and to tbe mover of this . motion of ('ensure to withd1'811' it. 1 
will read the 'summar,· made bY . the· President of the ~  given 
hy tbe Law Member .. It reads '8sfollow8: . 

"To put it briefly, ·the. attitude of G.o'·emme.ntjll thai hpnceforth in ~  matten 
of important BDlendmelll:4! of rule&.tht'y would ('onMult t.he LelEieJalive ,beemhly before 
they Mlbmit their propoaalR to thp 'Seerpta", of State, except in ~ ef emergency. 
and, Auembl,. is not' in leIIlion at thp' ~.  In that· ('all', th;'y 1't'18"1" totht'DllIP.lv'. 
the right to approach the 8eCl't'tary of Rtat .. without CQDsultjnll' tbt> Allemhl:v .. Such 
CBII8II, ~  to them, would he vE'ry, \'(Orr rare. aad el'Cf'pti?D'1. That beinljl 80. 
one pomt the HonourablE' Mt'mher. havE' ~ . n31W'1v. that henCt'fOl·th they would be 
conlulted before anv propoSal containing illl impol·tant 'ampndmt'nt of th .. I'ui .. s i, taken 
lip." • . 

That was the summary of the President of. the undertaking given by 
Govemment. Now. Sir, it 08nnot be contended tlb8t the rule proposed to 
be changed i8not an important one. nor can it be contended, nor has it 
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been contended that it is urgent. Those were the two exceptions which 
Government made when they gave that pledge. Now, the fact remaiBS 
that these Benches are empty. -This is not the time nor the place to dis-
~  why they are BO or whose fault it is that they are BO. But the fact 
remains that they are empty. AlBO the fact remains that Government have 
to consult the House because they have given a pledge to do so. Are they, 
therefore, carrying out their pledge in the spirit and in the letter? In the 
Jetter they are certainly carrying out their pledge because they have 
brought this motion before this Honourable House for its ~ . A':I 
to whether they are carrying it out in the spirit, I will leEtve it to'1nY' Hon-
ourable friend. the l.aw Member, to consider for himself. I would appeal to 
him that no harm wilt be done if this motion is postponed for some \ time. 
1 -fully agree with the importance of having this question oonsidered by 
this Honourable House during this Session. We are all aWare of the 
advantage that some of us have taken of the privilege of Bsklng questions 
We nrealBO aware that we do ta-ke advantage of your kindness, Sir, ana 
of the courtesy shown by opposite benohes in answering a number of sup-
plementary questions. We admit that and we alllO franldy admit that in 
1988 It non-official Member did bring thia matter to the attention of this 
Honourable ~ and t,hat matters have become worse today than they 
,,'ere lit, t,hat time. But after all is said and done. is your aase suoh a poor 
.one nnd is it 80 weak that you will not get these amendments through if 
-t-herf' happen to be fl ~  number of Congress men or Members· of my own 
Party here? I venture to suggest to the Honourable the Leader of the 
-House that he haR got Ii very strong case indeed and I would appeal to him 
t,herefore to carry Ollt the pledge in the letter and in the spirit Bnd let thAre 
be an adjournment. I have given an amendment. If the Honourable the 
Law Member refuses to sc(',ept our auggestion, I will mC!lve it· and will then 
go into the merits of the queAtion to the beat of my ability. I am now 
putting only one issue before the House which is of considerable import-
ance and that is that I do not think it wi11 pay either Government or our 
selves to dillCuss this matter just now, and it will redound to their credh 
if they do not force it upon the House with these empty benches. 16180 
understand and realise the position of ('TOvernment in another direotion and 
that is that after the 28rd of February any amount of work will have to be 
placed before this Honourable House for their consideration nnd that 8S 
much unimportant work 8S (\I\n be got oft the ugenda during these few days. 
t,he hetter fnr all nfHA. I understand that, but this is not an unimportant 
mllt,ter nnd it, is not 11 matter in whi('h this Hide of the House is not in-
t-erested. If ther(· is any quest,ion on the agenda during ;this Session in 
which nnn·official Members wiJI be very much interested and in which their 
privileges Bnd their rightos are more concerned it is this question. There-
fore, I can do no more than appeal to the Honourable the Leader of thE'> 
HOllse to consider the whole question from this; point of view and. ~  
me, if he does so, he will receive the very best att.ention from non-offiOla] 
Members after the 28rd February nnd he will ~  the. support of ~  
reasonable Members of this Honourable House to this questlon. He mIl 
receive even more concentrRted nttent,ion on the defects that have becomE> 
flppHrent than hE' will receive at their hands today. Under these eire-um-
stances, I will add my appeal to(') thR't of thf" only representative of the 
Congress Party in this Honourable House today and to the other Honour-
ahle ME'mhel'f! who hR"Ve spoken find J trust that the Honourable t,hE: 
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Leader of the House aud the Members of the Treasury Benches will giw· 
our view SOJIle weight Ilnd will I>elieve us when we say that when WI:, 

~  this, .. we suggest·it in the best interests not oniy of ~  
Members, hut ill the interests of Goyernlllent themselyes. 

",. 1' .•. lamel:bir, this lllatter hils been the subject vf 8}>ecial 
interest from this Group for some years. I rnyself, I believe, wus u 
memher of the Committee of 1933 when we weut into the question f)f 

questiolls and answers, but we are not prepured to support the motion for 
adjournment. My Honourable friend, the ~  Leader of the Inde-
pendent Part.v, said t.hat this WIlS a matter which interested other llOll-
cffieial Members in this House. That, of course, prom}lta ;flhe·'."obyiouSo 
question. If that ~ the cuse, why should not non-official Members be 
present in the House to  tuke part in the discutlsion:' He .. ~  promisHi 
Government-on whose ~  I am not quite sure-that if they .lid 
postpone ~  question until after the 28rd February, those Honourable 
MemberI' who ore now absent would, of course, co-operate fully with nov-
(mmlE'nt :8 getting ~ through rturing this Session. 

SIr.Oowaljl leb.&DJlr:. May I Rsk the Honourable Member if he ~ 

to Blly that the Government huY!' brought thiil lip because they will not 
get co-operation in the future? 

Mr. r. B • . ~ I 111'88 ~  pointing out· tlult ~  
friend, the Deputy Leader of the Independent Party, ~  
trom a Party to which he does not belong. 

Sir ~  .Tebaqlr: I did not promise the co-operlltion of the Congress 
Party. 1 offered the co-operatioll of all reasonable Honourable lIemhen of 
this House amongst whom T reckon there Bre 8' 1nrge numbf'r of 1\IE.'mherl> 
of the ~  Part)". ,. '.". ~  ~ )', ~ ~.  . 

III . .,. a. lam.: I am. delighted to hear that the H.onourable the 
Deputy ·Leader of the Independent Party hail qualified his previous t\ssur· 
nn(lt! .. 

Sir ~  I have not qualified any ~ ~  ~~ ~ . ~ . 
•  f • • .1',".", 

Iil. 1' .•. lamll: He has now offered the co-operation of all reasOJ!abk· 
persons. 'fhat, of course, is somewhat different. In ~  ~  at ~  I feel 
pe1'8otlllllv that it win be an unfortunatE.' precedent ·If' a !deslmble reforul (1£ 
this character were postponect merely because of It Voluntary abstention on 
the part of a large number of Members. It is an urgent ~  Bnd it j", 
H matt-er which is in the interests of the very privileges of the Members of 
t.his House to which sO milch ~  haR been made. Whnt is the pre-
sent position? The present posit.jclll is that the privilege of a Member like 
myself, which is not of Raking a question, but of having a· ~ ~ ~
ed, can be blocked in su('cessh'e Session.s ~  ~  ~ the ~. . "':hH:ll \S 
now in t,he hRnrh' of anv Member. to put III un ~ ~ of quest.tons 
Rnd liRve those questions answered 0':1 the order ~ . I msintB;i,! that thE' 
present position is definitely a ('urtRllmet,tt of ~ .  ~ ~  Rnd pMVllegelO. of 
anv Member of the . Houpe t() get II. queation lIn",,-ereit In II reRBOnable time 
during the course of the SeSRion. That is why we feIt he fore thnt thp.· 
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~ .  of the Rules in this regard was 811 urgent matter. and we have 
pressed upon t,he Government in successive SesSions that this matter 
tihould b£' taken up. ~  when the matt.er has been presented to this 
House for ~ opinion, we ore told that Government are,}lot hOllf>uring ~  
pre,'iouB pledge in it,s spirit, although the Government:' may ~ ~  

the pledge in its lett,er. 1 fllil to underst"nc1 the real difterence m that 
connection. The Government un'dertook to consult this House and the 
Government nre now fulfilling that undert.aking in placing these rules 
nefore t he House. ., 

Mr .•. Asaf All: Before an empt;v House. 

Mr. 1'. J: . .Jame.: ~  is it empt;\'? That is no reason why a matter of 
thie: importall(,(, should be delayec1. Again, I 'Say that Government are con-
f>ulting this HouRe, and if ('ert,ainHonourable ~  of this House, for 
various rellsons into which I ,,,;11 not go, choose to abstain from attending 

~ Session of this House. ~  is 110 reason why the privileges of the 
Memb('rs of asking quest.ions and getting answers sho1;lld be curtailed. ,any 
longer. Therefore, I oppose t.he motion for adjournment, arid'1 trust" the 
House will reject it. 

JIr • .Alddl Ohandra Da",,: Sir, I rise toO support the motion Jorv.djQ'Jrn-
ment. I shall not take up much of the time of tbe House' b;f making a 
speech, for I· cannot make a speech without, being guilty of repetition of 
argument", which have already been advanced iIi support of this motion for 

~ . This is a ~  on which I feel I ~  not like ~  Jive 
only a sdent vote. That, IS the only reason why 1 have stood up to' ex-

~  support this motion for e.djournment. -

Sir Abdul BaUm GhUll&vi: Sir, I oppose this mot.ion for adjournment. 
My Honournble friend, Mr. ABaf Ali, said that the Government are con-
~  a House which is empty. He laid '\"ery great, streaK 00 'lie 'fact"loat 
i.hese Benches are empty, and he said what is the use of oonsultin,pm 
ernpt:\" House. On that grollnd he wants adjournment till after the 28Td 
]i\·hr\lnry. 

:Mr. K. Aaat .Ali: Where is your Party? No doubt . ~ ~~~ ~ Party 
hOI! ah"lt·nted itself, what has your Part;\· done? Where ~ ~ ~  

Str Abdul Ballm GhUll&vi: He asks pertinently whel;'e is my Party. 
'That is ~  the point I am co:m.ing to. If Honourable Membera choose 
not to attend the Sessions of this House, we cannot force. thetn to do so. 
H thr Congress 'Party failed to attend this Session,. it i.s not the fsult of 
.~ ~  or t,he fault. of this L .~  or that Party. 

Xl ••• Alai All: Why is your Party absent? 

Slr ANul BIUID GlluIuvi: Perhaps they did not feel the work of this 
ROll11l' so irnportant ae the ot.her work in which they aPe engaged. Thoec 
who felt the importance of the work in the HOURe have eome to this Bouse. 
~ .  shopldha'\"e realised tbeir reaponsibility and ought to have been 
prM(>nt here: 
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larelar But ,Singh: Is not your Leader fighting the electi6Ds?' 

Sir' Abdul BaUm Gbuu.v1: I do not BUPP6rt my'HOliouribl{, Mend, 
Mr. Asuf Ali . ..on the ground that becuuse my Leader happens to be fighting 
ttl:! ~  . . . . . . 

Sardar SaDt aiDgh: But that is the reason why they are all absent. 

Sir Abdul Salim Glaam&v1: One point bas beell made out and a very 
good point by my Honoursble friend, Mr. ,Tames, and that point is this. 
He very well said, and I congratulate mm for what hefJIaid, ~  a change 
of these rlues was very important. The right of every Member to put 
questions is curta'iled, been use one Member chooses to put 895 questions 
ill one day and in this way he blocks the way of other Members putting any 
'pwstion t.ill those 895 questions 81,'8 e.n.wer.ed:This valuable' priVilege 
we lose in view of t·he fact that one parlicuI.r ·;Member ~  to put) 
large number of questions, and, if I may say so with all respect, m09t un-

~  questions. It takes away much, of the valuable. time of the 
~  My Honourable friend, Yr. Asaf Ali, asked why not post.polle :hc-

discuhsion an this subject until those Benches are taR. I may tell for the 
information of this House that many Honourable Members who choose to 
he absri from this House are loitering In the ~ . of Delhi ... 

JIr ••• Ala! All: That is not correct. 

Sir AbdulHal1m Glaumavl: If mv Hon0urable friend wants names, T 
flhnll furnish him in the Lobbv With the names of those Honourable Mem-
herll who ure still herp ilJ Deibli. hut. 'who will not att. nd ·the> ~ . 

Xr ••• AIaf All: T challenge that statement. I ask the HononrablA 
Mtmber tol' give names now. 

Sir AbdUl BaUm GlauDavl: I accept his ~  and shall furnish him 
fiaureN outside the House. 

JIr ••• .&sa! AU: Why not, inside now? 

Sir Abdul JblIm Clla1llll&91: YOll will Ilet them . ~ the' .#terri·Oon: 
~ of tl,OfI,e who are still loitering in Delhi. . My Honourable friend, 

Mr. Asa.f Ali. bimsf,-lf has been herein IJellri'fI.J1, ~ ~  bht hI' cholle 
to ~  thit; House mth his presence only today. He has not been 
atl,ending th!' House from the 25th and he cannot say that he was absent 
from Delhi. 

Kr .•• .Ala! AU: But itO that the reason why these rules IIhould be 
mnde now? , .' .... ~ 

SIr Abdul .&lim Cllauma'fi: These rules should hE' made. so that we will 
e!lforce ,"Ol,r Bttendftnc(' here. so that we can occupy onr' days in ~ 
!;(Jmf ~  instead of doing nothing. You gave notice of all t:nBl}Y ~  
quef'ltionll, but you remained absent: 'and that wall why they Were' ~  
flT!!"\\'erE'cI on t.he floor :)f the Rouse WIth the result tllRt we were 311 dPllTIV-
pd "If putting supplementary qlledinns to th41 answt'J'B tlra:t ~  'IBve 
h!'f,n given t(: t,hose ~. 
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JIr ••. ~~  What do ~  proposed rules. ~~. ~  ~~ upw? 

SIr ~ MUD .,b....ayl: ,These rules "'leek: ao ;.ltit en8 :Keail.her 
I,ulLing 800 ~  depriving other Members from putting useful QIl(·8· 
tionl>. The llUmber of questions that might he put hereafter by each Mem· 
ber is limited to three. The only ground urged b;\' my Honourable friend, 
Mr. Ail,\! Ali fOJ: a4jouroiog thi$ motion i!l thnt .~ ~ . 

A complete answer has been given to t.hat. If Members do not choosl' (to 
b9 ~  here. neither the Honourable the' Pre_ant' DOt anybOdy else 
could forcf:! them to come here, ,and as you, Sir, have rightly said sum-
mons have boen issued ~  the Govenlor General to every Member'to attl'l\fi 
the Sessions, If they do not choose to come here ill pursuance of th\:! 
summons, nobody (,lin force them to come here. Sir, I oppose this motion. 

TIle Honourable Ilr BrlpeIldra 8lrcar: Sir, t,he Hono'lrable Member, 
Mr, Aw AI. in quite very mild language ~  stated that if this motion is 
now moved, lind if the mBtte1' is not adjourned, thentbis wi'll be fra1\dulent 
conduct on the part of the Government, After all. his arguments led to 
onfl point, namely, that the matter should not, come up or be discussed now. 
Wh: .. ~ Rl'cl\\lI'!'. first of nn, these ~  Are empty, lind. ~  thnt 
the matter iM 110t. 1II'gent. Tf';hnfl. ~  ~  the secpnd. ~  first. I 
l-uhmit to t.hia Ifouae..and I suppOrt 'the remarks' of Mr .. dames 'that thil' 
rWlt.ter i!-l urgent, hilt 1 do not concede that I hR\'e got to ~  ..outJl ~~  

:lase of C'mergenc,v or of great urgency before Rny matter'conld'bf' aiscll$st-d 
in this House on the ground t,hat thoEte ~. ~~  . ~ .  Vf e . will.llQt 
alol'ree to th"t situation at alL Now, t:\ir, talkhig .of·l;hes(h:;mpty. 'benches. 
wh,Y fi,rt: t!t.e.v empty? T am not going into the question a.s to whether '1 

man should be here or at another place. That is a matter for an indi\·i· 
dnal ~  ~  decide .. But we .are concerned ~~ ~ the ~ .~  wpicll,.has 
helln given, mlrnely. takmg part In electoral I1ctn'ltJes. ~ ang,,'ers 
which I gave to my Honourable friend, Sir Muhammad Yakub, thiR 
~  has. seen th.at the election!! .havp. . . ~ .Qf . . ~ ~  fJveJ: ill 

Bengal, Blhal', Onssa, Assam and 10 the ~  ~  ~  
II 1,1'l:'tel1ce for Memhers coming from those pro"incE's not being present 
here today. 

-" ,\ .: ..•. 

Mr. ~. AI.,.AU: We·are contesting a ~~ . ~  

ne BonourabIIllr .rIpe""a 8kcar: And however much the Honour-
able Member. lnayasf';ert ·to the contrary, we know that a good many Mem-
i)fll'Il of his group 1'\!1\'e been present at Delhi. . 

~. ~. ~  All:,In connection with their dutif's. 

'!'be ,Bonourable Sir, Bripendra Slrear: T 11m not giving \\'11;\', so plellsf' 
~  Tlot ~ . I Will make mr point ~ . ~~  insipu:l' 
hops. t 1 ~  .  .  .  .  .  . . 

llr. II. AIaf .All: I ml\de no insinllat.ions . 

. ¥r. ~~ ~  'Sir Abdllr Rl\him): 'J'he Honourable 
Mcmher IS not giving way. ," ...• 
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'!'be Honourable Itr -rlplDdR 8tl'ear: I presided ·at 8' meeting ·of the 
8£'!ect Committee to discuss Dr. Deshmukh's Bill.' Apart from Dr. 

~  who, as the .sponsor of the Bill. has got .special exem.:ption from 
tho O!JtFild.;- body to whlCh the absentee8 ~  alleglltnC8, there_ere three 
(lthp,r lHembel's,-I do not want to qleiition name8.-who ~  and 
t.ook purt in the deliber .. tion8 of that meeting. Not only ~ they present 
hut om, of them is present here today. I enjoy his company when I go 
)ut for ~ moming walk, but I do 'not .see him here. As reg'8rdil ths two 
other Memhers. it is quJite true that one left the same day, but the other 
gentleman stayed or. here for three days. That .is about their attendance 
in the Select Committee. Then, Sir,'later on, on the 26th· ....... aQlin I will 
not give names,-at Jeast six Members ~  present here. 1f you will ask 
fur names I will give them Rnd today .  .  .  . 

Sir Muhammad Yakub (Rohillmnd and Kumaon Divisions: Muhammad-
an Rural): Will the Honourable Member let me know if the Members who 
w.'re pres.:>nt ill Delhi drew their allowance from the ASllembly? 

Xr. K. Asaf All: On n point of order, how does that point arise in this 
dt·bat.e .. 

Mr. Prel1dent (The Honourable Sir Abdul' Rahim): It ~  for the Hon-
o'lmh!£:' Member who is in possession of the House to reply to it or not. 

The Honourable Air Brtl)8Ddra Slrcar: Allowances have been drawn by 
::Iore thaD a da.an )[embers •••••• 

Jrr ••• AId .All: Are you making a case for urgency? 

The Honourable Sir .rlDendra Slrear: I am answering the quest.ion 
~  by Sir Muhammad Ynlwh nnd jgnoring the unjustifiable interr\1ption. 

eoming from Mr. Asaf Ali. More than 11 dozen ~  I am told hRVe 
pllt in their claim8 for daily allowances. and what. is more, for trn,relling 
aiiowBnces from Old Delhi when t.hey are not attending this HOllse. Now, 
Sir, l\ssuming for the sake of argument that a dozen men,-that may bfl a 
liberr.l comnutation,-are Imable to comp here for reasons which they 
cCTlsider to 'be very urgent. it has heen urg-ed, "What is the good of ~ 
att.!'nding when all of liS cnnnot go?". That is to sny. if 12 men C8nnot 
come, the ether 40 will remain nbsE'nt, Rnd then t.hey will aRsert that all 
the 52 are tillable to be prrsent. HiT. the st.ntempnt that the mnjoritv of 
f'll"cted Memhers have been unahle to he preRPnt, has heen repeated 110 
often t.hat T have no dOllbt thnt thosr who arr repenting-it have hopes that 
they will N.ltdl the unwary. t·hose who arc ignorant of t,h(' fadA. But 

~  it is not rig-ht to ~  t!lIlt hrcll\ls(> ~  people are ~  in 
lIome ~  therefore those who are able to come, Il good few of whom 
are present here today drawing 'lllowllnces-that they ~ "tTnnblc" t.o 
come. It will be represented that the majority of the elected Member!;. are 
unable to attElnd.-n.n Ilssertion which has been repeated ad nausea·m . 

.•• •. M&! .AU: It will he ·repeated over and over agllin until yon go 
out o-f office. 

The 1I01i011ra.bl. ~ ·lftlpe!ldraSInar: A lie co.nnot be oVE'rtsken and 
ther(' is nothing to prevent a. lie being repeated: thousands of times, but I 
am ('II]Y I,oirJt.ing out the real facts. 

c 
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Mr. M • .&Ia! All: I strongly ~  ~ . theLllw 
Member. It is- not proper for him to say that it is a lie.' . 

The BonQurable Sir BrlpeDdra Sircar: I do not suggest that the Hon-
our"ble Member has told a lie 91' repeated a lie. Why does he ~  ~  
the cap fits him? There is no ground for thinking so. 

Mr. II. ~ All: Once again I object to that kind of remark. WiUthe 
Honmlrable Member kindly withdraw it? 

'!'he Bonourable Sir BrlplDdra SIrcar: I make it perfectly clear that I 
do not intend to convey that the Honourable Member is ~  a lie. 
M,v words 8!'P. not. capable of that interpretation and 'there is no ~.  for 
stimulating that anger which is without any justification. 

Now, Sir, the position is that, because the bulk of the Members who 
can be present choose to remain away, therefore "'e are to be confronted 
with the argument that the benches are empty, that therefore we 'are 
fraudulent or, as my Honourable friend. Sir Cowasj1 Jehangir,put it, we ~ 
not carrying out our promise in spirit. Will my Honourable friend, the 
Baronet, iuduce those gentlemen who are at Delhi and also the other 
gent.lemen who are free from electoral activities, will he ask them to act up 
to the spirit of the Constitution, to come here and adorn those benches 
wit,h their presence? Will he do that much for Government? I know he 
will, because he is a fair-minded man. 

Sir Oowaajl Jehangir: If the Honourable Member COl'lld not persuade 
the gentlellJUll who accompanies him in his morning walks to come here, 
I cnnnot. (Loud Laughter.) 

Thtt lIonourable Sir Bripendra SireII': Sir, I have only one more word 
t.1 BUY on tllis particular matter, and I will conclude. I think, Sir, you 
know that l,he Punjab is the land of heroes, and we know that the people 
thp.!"€ belong to what is called the martial races. Otherwise, my Honour-
ahle friend. Sardnr Sant Singh. would not have made a grievance about 
empty bt'nches, because it is his Party about which it rnn:" be said that 
mnny of them are present today at Delhi. I do not want to m:mtion 
names. However, Sir, we are \,pry grateful to Rurdar Simt Singh for 

~ remark which he has made. He said that much CRn he said for and 
much can be said against the abstention of Members from the Hom.e. I 
am quite sut,isfied with the lntter part of his remarks. (Laughter.) Much 
('an be said against the abstention of Members from this House. 

Sll'dar Sant Singh: I thought you wp-re more judicial than myself. 

The Bonourable Sir Brtpen4ra Slrcar: Now, Air, t.he Honourable Mem-
ber, Mr. Asaf Ali, who got very excited, said something About the ability 
of the Law Member. Sir, I never claimed any ability. I am quite willing 
t'l 'ldmit that any Member present here is a thousand times more able 
than m}'self. But may I point out that, without any legal. ~  a 
mastery of simple Fjnglish would show the mistake which Mr. Asaf Ali is 
making about. section 129A? Section 129A of the Government of India 
Act doeE. not lay down that when the ·.process of laying the thin!:!: -on the 
table l)f the House ha1l been completed. then and then only the t,hing 
will Clime into operatnon. It is just the other way about. It ~ into 



AMENDMENT OF IN.DIAN LEOISLATIVE RULES. 

operat.ion at once, but there is a }?rOOOS8. ~ .. ~  .it caD be ~ . ~ ~. and 
1 weruld ouly read the last three hnes of the section and tbe EnglIsh 11 not 
very difficult to follow .•... 

lIr. II. AIIf All: I do not claim to be an Englishman: I suppose the 
Law Mf:Qlber is. 

The Bonourable Sir Brlpendra Slreu: I absolutely ignore these inter-
t'lIl'tiOllR with contempt . . . . . 

Mr. X. Asaf All: I raciprocate your fet.>lings. 

The Honourable Sir Brlpendra Slrear: I accept your assurance. 
(Laughter.) May I read the last three lines? 

"Hi. Majesty in Council may annul the rules or any of them alld tholle TuieR 
.haU .thenceforth he void." 

1'hut is t·o say, they are good rules: they can COlDe into'"operation and 
they Ilre efJt'ctive before this process has been carried through, but they 
(lan ue annulled and made void in the way indicated by this section . . . . 

Mr. M. Alat All: And, therefore. in the meanwhile you can just go on I 

The Honourable Sir lfrlpendra Slrcar: ..... and, therefore. in the 
-=neaDwliile, I continue to ignore the remarks which are coming from the 
,,,thtr side . . . . . 

Mr. X. AAt .All: You can afford to do so I 

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable 
Member wants to say anything by way of reply, I will give him a chanoe. 

Mr. II. Asaf All: Thank you, Sir: if I have a right of reply, I shall 
1!peak later. 

The Honourable Sir lfrlpendra Slreu: My Honourable friend cannot 
have a right of reply on my reply: I have no ~  to his making n 
1!peech now. 

Mr. Prer1dent (The Honourable Sir Abdur Rahim): The Honourable 
Member ia quite right: The Chair meant only by way of personal explana-
tion: this is only an amendment to the main motion. 

Mr .•• Asa! .All: If I have a right of ~  .... 

lIr. 'Presldent (The Honourable Sir Abdur Rahim): The Chair meant 
onl:v ny way of any personal explanation. because the &nourable Member 
is inLerrupting 80 oUell Bud the Honourable Member in possession of the 
HOlJse 1!1 not giving way. 

Mr .•• .AJaf .All: My reason for interrup'ting the Honourable gentle-
man is simply. this: he is indulging in cheap sneers and gibes and it is not 
fair. I did nc.othing of the kind. and, therefore, I must have a right of 
I'eply. 
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ft BODOurable Sir .rlpelUlraltrCar: If there IS a question of !lny 
e 1 'I t·' the time has come now and the Honourable' Mem. pers(JnlL exp ana lon, ' t h ' . ht of reply 0 

~  has taken full ~ of 'it. but ~ canno ' ave a ng , . . n 
G ~  of personal explanation. he may mterrupt any ~  Pe ~~ . It 
. ~ those who read my speech and those who have ~ to it. t,o 
~~  ~  there has been any cheap sneer. No. Sir.' TheTe' are no 
('ber. sne"rs: they are unpleasant . ~. ,To be. ~ . thllt, ~ ~~  ~  

~  ~  and not a,ttendirig' ~  Holise ~ not cheap Iffie'enng, 
but is II. ~  fact . . . . 

Xr .•. .Alal.lll: On 8 pdint of personal explanation: is ~  
Mt:mber refl',rring to me? I have ~  . ~  und, I ~ ~ .  
a }Jenr,y. 

The H(lnourabIe Sir lIripendra Siroar:, I am ,not referring to the Han· 
ourable Member. 

Kr. X. AIaf .lll: Then do not speak in those general tenns. 

The Honourable Sir lIrlpendra Blrcar:My general observation has onf' 
~  and that is Mr. Asaf Ali. 
Therl" was one argument of my Honourable frierid, Mr. LUlchand 

SIl.\·alrat Ht: /lave certain reasons which possibly it would b9 more cor· 
rect for ~ ~  to describe as alleged reasons. H.e said there 'is an 
ulterior motive in bringing up this matter now. 'Of course, he cannot but 
asnribEl ultf·rior motives to Government. I congratulate him there. But 
",hnt, is the ulterior motive? Mv friend's acumen has enabled h'im to 
diBcov(;lr that the ulterior motive ~ that we want to bind f.he hand!! of ~ 
}<'ederation which is coming. Therefore, if he is right, the ma.tter sh.)l1ld 
be kdjourned-not till the 28rd February-but tiill after ~  has 
como in. That is the logical conclusion of his brilliant observation. As 
I am speaking only on the matter of the adjournment,' I have notMng 
Dlore to add. I want once more to repeat that if the ~  nf the 
empty benches is not, accepted-and I have made my point,s !lS to why it. 
should not br-then it follows that we cannot possiblv concede to the 
nrgument that before this Housl'! proceedR to dhlcuss nnytlling we havEI got 
til mnke out a CBse of emergency or extreme urgency. It 'is nothin£!' oj 
the kind. If people choose to bEl absent. then they cllnnot. complain that 
R mntter, whE'ther urgent or non-urgent, has been disposed of in t,heil 
abl'ence. I huve notliing more to say. 

Xr. President (The Honourable Sir Abdnr Rahim): Tht:' ROluw i! 
Rware that 11 ilehate cannot be adjourned excl"pt ~  of the entirl 
House. The Chair will, therefore, put the motion bf'fore the HOllse. and 
if it is the wish of the ('ntire House that the dehate shonld he adjoumed 
as haR boon proposed .. then the Chair will have no objent,inn t.n ,do FlO. Thl 
question is: 

"'that thl' conaideration of the motion hi' adjourned to lOmE' datE' after the 23r. 
February,- 11137." ' , ," 

III tlillt ngt'eed t<? h:y all ~ !(emben? 

IIcmO'aIabll .'.ben: No. ! .. ', 
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1Ir ... .PrUldellr('J'he ~  .,Sir ,Apd1,lr:a.ahiJIl):· ~~.~ ~~  ~ . 
th(·rdore. drop. lind the debate on th.> main incit,icin will 00\\' prol!eed: "I'he 
Cl1air . ~  Sir C'owllsji .Tehangir has given notice of an amendment. 

• I.". • . ~ 

Sir Oowull Jehanll1': Yas, Sir. I beg to move: 

"That for the: words 'h ... ta.ken into considt·ration' the following b" Bubstitl1.t.ed: 
'be referred to II Committl'e consistinl( of tht' Honourat.ll' Sir Nript'ndl'a Sirear, 

Yr. Akhil: Chandra Datta, Sir Muhammad Yakub, Sir T.eslie Hudson, Sarda.r Sant 
Singh, Sir .Muhammad Yamin Khan. Mr. N. M. Joshi, Mr. J. n. Anderson, and the 
~  "ud that ~ lIumb,'!' of 1I1tlmherR "'hoSt' presen .. ~ sball be neceuary to ('onatitute 
a meeting of the Committee shall be five', .. 

The Honourable Sir lIrlpendra Slrcar: What about the' time? 

Sir OOVl"Bji Jehanglr: The HOlloUl'able Member Clm make ~  sugges-
tion likes, 

The Houourable Ilir lIrlplIldra Sircar: I wanted to know ,,·hat. is his 
f>uggl:stion. .. 
Sir Oowasji Jehangir: Now that the adjournment motion has been 

l'ejocted,' ~ Honourable Member Oll1;l. have it as soon as he likes. So far 
liS I aWl'on.c.:erned, I alii prepared to sit tonight. . 

lIr .•• :If: • .T0Ihl: The night time. does not. suit Us, .Sir. . . . 

. SirCowuji Jehu.p:. M;r. Auf Ali suggests that the Committee might 
meet after thE' 28rd 'February. I presume. after the debate we have had, 
thRt, will ll(.L be ~  to my HOJlOurable friend, t.he Leader of the 
Hoase ", ... 

. The JIoDourable Slr Ni:lpen(lra Sh·ear:. I nm making UP suggestion: I 
simply wnnted to ko,ow what the Honourable the Mover of this 8.meildrnent 
is suggesting, o.n4". of course, I made itpeJ:fectly clearthllt I shall nQt 
egree, so far as r ani concerned, to the matter standing over till 23rd 
r,'brlllu-y. 

all Oowi&SJl Jeh&ngIr:Then the Honourable the Leader of .'the House, 
as. ChaIrman of the ·Committee. can fix his time 8S soon RS he likes, so 
far as I am concer.ned. It is entirely in \tis own hands and he .can do 
exaeflv as he chooses-the sooner the better, so far as r am concerned. 
~  'r would like to ~  to my Honourable friend! Mr. AS8f Ali, to 
Join the Committee .  .  .  .  . 

Mr ••• Au.f Ali: Not on these terms; after baving ignored everything, 
it is no lise my serving on the Committee. . .  . 

Sir Oowlljl "elumttr: Then we must' do our heRt without him. Is 
therp any other Honourable Memher who would like to serve on the Com-
mittee? '1 understand the Honollrable the Law Memher would lil,e to 
add t:wo ·more-names .. :  .  . . .' 

~  ,lr lfrlpendraSlrcar: Mr. Anderson ond Mr. Williams. 
SlrOowuJI ~  Mr. A ~  is tbere ~ . 
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fte Honourable air KrtpeD4ra .8In&r: Mr. WiUiams ani' Mi. Griftiths. 

Sir Oowll11 .Tehaqlr: All right: those two names can be added. , 
Now Sir a good deal has alreadv been said on the merits oi-.this ~ 
J. • ~  I should like to refer "to the history of this calie a little more 

1 1'.11. in detail than has heen done till now. The Honourable the-
Leader of the House mentioned that this question was d.iscussed here in 
1988. ~ . S. C. Mitra moved an amendment to Standing Order lX to· 
the effect that no individual Member of this House should ~ spowe to-
ask more than four questions on anyone day. Tha.t was, In. uhe usual 
course according to the rnles. sent to a Select C<;>I111111ttee, and ~  Select 
Committee reported that they did not think it. wa!l ~  to mllke any 
change then. I understand ~  of the ~  ~  In the way of the-
Select Committee was n 8O!ubon of that tncky. questlon as to what, would 
happen to the starred questions if they were not answered on any parti-
cular day whether they could be trl\nsferred to another day. or whet.her 
thev ~~  become mistarred questions. Honourable Members in 1983. 
it appears. strongly objected to any of their starred questions becomi.ng 
unstarred questions through the mal1hinery of any rules. They would 
have been prepared then. from what I can make out from the discullsion 
that took place in the Select Committee. to restrict individual Members 
of this House to four question!! a .day. provided it could also have been 
arranged that starred questions could be carried on to another day. TItat. 
was found to be very difficult bv the Office; 80 difficult was it found that 
it was deemed impracticable. and. therefore. the Select Committee dropped 
the whole question and suggested to this House that it was not necessary 
to make any further chanl!'es then, t.hat means in 1988. but suggested 
that Honourable Members should be more careful in future with regard to 
the starring of questions. that is to say, they should use their diBeretion 
to better purpose in considering which questions of theirs were of such 
importance os required oral answers in this House. and expressing that 
hope they considered no further action WIlS necessary. The Honourable 
the Law Member hns given us very striking ~  to show that the ~ 
expressed by t,he Select Committee in 1988 has not been realised. We 
admit that. Now. Sir. we are told thot these new rules have been framed 
in accordance with the rules that exist in the House of Commons today. 
Before 1902 in the House of Commons there waR no limit to anv questions 
thnt could he Rsked by Rny Honourable Member of that ~ . After 
1902 the questionR were limited. to 8 per Member per dny; no Member 
of the House of Commons could ask mort' than 8 questionR on Rnv one 
part.icnlar dRY. In 1919, it WRS Ruggested by n Member of the House 
thnt that number of eight questions per day per Member should be reduced 
to four. The Speaker of the House of Commons then censicMred the 
quest.ion Rnd n.fter consulting the party leaders ruled that no Member of 

-the House could ask more thnn three q\!elltionR on any particular dav. The 
rules ~  frumed are the rules that are in existence, Ibetieve. today. and 
accordmg to t.hoae rules any questioDR that Rl'e left over Ilft{)r the question 
hour become unstarred and are not oraUy replied to in the House of Cl)lIlo 
mons. Now. Sir. thnt is practically what is suggested for \IS here by the 

~  the Law Member. But may I point. out that to follow. the 
House of Commons filO closely is"not 10Jrlc: VIle Are not the 'ffou8e of 
Commons. We have not got the constitution of the Rouse of Ccunm.ons 
nor are we likely to get it during our life time . . . . ~. .... ' 
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• r ••••• loab1:.Are yoU 80 pessimistic? 

Mr ••• AMf All: Don't be so pessimistic, .Sir. 

Sir Oowaaji JehaD.gtr: Now, Sir, there are 600 and odd Member!! in 
the House of Commons. 'roday we are here about 140 Members. Is 
there any analogy? Again, what are our rights and pri.vileges on this side 
of the House as compared to the rights and privileges of the Members of 
the House of Commons? We have got. un irremoveable Government; we 
are irresponsible in the proper sense of the word. The only privilege that 
thi!,; Hide of the House has got, and which they prize and which they have 
made full use of, is the privilege of asking questions and supplementary 
questions ...... . 

Sir Muhammad Yakub: The;y value also the privilege of drawing their 
allowances without attending. 

Sir Oow&ll1 Jeh&Dp: The only privilege that this sidl' of the House 
haR and whi(lh they have made full use of is the pri"ilege 6£ asking ques-
tions and supplementaries, and it is a privilege that thi" side of the House 
prizes. 

Now, Sir, I do not consider that the analogy of the House of Commont 
iF! a good one to follow here. You cannot follow the practice in the House· 
of Commons unless you reproduce in this country the constitution that 
prevails in England, and, therefore, to point out that these are the rules 
prevailing in the House of Commons, the Mother of Parliaments, and that· 
we should follow them, is n very dangerous argument, for many of my' 
friends on this side of the House will point out many privileges and many 
practices that prevail in the House of Commons and ask His Majesty's 
Government to follow them blindly in India, but I am certain that my 
friends on the Benches opposite will not recommend t.hem. Therefore, let 
lIl!' not proceed on this analogy. Let us see whnt ~ best for ourselves. 
Therefo.re, Sir. the first ~  that has to he considered is, should only 
~ questIOns be allowed to sn HononrablE' Member on anyone day, or should 
it be 5 or 6.or 8 as was settled in the House of Commons i.n 1002. That 
iii the first point, and I am not prepared to expreSR any opinion just now 
on the floor of the House withollt further consideration and consultation 
with the Leader of the House on this main point. The next most im-
portant point for considerati.on is that by these rilles this House should 
not be deprived of the privilE'ge of having onE' full hour's questions and 

~ . And will these rilles deprive this House of this privilege? 

Some Members on the J:urope&D GIOUp: No, no. 

Sir Co.Alji .Tehangir: ~  Honourable friends say "No, no" before con-
sidering the matter. I contend that there is danger;"'Very great donger that 
the rules, os they are proposed to be amended, will deprive this House of the 
privilege of having one full hour'A question time. The Lender of the 
European Group will be on the Committee nnd he will be 'Very lIOOn con. 
vinMd that that is 1'10. and if mv Honourable friends here desire me to 
point tha.t out, I wilt do so. But do not say, no, no.' because the matter 

~  'Very 8ElrioU8 COfIsiderRtion. I will tell you ~  the House will be 
deprived of that power. You allow only three questions for each Member. 
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[Sir Cowasji Jehangir] • ".:,' . <} 

You have got thefle questions ~ ~  . ~ ~ to the ~ ~  of ?ov-
t I kno'" that the rule "'ves B pnvdege to the President to'call emmen . ~  .' . 

upon any number of Depul'tments of ~  c,c,vl'lrllrnehntdto uns\\erthqltle;stdilUn.s 
on uriy particular day, but on. the expet:ence ~  a; we ~ . a lD. VI-
dual Members ask SOO questIons. Durmg the middle of the .SesslOns, tune') 
are sure to arise when all ql1e);tions Bsked ~  humble men bke myself may 
be exhausted, and the only questions that, may be left maybe from three 
Members who have got 30 or 40 or 50 questions, Ilnd ~ you have ~  
three Members left with questions to be answered, you will get only nme 
questions on the agenda. That. difficulty ~  be overcome. A ~  a 
time may arise duting the SessIOns when, In order to place a ~  
number of questions 011 the ugenda, it may be necessary f?r the . ~  
to call upon more than one Department to answer questIons on, ~ parti-
cular da,' and it mav also be found necessary to ask 90me Deplri'tments 
to ~  questions ~  two or three 01' more consecutive days in order to 
have a sufficient number of questions on the agenda to take ~  hour, 
Therl'fore, that will have to be considered. ! am'not suggestmg any 
solution, I will do so in the Committee, I Rill only pointing out why 
l desire that a Committee should be appointed. These matters cannot 
be discussed on the floor of the House, nor can we find suitable wording 
for a rule until we haye the able assistance of the Honourable the Law 
Member to re-draft these rules. It cnn ~  be done in Committee. 

~  next· most important thing for consideration from ,this side of the 
House is' that, if it is ahsolutely neoo6sary, in order to make these rules 
practicable, that all qut'stions left unaDswl'l'ed on any da:v should become 
qD.i:!tfU'red, thpn we should make a provision to enable the President to place 
on the agenda just, that number ofque9tioDfil which hom hili long 'experience 
ht' finds: can be ans""el'ed in one day. SUi)posmg from his experience he 
firuls toat 8001' 40 or 50 questions can Well be answered in a day taking 
into consideration the numher of supplementary questions thnt are asked, 
then he should be enabled to p!ooe just thnt number of questions on the 
agenda for "that day, It ~  happen that the questions may finish with;'" 
50 minutes, and 10 minutes IDa" hove to be hnrided over for other ~ . 
It may also happen in· thd be'ginni.ngthRt {our or five quest.ions rE!ln:a.in 
unanswered Rnd then become ullstamd questions.· We must take every 

~  to see ~  the ~ .  ~  and is given. ~ right 1;lnd 
prlVllege and ~ ~ it practICal for hnn to place FIR mali:\" qllE!lItioos on the 
agenda I1S clln ]us,t .be answered, iilan hoUl' and thereby not deprive this 
House of the pl"mlege of asking stQ1Ted questions and getting them 
answered and the privilege of 8skinglupplementary questions, 

Mr. PreBldent (The HononrableSir :A.bdur Rahim): l'he ~  
Member can reRume his Rpeech 8ft,er Lunch. 

Sir Oowaljl JehaDatr: I shall not be ~ I shldl finish it iii tbree or 
four minutes. . . 

• ~  (The Honourable Sir Abdur- Rllhim): VeljV weU, then. 

,. au' ~ . ~  I do nc·t believe' it·is the intention of Government 
to: depriv.e this :S:oua6 'Of one' hour's questions. ,I dQ not.be1i&v.e itifi b 
intention of Government to de.txriveMembars of the riglltofaaking:starred 
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<iuestions as far ,as it ~  ~ . If tho!;e n\'o IJoints ~ clear-that 
(}oven;unent do not ~ .  either the one or the· other by the rilles unci 
that the only object that GGvernmont ha'\'e is to prevent anyone individual. 
Member from monopolising the whole of the question hour, I think it is 
p(}ssible to have Kome rules, hut it is hupossible to discuss those rules on 
the floor of the House. l\!v Honourl'ble friend, the Leader of the House, 
again brought. forward what J ~  not. quite Ii good analogy. He snid 
that this l'notion was. very much akin to the one on the .Joi.nt Select Com-
mittee Report. That, Mr. President, is not a good analogy. The re1'ort 
of the Joint Select Committee was published long brfore it W3S discuf;l!ed 
here. Members hAd opportunities of sitting togethel' Rnd ~  amend-
ments expressing the view of this Honse, and tllen, by a majority, we were 
ahle to express an opinion. But here i!': a question of administration. 
Here is P. question of making rules practic!lble and apnlicahle to our condi-
tions. It js not possible to mow amendments strnightnway here to these 
rules or to suggest to Government how these rules should be amended. 
Thi.s Honourable House know!': thflt H is not one of the privileges of this 
House to say that the rules shall be SO ann RO. All that we can do ~  to 
suggest to' Government· that. in our opinion the drRft rules should be 
arnendedin a  . certain direction in order to secure the privileges of the 
House. It will then he left to Govpmment to consider whether our sug-
gestions are equitable and \\'hether ~  will accept them or not. There-
fore, in the quest,ion of making these rules we nre . ~  ond completely 
an ~  body. It ~ for GovemnlE'nt. to decide ~ ~  what tbese 
Tl1les shall be. This Tirivilel!'e of adYising Governmi':!rit 'is not contained in 
the Act, it is R 'convention, it is n pledge given, and, therefore, there ran 
be no analogy hetween this mot.ion finn the consideration of t·he report of 
thp .Toint Parliamentary Committee. I trust that 111'\' HonourAble fl'irnc1 
will see hifl . way to nccept the amendment which I rubve: ~  I ao ~  
Sir, that, working os'we nre under. difficult conditions not having with \I .. 
the co-operation of Honourable Members who, I may say, are most in-
terested in the question of Rsking questions and ~  questions-
in their nbsence J do trust nnd hope that Goveroment. will allow U8 tn 
consider this question Rnd give liS R sympathetic ellr. We w'illtr:v and do 
our hest. We have already expressed the opinion that \\'e should havp. 
greatly preferred that those more interested than m,vself should ba'te been 
present to.lleprellent their CAIIP.. Under thesp condit-ionl!, we take upon 
ourBelves8 cOfllliderable amount of re>lponRibility. nnd t,hat resllQnsibility 
is shared by the  Leader of the Honge. 1 trnst that the Leader of the 
House will keep thRt in mind when he disCl1!':8es these fJuestionl! in t.he 
'Committee .. 

JIr. Pre8ldent (The Honourable Sir Abdur Hahim): Amendment moved: 

'''rhat for the worde 'bE-taken into ('onsidl'ration' the following bE> Rubetitutlld, 
lJamely: . . 

'OO1'efllrred to a Committee oonaistillff of tnt' HonouJ'IIble Sir Nripendra Sircar, 
Mr. Akhil Chandra D.tta, Sir. Mubamlllac1 Yakub •. Sit· Lellli.e Hurl.on, Sardar Sant 
Singh,' Sir Muhammad tamill Khan. Mr. N. M. J08hi, 1\L:. J. D. Allder.on, Mr. 
A. de C. Williams, Mr. P .• r. Griffiths ~  tht' MO"er, and' that the nnmlwr of 
m('!mhp1'IIwhOIle lIl'e.enee ehall bE> nf'C1'.wtlty ·to l'tInltitute a mt'l'ting of the ~ 
.hall ~ five'. II "  : • . 

:.;i The: A. ~  .for LuoGh' till ~  ~~  ,to Three 
()f the 'ClDCk. 
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The Assemblv re-assembled nfter Lunch at Twenty Minutes to Three· 
of the Clock, Mr. President (The HonourablE Sir Abdur Rahim) in the· 
Chair .. 

Sir Muhammad Yakub: Mr. President, I rise to support the motion 
which has been moved by my Honourable friend, Sir Cowasji Jehangir. 
Sir, I strongly deprecatEl the idea that we are an inch behind unysection. 
of this House ill ~ the rights and privilege!! of Membe.-s. I 
myself consider thot the right of ~ questions and supplementary 
questions is one of the most important priVileges that Honourable ~  
of this House have got and that we should, very jealously, guard against 
any encroachment on these rights. J quite agree that this is a matter on, 
which the ojJinions of almost all the Members of the House ought to have 
heen available, but if Honourable Members are guilty of such a grave-
dereliction of dut,\' on their part and, without any justifiable reason, absen. 
thernsp)ves from the House, 1 do not agree with my Honourable friends·· 
who say that the (liscllssion of thi" motion ought to be adjourned only for' 
th; . ., reason. The Honourable Members who have absented . ~ 
not only guilty of a dereliction of duty, but they are also guilty of slight·ing. 
their colleagues who are present io this House. 

Kr. Akhll OhaDdra Datta: On a point of order, Sir. We are not oeal-
ing with the adjournment motion now; therefore, these remarks ara quite· 
irrelevant. 

Sir KuIlImmad Yakub: The Honourable Mr. Deputy.PresiQeot ought-
!0 know that I Elm not talking 00 the motion of adjournment; I am answer-
mg the points which have been raised during the discussion of the IllotiOO' 
itRelf. '-

IIr . .AkhU Chandra Datta: He is not speaking on the merits. 

Sir Muhammad Yakub: On the amendment of Sir Cowasji Jehangil" 
certain retnnrks were made, and I am replying to those remarks. I wish 
the Denutv President shoilld hBve knownt.he rules and exhibited more-
kmwledge 'than he has exhibited up to this time. 

lIIr. AkbU Ohandra Datta: That is only 8 persODal remark-that is not 
un urgulllent. 

Sir Muhammad Yakub: There can be no doubt that the present nIles 
of R8king questions i.n the HotH'le stand b!ldly in need of amendment and 
improvement. That amendments und improvements are urgently needed 
has already been shown by the statement which was read this morning 
bv the HonOllrnble the Leader of the ~  Therp can be no doubt tha.t 
the right of Rsking questions has been abusE'.d,-I do not say, by aU the-
Members of the House. but bv a certain section of Honourable Members. 
Anart. from the huge waste of 'time and the encroaohment on the privileges: 
of other Members, there is Rnother consideration, Rnd it is this, that by 
al:tking unbnportant and insiltnificant questions in this House We tax' the 
pocket.s of the poor tax-payer for nothing. It has been -oaleutated: that by 
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put.ting one question in this ~  tax the PQOr tax·peyer something 
between Rs. 75 and Rs. 200, and it is really surprising that those whc 
assume the role of patriotA and call themselves the friends of the poor 
tax-payer, and who. in season and Ollt of season, harp on the poverty of the 
country, should waste the money of the ta.x-payer by asking frivolous anet 
unimportant questions. Therefore, I say that the present rules relating' 
t.o the asking of questions stand b9.dly in need of being a.mended and 
improved upon. But. at the some time, I will not in IIny way be a porty 
to tmy rule which would in any way cunail the rights of Members in asking 
~  questions. I myself think that the draft of rules which 
hus heen moved. thiR morning. by the Honourable the Leader 0.: the House 
stands in need of careful scrutiny and improvement, nnd I quite agree with 
the l\.fover of thiR nmendment t.hat a careful scrutiny of the details and the 
implications which are i.nvolved in the draft, which has ~  presented to 
thf' House, cannot be done in the open House. Therefore, I think that the 
amendment which has been moved by the Honourable Sir Cowasji J ehangir 
should be accepted, and I hope the Government will not come in the way 
of the acceptance of this amendment. Of course we do not want that the 
report of the Select Committ.ee should be delayed. The Honourable Mem-
bers whose names are put down for the SelE'ct Committee, I think, are quite 
ready to start their work immediately Rnd present their report as soon a. 
the wnrk has been finished. With these remarks, I support the amend-
ment. 

air LlII1e ][udloD: Sir, after the remarks that have fallen from my 
Honourable friend, Sir Muhammad Yakub, find' desiring to refrain fl'')m 
repetitions in supporting the amendment of the Honourable Bllronet frum 
Bombay, there is very little mOl'e that I clln say. There are two small things. 
that I would just like to touch upon. 

My Honoui'8ble friend, Mr. Asaf Ali, stated that one of ~ objects of 
putting questions is to allow the searchlight of inquisition to rest upon 
the errors of omission and commission on the part of the Government uf 
India. Now, I do remember that one of his ~  on those Hem·hes, 
not so very long ago,-I think it was in the Simla Session-Rtllten ~  
the object of questions was to bring the Government of India into ('on-
tempt. So, Sir, it· is . either the one or the other: either ~  want to 
put questions in order to entertain the public IlS well as ;vollrselvell ana 
you want to bring Honourable Members of the Front Bench into COiltt!lllpt. 
or you renlly. want to nnd out, by menns of quest,ions and answers,. 
matters of omission and commission on the part of the Government. 
There is one other point. My friend. Sir Cowasji Jehangir, I think. il!J' 
under a slight misapprehension in regard- to the number of questi.mB· 
which it would be possible to ask on any dav during the Session of ~ 
Houl!Je. T think I am ('orre('t in saying that questionR will not be limited 
on any· one day to one particular Department of the Government. r 
imagine that there. may be a long list. of questions, but all questiullt; 
relating to one particular Department WJll be grouped together and ques-
tion8 affecting other Departments will Rimilarly follow in the order in 
"'hieh the roster if! arranged. That is really all I have to soy on the 
subject befo1"e the Hou!le ex('.ept to osk permission to have the name of 
Cliptain SiT Sher Muhammad Khan added to the Select Committee if 
the HOl!()\JrabJe the· Mover· will aocept it. '.' 

8JI OowMfl .J'uap: I have no objection. 
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Sir Leslie Hudson: In doing 1;0, 1 should like to talie the opportunity 
of congratulating my Honourable friend, Sir Sher Mullflll1mad Khan, 
on the honour which hilI'; been bestowed upon him today. (Applause.) 
If I may make one other suggestion in echoing Sir Muhnmml1fl Ynkllh's 
,-"ish that the report of this Committee should be presl'utea HI:' soon iii; 
possible" I woultl usk JWI'mission to adrl to the amendment of my HOll<)UI' 
able friend, Sir Cownsji Jehnngir. ufter the \rOt·a "11""," tilt; follo\\'iw:; 
words: 

"and that the Committf'''' hl' ~  10 \'<'port ~  tht' 4th Fl'bruary, 1937." 
, 

IIr. President (The Honourable Sir Abdul' Hahim): Is there ~.  
·objel.'tion to the name of Capt.ain Sir Sher MuhamIllud Khan being unned 
to the Committee ~ ~  ohjection was taken.) The Chair takes it that 
Sir Cownsji Jehnngir lI<.'ceptR the amendment that has been moved that. 
·the Committee he directed to report by 4th ~ . 

Sardar Sut Singh: I objeet to this dllt.e being Ildded to the mot:oll, 
It is too enrl:\'. 

Jlr. President (The Honourllble Sir Abdur Hnhim): Ttat is the amCl.d-
.ment, and t.he Chllir allow!: it. The discussion "'iII be Oil tlw propt'bed 
.amendment as now arneniled. 

Mr. N. M. Joshi,: l\lr. President. there is no doubt that the HonourllLh. 
thE' Leuder of the House hus rendered great service to the ~ of 
this Legislature by dru wing attt'nt.iOll to un evil which hail arisen iu this 
Huuse during the Il\st two ~ . The figures which the ROllout'able! 
"the Lender of the House has given (·Iearly show that some Memher .... --l 
11m glad to SHY thut. their number is very small-have exerciseil their 
privilege of asking questions ill this . ~  in such a manner that other 
Members, who are perhaps more modest and more shy than themselv(lb 
were prevented frOI11 ~  their undoubted rights in this Legislature.. 
'I'hut one Member should aRk 895 questions in a Session or even H\O 
questions is, in my judgment, a wrong use and unreasonable use of tilt" 
privilege of the Members of this Legislature. It. wus, therefore, Ilhsolutely 
m·,'essar." t.hat, this question shoulrl be discussed and those Members .\'hr, 
are making unreasonable UF;e of the privileges of this House should hllve 
been brought to reason in some manner. But I feel that the COUfbe 
which the Honourable the Leader of the House is Ruggelltinr: is some\\hol; 
premature. I feel thllt so long as there are ~  two or three Members 
who are making unreasonable use of their privileges, we shall be punil:1hing 
the large hulk of the Members for the fault of only a few. l)ersollllJly, 
I feel that. hefore we attempt a drastic curtailment of the privileges of 
the Membcrs of the House. we should try II milder method of al'hievin:z; 
our object. It ill quite possible that if R warning iR given to those Membem 
who are rnakinj\' unreasonable use of their privilegell. they ~  be brou;!M 
t" reason, for insiaMe. if the Honourable the President talks to these 
Members ~ . 1 have absolutely no doubtthllt all MembeN of this 
Legislature holrl ,vou in ~  respect, and [I ~ {rom you mil." haw 
the desired effect. It i,g quite possible t.hat ~  may Rpeak to the TJemlel's 
'Of the Parties from which these Members are drawn, and if t,he I.eaders 
also cannot control the Members from maki'n't I\n unrcasonable use of th", 

~  whi<.'h are ~  to them and whi<.'h prevent the exercise of thl!' 
t'easonahle use of the privilege by other Members .. ~  thea .. ' Membcr.i 
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ma.v ,bebrougpt, to reason by change in Butes. 'Pe1'801taJlY',, 1: waamyself 
thinking .at· the ~  ofihelaBt SimfaSessioD of Bending aoouts-thousand 
queaf.iomi. ' 1 felt that wil. one method of bringinG the often:ding MemLel;; 
to a reasonable course. If' I had sent on the last dav of the SiUlIl\ 
Session II. thousand questions, perhaps those Members would have found 
the inconvenience which other Members feel bv their own (·onduct. But 
I felt' that there may' be some other method of bringing these offenders 
to a reasonable path. I feel that it is not quite right to try t(J punish 
'those Members who have used their privileges very reasonably for the 
fault of only three or four Members. We should. therefore. try othcl' 
methods first. If thev fail, then certainl\' it will be necessarv for this 
House and for the Government of India to restri(·t the nghh b:y chRnge 
in Rules. I, therefore, feel that liS this Committce is being appointed. 
there will be time for the use of the other methods anel bringing the 
offending-parties to a reasonablf:\ puth. lOU rcmember, Sir. t.hat this evil 
had grown in' a previous Assembly three yaars ago, nnd the mere filet 
t.hnt there was 11 proposal to change the Standinlit Orders hud a very 
salutar,Y effect. Similarly, J hope that even this discussion will h8ve [1 

.... ery salutary effed upon those Members who nre mflldng unreBsuOtlble 
lise of this privilege. But I would like the Membet'8 to consider this 
whether it is right' for the fault of four Members to pnnish all t.he othll'-
Members who have been making a reasonabltl use of the privilege? 

Sir Muhammad Yakub: Is it ~  

111'. • ••• 10lhi: It is punishing; because it may be that on one 
particular day I may have to ask 10 questions. If, during the whol", , 
Session, I do not ask more than 25 questions. why should I be deburl'erl 
from putting 10 questions on one d'Qy? Therefore. to me it is a punish. 
ment. -

Sir Oowuji lehIDp: You make them pay fOr every questioll t.ht!Y 
ask. 

SJr JluhammadYakub: This is Il good suggestion. 

1Ir. If. II . .To8bi: It is not a good suggestion. It is a suggestiotl for 
people who have got money and who wnnt to keep nil the privileges 
in their own hands. It is quite possible that Sir CowHsji Jehnngir nUl." 
ask HlO questions and may pay for each quelition even a hundred rupees. 
If you make that a rule, then certain Iv Sir Cown!'\ji Jehongir will have the 
monopoly of beiDg fI Member of the Legislature. If that suggestion wel'e 
adopted. then I am. sure these questions will become the mon')poly of 
the wealthv classes of this countrv. A Memher of the Le!!islliture serves 
IS useful purpose by being a Member of this ~  lind asking 
'!uestionB. He must be paid for ~ questionl1 lind he is being p:":id 
Hs. 20 a day. I do not say that Rs. 20 n duv is fl very good pa:vmt:llt. 
but still it is some payment and it is quite necessary. Therefore. I 
think it will be rather 8 ha.st.v step to curtail the privileges of this House 
on account of the unreasonable use that is beinQ' made hv HOme Membel'M. 
I would, therefore. appeal to you and appeal to the Leadfilrs of various. 
Parties to Ree that this evil is stopped without a statutorv curtailment 
of the riflhts of the Members. I hODe mv sUA'l!'estion will be ~  
and the purpbl!le which "'"8 all have in mmd will be '1erved without-, 
statutory curtailment 'of OUl' rights. . . 
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SIr Kuly.mmad YamiD Khan (Agra Division: Muhammadan Rural): 
:Sir, I agree with the first portion of thespeeoh of my Honourable friend, 

Mr. Joshi, that the privilege of putting questions ana stopping 
I •. II. other Members from putting questions which they consider 

.right and proper has been misused lately. But I do not 
~ with the latter portion of his speech. I do not t.hink 

··that it requires the interference on your part in the manner 
'l>uggested by Mr. Joshi. Nor do I agree with him that it will be a  kind 
·of punishment to other Members who are not accustomed to put in EI 
lot of questions in one Session, but, on the contrary, I believe that It 
will be helping the Members who put occasionally some questions l\'hich 
;they think are really necessary toeIicit some information from \thp. 
'Government. When we fint that about 8 thousand questions are blocking 
the way and when we come to know about a particular matter for . ~ 

information ought to be obtained from the Government during the 
Session, it is next to impossible to get that information from the Govel'n·, 
.ment at the time when one feels it necessary that  that information ~  

to be obtained. If one Member is allowed only three question .. a lin,\" 
on· a particular subject concerning a particular Deportment, then it will 
"not debar those Members who require particular information to obtain it 
,during the Session. If we sit for 2. months, the number of questiom. is 
80 large that even if a Member gives notioe of certain questions at the 
beginning of a Session, he is not likely to get the information wnich he 
wants tilJ t.he end of the Session. This is· really barring him from getting 
the valuable information which he wants. Therefore, the proposed Rules 
win act as a check against those Members whose only business is ~  
"8S soon as a Session ends they go and frame a large number of questions 
and send them to the Assembly Department about five months before 
the next Session starts. Probably at the time when .those questions are 
answered, the informatiolls asked for: in those questions are not ~ . 

Therefore, I think this suggestion of Mr. Joshi should not be acceptable 
.to the House. 

I have seen at R glance the amendment.R f't'opoRed hy the Governmeilt. 
-So for as clauses 1 to 5 are concerned, the:v will serve a great deal of 
the purpose which they are intended to do. But I think clause f\ of th(' 
proposed amendment, as it is worded. will ~  ('urtaH the ria:ht,; ,ltv! 
privileges of Honourable Members of this House. I d'O not think ~ i.; 

a right proredure that if a particular Member's questions remain 
unanswered on the day on which they are set down on the agenda. then 
.their answers should be placed on the table and no supplementary 
questions nre to be allowed on them. Supposing twent:v Memhel'!! hlwf:! 
put in their questions on a particular ~  concerninll a particular depart· 
ment Rnd supposing I am the last ~ three questions on the Jist. All 
other Members had the privilege of askinl\' their supplementary quest.:onc; 
on their questions, but I happen to be the last whose questions al'e not 
renched, and, therefore, I Rm to be deprived of putting supplflment.ary 
quesfions on that. day. This will mean a great hardship to those HOIlOUl" 
a ble Members who bappen to have t.hei,. ~ .  tlt the nnd of t.be 
agenda of that particular dnv. It will, in addition. make a distinction 
between t,hose MemberR who happened to have their Questions just in the 
. beginning or in the middle Rnd those who happen to have their questions 
. at the end and this will curtail the rillhtl!l and nrivilelZ:e!! of those "'ho!op 
questions are at the end. Therefore, I think the amendment suggested 
:in part 6 ta.kes away this valuable privilege of putting supplmentar,)' 
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.questions and ~  amendment is not a desirable .one. This will 31t;0 
.inconvenience ~. c;.toverpment, because if the answers ~  'not ,. given in 
the manner satisfactorv to the Member and supplementary quet;ticnA 
are not allowed, then the Member will be obliged to put other questioup. 
.in the alternative later on, and it will add greatly to the! cost to the tax-
payer. and ~  ent&;il greater inconvenience to Government to lIuppl,v 
that !nfOrmatlon which ~  have been ~  given in supplement/lry 
questIOns. Therefore, thiS amendment, suggested in part 6, ought to be 
omitted. 

There are other difficuJties which have been pointed out ~  l,he 
Honourable the Mover of the amendment for reference to Select Com· 

:mittee, Those difficulties ought to he taken into consideraticn, Row 
the Departments are going to work? There is a Department which ~ 

'only ten questions in the whole Session, whereas there is another Depart. 
ment which gets about 500 questions in a Session. How are the Depart. 
ments going to be accommodated'? Does it mean that a Department, 
'say, the Finance Department, which gets 500 questions will be allotted 
·only one day a. week for answering all those questions, whereas another 
Department, say, the Industries and ~  Department, which gets f)'lly 
about 50 qUf\flt.innl' will aillo l:P.t one dRy R week? All these things have t.o ~ 

·('srefully considered, and that is why I ~  that this proposed amend· 
ment should be taken to the Select Committee. I am sure, the Govern-
Jnent too will not like to oppose this reference to Select Committee 
'because Government Members are as much Members of this House as 
the Non·Official· Members. Although the Government are the Party 
who have to give answers and this side has to put questions, still when 
therit!hts and privileges of Members are concerned, the Government 
m.ust be as 'jealous as Any Non·Official Member should be. We are an· 
xious that Honourable Members of Government should not be inconvtI· 
nienced, they should not be put to 811 kinds of difficulties. We want to 
'save them from all difficulties. At the Rame t.ime, thev must see that 
the Non·Official Members do not lose their right!; and privileges. I hope 
the Government will come forward to accommodate us FlO t,hat there mav 
be fairness on all sides. I. therefore, support the motion for referring 
this matter to the Select Committee. 

!lr. II • .Alat All: Sir, I rise for the last time to register my 
protest against the action which the Government propose to take in 
the matter of curtailing the liberties and privileges of Members of this 
House to the extent to which they propose to do. Before saying another 
word, I should like to make a brief reference to what Rir LeRlie HudRon 
hRppened to remark About some of the observations which I had mRdc 
'8S ~  the right of questions. Perhaps Sir I.eslip Hudson will parmit 
me to read out to him the remarks of Sir Courteney TIbert who at an:v 
rat.e has been known AS one of the greatest Authorities on Parliamentary 
practice. This is what he Bays about the right of questionR. He Rays: 

"ThE'rt' il no more nlunhl.. pafell11llrd allAinRt maladministration, no morE' .. ffArth·e 
method of hrin«inlt the Rearehli«ht of criticinm to heRr on t.h .. aetilln or inaction of the 
executive jIOvernment and its Ruhordinates. A minister hAil to he conlt-Autly aaking 
himself not merely whether his nroceedinll'l' and the proceedinltl of those for whom ~ 
iJ reeponlible are lelfal1y or tt'l'hnil'.allv defeneibl .. , but whet kind of anaWE'r he can 
give if questioned about them in tbp RoupE' lind how that IInRwpr ,,·iIl hp rt't'l'ived." 

Tt was not my intention nor has it ever been the intention of anv of thp. 
''1emberR of my Party to bring the Government into hatred or contempt b.v 
'these questions. • 
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SIrLeiUe .udIaD.: Bir I was ~ quotin$ ~ . ~ ~ . . . by one 
of my Honourable friend's colleagues In tlie last .sImla SessIOn, when he 
definitely stated on the 1ioor of the House that his reAson for asking these 

~  was to bring the (lovemment of India into contempt. That 
WitS a definite statement . 

• r. •• Asd Ali; Sir, J llrn not ~  for the remark of tiny 
individual, but now I 8lll ~ in the Dame of my Party. Our object 
in giving notice of and asking questions is t.o elicit information for consump. 
tion throughout the country. Whenever we have attempted to ask quell-
tions we have done so only with a view to ~  the ~  :lS 
regards the \,m·j.)Ui< 1·'.·.]<- ,,'n fi.nrl in Government, the various ~  of 
lTlaladministration and malpractices and errors li.ndomissioI)s, ~ . was 
pointed out. It is With that object that our questions have been asked. 

Sir, it has been said that' a few Members of a certain section of the 
House have monopolised the time of the House in asking questions and 
asking sllpplementaries. I admit it is a great crime in this House to be 
energetic, it is a great IPn in this House to be vigilant, and some Ilre more 
vigilant and more energetic than some of the Members who .do not utilise 
their time as perhaps other' active Members do.. It does not lie in the 
mouths of these gentlemen to come here and say that only e. few Membe.rs 
consume. the question hour. in this House. If a particular Member 
happens to possess enough time and energy to inveetigate .questions and 
infom1 himself and then put questions and follow them up with Inlpple-
mentaries. surely he is doing a public duty. It may be one Member who 
is doing that jlarti<.'uiAr duty or it JUay be another or it may be the whole 
House. If the whole House put together were to divide among themselves 
these questions and 9upplementaries,. after all the information elicited 
would be the SRme. 80 I really do not seethe point of any ~  say-
ing that he did not get a chance of putting a supplementary question. 'IT 
saying that they are here to elicit themselves the information which they 
may require. It matt.ers very little as to who puts the l]Uestion; it may 
bp one perF:on who puh; the Question; and it may be that very same person 
who may follow that up with supplementaries throughout the hour, But 
.vou are getting the necessary information. That is what you are here 
for and for nothing else. 

Moreover, there is another little point which I should like to llIKke 'lit 
this J>tage. Rnd it is this, Even if you make this l'ule of limiting ~ 
right of int(\rpellation to only three question!! for each Member 011 any 
particular dRY, how will it work out? Take, ~  instance, the Official 
Opposition which consists of 54 Members stJlaighiaway. ·These 54: :'IIelllbers 
work as 8 par.ty maohhlery; we are not individual Members here. You 
will be throwing upon us the duty of making .8 division of the questions 
that we wnnt to ask. We will put down three questions in the nUllle of 
each one of us, which means 162 questions a day, Gnn t.hese 162 ques-
tions be answered on Rny particular day? No, it is impossible. On an 
n.verage you cannot get answers to more than about 40' questions; t'lome-

. times it may be 60, on another occasion it IlU'Y be8() and on another 
occasion it may be only 20; \)utthe· average works Q!.Jt .tQ, I believe, 40, 
A.s was ~ out by Mr. Joshi, it is very eaey for Flu, Mr. Presidellt. 
in whom. we have nerfect confidence. to make some- sort $>f arrangement 
with the Leaders of Parties. point out this little fact to them, and } see 
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no difficulty in reducing the number of questions to a reaSonable number 
and even reducing the nwnber of supplemenoories to a reasonable number. 
It is not iinpossible, it is 110 very simple arrangement. 

In so far 8S ~ ~ ~  to 8 particular Department 
is concet;led,. I, ~.  'moment, see no very. ~ objection because 
perhaps It wIll faCllItate the work of both Government and also of the 
Members. Memberso! the various ~  ~  come prepared to put the'ir 
supplementary questions on that partiClilar' ~  'and' that to my mind is 
a fairly advantagetjus thing. But now we come to sub-rule (6) which reads 
as follows: . 

"If any question placed on the list of questions for answer on any r..ay is not 
answered within the time available for aUlwenng quliltiaaa on ·tJuat day, the M8inber 
to whom the question is addresaed shall upon the next day available for the answering 
·of questiona lay upon the table of the Chamber a written reply to the queetion, and 
QO oral I'tIply shall be required to sach question and no supplementary quettiOll8. shall 
be asked in respect thereof." . 

What does that mean? It means that you, Sir, will in the light of 
such experiel'.lce as you have gained put down a number of questions Qn 
the list on each day, about 40, and in your anxiety to see that none of 
these 40 questions is left unanswered you will naturally try to restrain the 
supplenientaries, whatev!3r the nature of the question. And it is impos-
sible for you today to say that the supplementary questions in relation 
to any particular question must not exceed such and such a number. 

~ may be a very important question. which may call for supple. 
mentaries from all over the House, and the whole hour may be. consumed 
in answering those ~~ ~  whwp.JiIlean.s ~  a large 
number of questions will be left over and supplementaries would automati-
cally be stided.This will naturally le3d to endless irritation and tmnoyance 
among Members: those whose questions will be left over will have a 
grievance and. a very nat\lral grievance; and those who will be restrained 
from putting their supplementary questions will equally have a grievance; 
which means that t,he responsibility c;>f this odious task of stifling and 
strangling the ventilation of public grievances through interpellation will 
be cast upon you. 1'his is a wost ~ position and the House, if 
it. is at all jealous of its rights and liberties and. privileges, must in my 
humble opinion register its protest ·against ~  provision. 
Now, Sir, I have only just one or two otbw wor4s to ~  and that is ill 

respect of the most illuminating speecb to which we listened from the 
Honourable the Leader of the House. 
'Fortunately I am not a believer in Billingsgate, and, therefore, I shall 

treat most of the' observations. which were of a personal nature which fell 
from the lips of the dignified ~  of the House with utter contHmpt: 
in fact. I think those observations wem beneath, contempt. The Leader 
of the House permitted himself to indulge in the cheapest poaaible gibes 
that anv nerson could possiblv think of. He made reference to half a 
dozen Members roaminl!" the city and not coming into the ~ . Other 
MemberS aIM took it unnn themselves to use the expression "'dereliction 
of duty". Yes. We bow who are guilty of dereliction of dut;v I can 
count all the members ~ toO my ~ by name and teU you why 
they were here atidbow long they wereht;re ~~ .  ~ . 
anoes or they did not. Dr. Deahmukh C&lDt" an ooanection ,WIth hlB own 
select Committee. "Dr. Bhagavan D .. came for· hiaBDl. Mr. ShI.al W 

• 
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[Mr. M. Asaf Ali.] 
came for his Bill. Mr. Kazmi came for his Bill. The others who came 
were Mr. Ghanshiam Singh Gupta, also for his' Bill, and Dr. Khare also 
for his Bill. These were the Members who came. Mr. Sri Prakas8 
came for a Select Committee, .and Mr. Girl for the Standing Finance Com. 
mittee of Bailwa1S, and not one Select Committee, but they have III 
string of Select Committees. I have got Mr. Nilakantha Das purposely 
here, because I want him for two .Select Committees, I have given his 
name in that connection. They are here in connection with public duty. 
The Honourable the Law Member made a point of it and others also 
tried to make a point of it . . . . . 

IUr Abdul BaUm Ghunan: Why ue they not here? , 
Mr ••• .A8a1 .Ali: 'fhat is not your business: and they made a note 

of this little fact and made a cheap gibe out of it. The learned Law 
Member also went to the length of saying that it was a disgusting fact. 
But a far more disgusting faet that 1 am aware of is tb.at. the Honourable 
t,he Leader of the House, without winning his way into the House through 
an electorate, draws his Us. 80,000 a year, and he not only does that, 
but he books his ptl8sage for the 10th April, and, therefore, ~ Session 
would not be postponed. It must begin on the 25th of January. That, 
may I take it,' is not a disgusting fact? The convenience of a large number 
of ~  Members is of no wail. of no valu6, has no importance what-
soever: but because the Leader of the House has booked his passage for 
the 10th April and has got to go away from this country,-thercfore. 
whatever happens, the Session must go on. 

Why are we absent? This question has been raised over and over 
again, and I must answer it. In all fairness to those who are nQt present, 
I must answer on their behalf. Sir, my Party is running no less than 
one thousand candidates: we are contesting no less than one thousand 
seats throughout the country. This particular constitution has been 
trumpeted about as the comer stone of democracy, as the first great instal-
ment of responsible and representative Government. We are called upon 
to contest these seats and get into the Legislatures and perform our 
public duty for the next five years; and we are also called upon to perform 
our duty simultaneously here in this House. Is that possible? Is rt 
humanly possible? The Government have never had a chance of going 
1.nywhere near a polling booth. They do not know what elections mean. 
They can talk with their tongues in their cheeks, because they do not know 
what elections mean. None of them here today has come through sn 
electorate. I challenge them, I defy them to go into tbe country 
and contest a seat. They can talk ,.glibly, but they would 
not . dare to talk if they were really put to this test. If they 
go out into the country, and if they were asked to appeal 
to the electorate and they were to· ask the electorate to send them here, 
they would not be talking here as they do, but they will find themselves 

~  probably they would never see the door of this Chamber. It 
if' under these circumstances that we are not in this House. It is not 
because we have boycoted the Assembly: it is not because we are ~ 
this out of any flpirit of tnlculence .or annoyance. Nothing of the kind. 
It is physically. impossible. 

~ wat Mid 'by the I..eader of· the House that elect\oDs in a number Gf 
prOvln6ei{'at8 (over:' : That is perfectly true, -.:ant hy ;far ,\be most ~. 

c 
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nnt elections are still on. United Provinces elections are still on: they 
Ilre not yet over. Bombay will not be over. Madras will not be over. 
These are the three major pl'uvinces in which we have got to contest the 
elections. Members of my Party at any rute are important office bearers 
of the organisation which is contesting these thousand seats. They have 
got to tour the entire country. They have to pass from. province to pro-
vince: they have togo and support their candidates everywhere. It is on 
account of this fact that they cannot possibly be present in this House. 

Now, in the absence of those people, is it open to the Government toO 
say "If they do not choose to come into the House, how can we consult 
them?" If you do not wish to consult them, go· ahead. WhV appoint 
even a Select Committee? I do not for a Ringle moment deny or contest 
the fact that other elected Members who are present here are quite a8 
jE:alous of the rights of Members of this House as other elected Members 
are. I concede that point straightaway, but I am entitled to ask them 
"Do you realise the futility of the whole thing? Government have made 
up their mind, they want. to go ahead: they want toO forge ahead with the 
measure before the House, whether you are on the' Select Committee 
or not". Whether you serve on the Select Committee or do not, yoU 
will find that it is rammed down your throats. Therefore, the only digni-
fied t.hing that. we cnn do is merely to register ollr protest and rest con-
tented that a day will come when perhaps we shall be also in a position 
to pal them baokin the same coin. 

JIr. Akh1l Oh&nclra Datta: Mr. President, on the merits of the contro-
~  which has been raised by the motion it CSnDot be disputed· that 

theBe are changes which are more or leu of a drastic character. Quite 
a series of restrictions are proposed to be imposed on the right of inter-
pellation. I have risen not to emphasise that point only. I want to 
drs.w the attention of the House to a legal aspect of the matter. Tb4ll 
law on the subject is laid down in the rules and in the Standing Orders. 
As regards the question of the admissibility of the subject ml\tter of 
questions, they are provided for in the rules. As regards procedure as 
to how and when particular questions shall be entered in the list and in 
what order they should be called by the President, thoBe are matters of 
procedure which are laid down in the Standing Orders. If I may put 
it in this way, the substantive law on the subject is given in the Rules 
and t.he adjective law in the Standing Orders. I should think the points 
which have been raised by the proposed amendments relate to the proce-
dure and not to the subject matter of questions. There Are two 
questions involved in the proposed rules. One relates to the rpstriction 
of the number. of starred questions, and the other question is contained 
in sub-clause (5), namely, as to the order in which the PreRident is to 
call the questions. I take it these are the two questioDs involved in the 
proposed amendment. My point is this. These are questions which are 
not provide<l, for by .. the rules, bub they Bre matter!! in respect of which 
the law is laid doWn in the Standing Orders. I refer to Stnnding Order 
No. 17. That St.anding Order lays down: 

"Question. which· bave not been ~  shan he entered in the list of questions 
for the daYi and .ball be' called, if the time available for' que.tiona permits, in the 
order in which they stand in the list before any other bURiness ia entered upon at the 
meeting. " 
. . ~  .. the . first que.lltion &It. to the entering of the questions. on 
·the noti'ctl paper, t.hat is provided fol' in Jhe. ~  Order, aDd not in 
the rule.. . 
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[Mr. Akhil Chandra Datta. ] 
Then, as regards the other matter, namely, the order in which they 

should be called, whether questions relating to different Departments 
should be called on the sarne day or not, that is also matter provided 
for by StllDding Order 17. As a matter of fact, we have been told that 
when in 1933 Mr. S. C. Mitra wanted to limit the number of stan'ed 
questions to four, he wnnted to amend Standing Order No. 17, and not 
the ruJes, because the rules are quite silent on that· matter. Therefore, 
my ])oint is this. The Honourable the Law Member, as I understand the 
law on the subject, has misconceived his remedy. If you want to ~  
your object, then it will not do to attlend ruIe 8. The language in the 
Standing Order is "shall be entered". It says "Questions, which have 
not been disallowed, shall be entered in the Jist of the dBy"-withQut 
reference to the question as to whether there are more than three ques-
tions standing in the name of one and the slmle gentleman. Under 
Standing Ortier 17, those questions have got to be entered in the list of 
qU6.stions for the day. The language used in the ~  Order is 
•. shall be entered.. • .' • .J 

The Honourable Sir Rrlpu.4ra Slrcar: Is it the Honourable' Member's 
point that the rules we propose will be repugnant to the Btanding Order? 
If tbe Standing Order is not changed, then is it. my !Umaura,bltl friend:. 
point tihat the rules we propose will be repugnant to the ~  ~ 

Mr. AIddl Ohandra Da'a: My point is that the proposed amendment 
will be quite inconsistent with Standing Order No. 17. 

The Honourable Sir Wrlpendra Slrcar: That is what I mennt. If that 
is so, I would draw the attention of the Honourable Member to section 
67 of the Government of India Act: 

"Any Standing order made us aforeB8id which iB repugnant to the provisions of an,. 
rules made under thiB Act shall, to t.he extent of that h1pUgnancy, but not otherwiae, 
be void." 

Therefore. the Standing Order need not be attlended. If my friend's 
contention that it is inconsistent with the Standing Order is right then 
the Standing Order will go automatically, and it does not require Bny 
amendment. 

111' • .Alrldl ObaDdra Da*: I Bm glad, Sir, it is admitted that. 

The Honourable SIr Wrtpendrr. 11rcar: No, it is not admitted. 

Mr. Akhn Oha.nc1ra Datta: It is admitted that it. is incon1Ii!ltent . 

The Honourable Sir lfrlpen4ra Slrear: No, it is not admittE>d, but if 
there is repugnanoy, then the Standing Order will go automatically. 

Mr. AJrhll OhaDdra Dat"': To me it is perfectly olear that the ameftaea 
rule will be absolutely inconsistent with ~ Order 1'7. There can 
be no mAimer t)f doubt about it. 
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. ~ . it ~ ~ ~ ,out. tbat if there is a ~  then the 
~  Order will ~  go and the rule will prevail. I think, 

SIr, ~ amended ~ wIll lead to a great anomaly. It will not be very 
happy If ,the rules pomt one way and the Standing Order will point the 
other way. 

Then, there is one other point I want to make. I feel that all these 
restrictions are quite unnecessary, becRuse, if there is any abuse of the 
right of asking questions by any Member, there is enough ~  given 
to the Chair under Standing Order 16 to prevent such an abuse. The 
President eRn disallow an., question if, in his opinion, any Honourable 
Members obstruct the blHlmelll of the HoUle by putting unnecessary and 
insignificant questions. That abuse can be prevented by the Chair undtn: 
the power vested in him by Standing Order 16. . 

Finally, Sir. I want to say this. These restrictions are not only on 
infringement .of the rights of Members of this House, but they are also· 
an infringement of the right of the Chair, because Standing Order IS 
lays down: 

"QueltwnBshall ·be put and . ~  given in luch manner as the Prelident mat, 
in hiB dilcretion, determine." 

That is a discretion given to the Chair, and if in any particular case 
any partieulHr manner is suggested for the putting of questions and for 
the giving of answers, it wilJ be for the Chair to exercise its discret.ion. 
Therefore, I feel that the discretion given to the Chair under Standing 
Order 18 is being seriously fettered by the proposed amendments. Sir, 
these are all very important mattoel'S. If the question is decided today, 
we all know the fate, and so it must go to a Select Committee for an 
examination of the extent and limit of the restriction,-iliere is no other 
way out of it. In that view of i.he matter, I support the motion for a 
Select Committee. I am really in favour of total rejection of these 
amendments. 

Dr. Ziauddin Ahmad: I would like to make one or two observations 
in connection with this motion. I admit that there are cases of misuse 
of the privilege of asking quest.ions, but the remedies !'luggested in thi!l 
motion are too drastic. I have repeatedly pointed out on the floor of 
tbis House the misuse of the privileges. The fil'llt is that some Members 
ask questions in the form,-has the aitention of the Government been 
drawn to an article published in the newspaper . . . . . . 

Irr .•. II. JOIb1: "The Hindu." 

Dr. ZllI.uddln Ahmad: Yes, "The ~  or any other newspaper 
dated the 15bh .November, 19!J5? In that case, only' the person who has 
rend that article is placed in a position of advantage and he ORn ask 
supplementary, questions, while the rest of the House sits idlf! and does 
not understand what the subject relates to. I have repeatedly said that 
questioJ)s in this form should not be asked on the floor of this House. 
The questions should be put in the manner that may be intelligible to 
every Member of this House. 

Irr. PreIldea' (The Honourable Sir Abdur Rahim): The Honourable 
Member wnt find that that has been stopped. 
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Dr. ztauddln.Ahmad: I am· glad ~  that thing has been stopped. 
and that will reduce the number of questions automatically. 

lIr. Preeldent (The Honourable Sir Abdur Rahim): The Chajr does 
not think that follows, because the Honourable Member has to formulate 
his own question . 

. Dr. ZlauclcU:n Ahmad.: That requires some intelligence. Secondly, we 
should observe a convention amongst ourselves that WtI should Dot ask 
questions on day to day administration. This should be left '\0 the 
executives, and we should ask questions only on questions of policy. If 
We have SOlDe such kind of conven.on amongst ourselves, then' the 
Dumber of questions will be substantially ~ . \ 

!Ir. If. M. JOIhl: That cannot be done. Ido not agree. 

Dr. Ziauddln Ahmad: I /10m afraid that if you restrict the number of 
questions to three that will lead to another kind of practice which we 
have seen in the case of resolutions and in the case of passes for entry 
to the galleries. Bome persons will come and say. have you put down 
three questions, if not, sign these, and in that wl1.y persons will go on 
getting signatures from all Members and that will not reduce the number 
of questions. My Honourable friend. Air Muhammad Yamin Khan, is 
in a privileged position, because, during the IRst eight years, he hilS asked 
onl;), one question, so t.hat the rules will not affect him. 

The next point is that the Honourable the Law Member referred to a 
particular individual, but I think that thing will not arise in fllture. The 
Honourable gentleman is now going to the Provincial Council . . . . 

lIr. If. M. Joahl: No, no. He is coming back. 

Dr. ZlauddiD Ahmad: I am sorry that I was not correct. I thought 
+hat this particular quel!tion would not arise in future as I WRS given to 
understand thuf he was going away to the Provincial Council. The next 
point to whieh I draw attention is that the analogy bebween the Parlia-
ment and our Assembly is not quite complete. The Parliament makes 
its OWn rules and mal[es its own. law8 and there is nobody else which 
makes rules and laws for the Parliament. But. in our case the rules 
and lnws Are mAde by bodies out.side this Legislative Assembly. So we 
are not. mAsters in our own house as the Parliament is. It is said that 
Parliament ('an do everything except one and that is that Parliament 
caullot make n man a woman nor Q woman a man, while we &re said to be 
slightly better than a debating! eoeietS. In Parliamentary elections; the 
candidates who Rtand for election cnn promise a large number of things to 
their electors. TIlPy can promifle contraots, they can promise all kinds of 
nppointments Anrl all hinds of posit.ion, but we here can \'mly give two 
promissA to our eladors. Wc say, if there be Hny grievanee we will 
hrin.. thnl! grievance to t,he notice of the· officer roncemed. or ttlat we 
will C'ventilotp it on the floor of t.his HouRe. These are the two promises 
whic'h we hnM fort,h t,o our electors. So. if our powerl! Ilre restricted 
evon in theRe . ~  .t.hen the promises which ·we ·()t\n,b.oJ.:d -out 1".!l,our 
electors in order to hiwe their votes will be fU1'ther' curtailed: .. 
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Sir lIuhAmmad. :Yakab: You can tell them you will bring freedom to 
the country. 

Dr. ZlauddtD. Ahmad: Coming to the proposed rules, I would like to 
make .. one or two observations. As regards the nwnber of questions to be 
put, if it be decided to restrict the number then three is '" very sman 
number. In a House of 600, which is the strength of the Parliament 
they have restricted the number of questions to three, and therefore for this 
House wh.ich has got only about '100 elected Members, by the simple 
rule of ratIO, there ought to .be six times three, that is, 18 questions. So 
that even, if you have the analogy of the Parliament, the namber of 
questions should be 18 per Member. In any ca86, whatever the number 
may be, . three is too smaU ~  sometimes the questions are co-
related and it is very difficult to split t.hem up. The second question is 
very ~  the logical consequence of t.he first, the third of the second, 
and so on. 

Sir Xuhammad Yahb: Why not make (a), (b), (c), (d), etc.? 

Dr. ZlauddiD .AJama4: I hope the Leader of the Rouse will take 
oognisance of this. fact. The question may be split up into sub-clausel 
(a) to (z), and if he is a mathematician he will go further and use (9.), 
(b'), (0'), (d'), and so on, but the difficulty will be, if you have a large 
number of sub-questions, you will be very much handicapped in supple-
mentary questions, because, if the Honourable Member representing 
Government has answered 78 sub-questions at one time, you will not 
know where you are or where your supplementary questions should begin. 
We cannot conveniently put supplementary questions to a large number 
of suh-questions 8S suggested by my Honourable friend, Sir Muhammad 
Yakub. As regards clause (5) of the proposed rule, I should like to say 
that it win. not work well. The full one hour may not be aUocated for 
Bsking questions and it; will be exceedingly difficult far the office to mani-
pulate in order that sixty minutes may be devoted to questions. Very 
often the questions may be over in shorter time. I think clause (5) 
requires very careful consideration, and I think in practice the time for 
Bsking questions will be reduced though it is not the intention of the Gov-
11'nment to do so. 

There is another point which requires consideration and my Honour-
able friend may have already considered it. Some Members may think 
it a great relief if instead of continuoWlly a.nswering questions far one full 
hour some other Members relieve them by answering questions. It may 
also be argued that if you have questions relating to one department the 
other Members of Government will get away and will do office work. 
That is correct, hut at the same time it is very desirable that the whole 

. ~  should be present and hear what is going on in the other 
departments 8S they should not become narrow minded. They should be 
concerned not only with their own department, but they should have a 
broader view BDd 'hear at least on the floor of this H()ose what· is going 
on in other' departments and that is the only chance which they ca.n hRve 
ahoutthe administration' jn other departments. So. rplief ¢ven to other 
Mp.mhers of Government will' lower their efficiency and wiIl narroW' 
their outlook and they will not know what is going on in the . ~.  
()f other DepArtments. I think." provision . No. {) requires "Vel'!' ~  
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, ~ . Ziauddin Ahmad.] 
consideration, both in the interest of efficiency and in the interest of 
privileges of Members, and the time should not be reduced, and full one 
hour should be allotted to questions. 

Provision No. 6 is a thing which requires still greater consideration. 
We restrict the number of questions by clause 1 and we restrict the number 
of supplementary questions by this clause. If more Bupplementaries are 
asked on the first- ten questions, then the others become unstarred. 
Immediately each Party will say that their question should be put first and 
they should have the right to ask supplementary questions and the Presi-
dent will hRve to say not only that 80 many questions will be allowed 
but that 80 many will be allowed to this party. so many to that party and 
80 on and 80 this question of arranging the questions each day will becOme 
.nexctledingly difficult matter. It will be very difficult for the office and 
the office will become exceedingly unpopular. The President will become 
unpopular and he will be in great difficulty as to how to arrange the ques· 
tions. If 60 questions are put down and only 40 are answered •. then 2(} 
will become unstal'red. Then, all the Parties will try to use their 
influenoe to get their questions in the first forty, and then there will be 
diffioulty about arranging the whole thing. You will have to appeal 
to the Leader of each Party as to how the questions should be arranged 
The work of the Leaders and the work of the office will be enormously 
increased. Allegations will be made that the office has been partial to 
this Partv or that Party in the arrangement of the questions. This will 
be exoeedingly difficult to work out in practice. This will make ~  
Leaders of PartieR and the office of the Assembly unpopular. I thmk 
Government should think several times before they adopt this provision. 

These are the few observations that I desire to make. 0- I entirely 
sympathise with the Leader of the llouse. Each question costs an 
enormous sum to the tax-payer, but the solution that is suggested in 
this !D0tion is a drastic solution, and, in solving one difficulty. ··they are 
creatmg a number of other difficulties. A solution is not a solution if it 
lltings forth other difficulties. This is a thing which has got to be very 
carefully considered. We ought to find out a real 801ution. As regards 
the joke between ~  ~  Member nnd Mr. Asaf Ali. I have only one 
word to say; that IS, If the Law Member ceases to be a Law Member 
he will be earning much more than what he is getting at present both 
in the bar and in bUAineBB. 

Kr. .~  (The ~  Sir Abdur Rahim): The Chair desires 
110 make one pomt clear WIth regard to what it said about the referenoe in 
questions to statements in newspapers. What the Chair meant was that 
in proper cases reference can be made to statements appearing in neWs-
papers, but the Honourable Memberll themselves have to formulate the 
points on which they seek information. 'rherefore, jf any referenoe to 
newspapers is there, it need not worry the other Members as to what is 
contained in those statements. -

lardar Bant BIDP: It seems that although Mr. Satyamurti is absent 
from the Bouse, his invisible spirit pervades this House, Bnd' it looks that 
he was a terror til the Honourable Members of the . ~  not onl,. 
wlien he was present, but he remains a terror even in his absenee. 

Mr ••• II. JoIId: He was a nuisance. 



Sardar Sut SlDIh: He should have been a nuisance to Officials and 
Nominated Non-Officials; but I thought there was' an. exception in favour 
of Mr. Joshi, but be also seems to be under the same terror. 

111'. N. II. 108h1: No terror. 

Sardar Set Singh: The question is not that his too many questions 
are a sort of trouble to the Members of the Government. But suppose, for' 
the sake of argument, you Rucceed in limiting the number of questions, who 
will control the supplementaries? .Supposing he Bsks one Member to put 
the question and he asks the supplementaries, is there any power under 
these proposed rules to control the supplementary questions? I think not, 
and none could be framed to control him. My Honourable friend, 
Dr. Ziauddin, referred to the fact that by putting too many supplementaries, 
he might be blocking the way of other Members putting questions. That 
will be perfectly right, but, at any rate, these rules do not control the-
supplementary questions that can be asked by any Member. 

Again, Sir, I cannot allow this opportunity to pass without recording 
4 my strong protest against the restrictions that are proposed to 

P. •• be placed upon the right to ask questions. There are Members 
who do accommodate the public when they come to them for ventilation 
of t.heir grievances on the floor of this House. There are others who do· 
not care to utilise their time in asking questions or putting down Resolu-
t:ons. Their business is simply to say "Aye" to everything that comes 
f!'om the Treasury Benches, and say "No" to whatever comes from the 
Opposition side. They are mere followers or back benchers. To them it 
seems 0. waste of time in asking questions. But, all the same, in 0. 
country which is governed by a burelmcratic form of Govemment, where 
the Government is irremovable, where the executive is irresponsible to the-
wishes of the people, to let them go on in thAir irresponsible course of 
action is nothing short of a political blunder. The only check that this 
HOllse can :place upon their activities, both on the administrative side as 
well as on the side of policy, is by putting down questions and exposing 
them to the ridicule of the public, if the activities of the administration are 
not liked by the people. Here, it seems RII if, with the introduction of the 
new Oonstitution witb all the safeguards it embodies in it, the bureauoracy 
still wants further safeguards by restricting the rights of interpellation on 
the floor of this House. I do tpmk, Sir, that the little value that we give 
to our electorate by being here and by ventilating their grievances is still 
further reduced when our right of interpellation in this House is being 
restricted. This is a proposition which no freedom-loving citizen of India 
can allow. There is one more matter I want to refer to, though not in a 
spirit of creating any controversy but in a spirit of trying to bring home 
to the Members of the Govemment of India that they Bre living in glass-
house. and it does not lie in their mouth of throw stones at others. We 
have heard so much about the small allowance that is paid to the MemberII' 
of this House and we have heard that the Members who are here in Delhi 
are not attending the House and yet they are drawing their allowances. 
Probflbly, Sir, when this taunt was hurled at us on this side of the House, 
the Honourable the Leader of the House did not reali,,e that there is some-
thing like a party discipline and a party mandate. Members are bound to 
obey the Leader of the Party on whose ticket they were elected to this 
Houlle and if these 1lem6era ere here today in Delhi, it is in deference 
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to the wishes of their Party Lea4er and to their Party mandate that they 
are not attending the House. I can speak on their behalf and I have very 
good reason to say so that those very Members present here had .expt:essed 
their desire to attend when they knew that they were drawing the allow-
ances Rnd they expressed to me their feeling that this did not look like a 
bUl:liness-like proposition, namely, to be in Delhi but not to be attending 
the Session. They are themselves feeling their awkward position, but they 
oannot,  in spite of all their wishes, attend this House unless the Leader 
of the Party gives them the permission to attend. Now ~  to the 
Government side, may I ask a few questions of the Members of the ~ 
ment of India? Do they know what salaries they draw and what propor-
tion that salary bears to the average peT oapita income in India? Sir, ~  
highest salary paid is equal to 26,300 times the average peT capita income 
of an inhabitant of India. My Honourable friend, Dr. Ziauddin Ahmacl, 
who is a great mathematician, if he works out, will find that the pST 
capita income is on the most charitable basis Rs. 40 a year in India. Now, 
the Government officials are not satisfied with their salaries even. There 
-are the Lee concessions, commonly called the Lee loot. At the worst time 
of depression of the country's finances, did they deprive themselves of these 
Lee concessions? Did these Government officials deprive themselves of 
the Lee concessions, and was not a very disgusting state of affai.rs noticed 
when the Lee Commission was recording the evidence .  .  .  . 

Mr. President (The Honourable Sir Abdur Rahim): The Chair does not 
think the Honourable Member really need go into all that. It was only 
a casual remark. 

Sardar Sant Singh: I could multiply instances where the Government of 
Inaio. believe in the exploitation of the masses. I might ask, leaving other 
questions, why the official Members are allowed Rs. 20 extra when they 
are here? Are they not drawing regular salaries? What for are they then 
rlrawing these allowances-for sitting here, for occupying their Benches? 
How then does it lie in their mouth to throw stones at others? 

Sir Lede Hudlcm: How can you throw stones with your mouth? 

Sardar Bat SIn,h: I am very sorry that an elected Member should be. 
in a position to support Government on thil! point. My submission is that 
it did Dot look very dignified to refer to this small matter of a small allow-
ance. I need hardly say that. we are here·in response to the public duties 
cast upon us. And not only that, we are here not . without making a great 
sacrifice of our professional duties.· As regards the proposal made by Sir 
Leslie Hudson that the report of the Seleot Committee'should be presented 
by the 4th February, my submission is that this sounds like vindictive,-
that they re311y want to thwart the opinion of the Congress Party and the 
Congress ~  Party ... 

Sir Lealie Hudson: That was not in my mind at all; my idea only was 
to get the busin8llS completed 11.& quickly as possible. .  . 

Sardar .at singh: 1 am glad that. the ~  is to do the business as 
~  JlS ~ . .  appeal·.t;o my.friend, Sir Leslie Hudson, am{ 
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to the Leader of the House not to make so much hurryO?er this import-
ant business. After all., this muit have become very clear to the Govern-
ment that there are two sides to this question and a full hearing should be 
given to all men before the final stage is reached and before making a 
recommendation to the Government as to what rules to frame. 'rhere is 
one point I would like to understand from the Honourable the Leader of 
the House-a point which waf; also made by my Honourable friend. 
Mr. Akhil Chandra Datta. Referring to section 67 of the Government of 
India Act, in sub-section (6) it is laid down that: 

"Standing ordeN may be made providing for the conduct of business and t.he 
procedure to be followed in either chamber of the Indian legislatufe in 10 far a8 these 
matters. are not. provided for by rules made under thia Act. The fit'llt standing 
ordera ah"U be made by the GoVt'lrnor General in Council,. but may ~ the coment 
of the Governor General 'be altered by the chamber to WhlCh they-ru.te. ' 

Then, further on, it is said: 

"Any standing order made as afo1'8laid which ie repugnaut to the proviaiom of 
8111 l'Ulea made under thiJ Act _all, to the extent of that repugnancy but not otherwiu, 
be void." , 

The point that I want to ask the Honourable the Leader of the House 
to take into consideration is' this. Under the present motion, it is' not 
proposed to change the Standing Order, which can only be changed with 
the consent of this House. I want to ask whether, by the changing of the 
Rules, the Standing Order which already exists and which we may assume 
to be repugnant to the new rules to be brought in, will be void under this' 
provision, because the Government of India Act says: 

"Any lltanding order made a8 aforesaid which ia repugnant to the provision! of 
any rules made under thie Act shall, to the extent of that repugnancy but not otherwiH, 
be void." 

No new Standing Orders are to be made, but as Standing Orders existed 
previously and the rules are going to be cha.nged, will these become void? 
That is a point which requires consideration. 

The lJo.D.ourable Sir Brlpendra Slrear: Sir, a8 there is a general desire 
that the matter should be discussed in Select Committee, I would subordi-
nate my personal inclination in the matter. Bir, I will be very brief in 
dealing with the points made by the several Members in the order in which 
they were made. I do not propose to utter more than a few sentences 
in connection with Mr. Asaf Ali, who, I am sony to see, is not here-that 
is not my fault; I deny that any observations of a personal nature were 
made as against him; I am afraid the Honourable Member was too excited 
to listen to the words which were uttered by me. Therl' was no question 
"f :.my gibes, but there was a statement of truth. The explanation that has 
been given about those Members, who were present, is ,"ery peculiar. He 
said: "Oh, Mr. A, Band C were here, because they wore attending to 8 
Select Committee. That was public duty.!' Do I understand that attend-
ing to a Select Committee is public duty, and nttendinp- to this House is 
not public duty? This. _subtle distinct40n, 1 am tlfraid, I cannot fo1low, 
and I shall lean it there., He was entirely mistaken in thinking that. 
because I have got to go abroad, of which I am not at all sure, on the 10th, 
of ApJ:il, ,and. therefore, this Assembly cannot go beyond that date..JIe: 
!pust -haV$; seen in the papers .that the person who will sct for me has ~ 
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appointed, and if the Session is continued right up to December, Govern-
ment . will attend to the duties in this House and will not run away and 
keep themselves in hiding. 

Then, I come to Dr. Ziauddin. I always fight shy of controverting him. 
He said-though possibly it has not much to do with the motion under 
consideration-that the Parliament cannot make a womim a man. 
Possibly, he is right but women are making themselves men, without the 
help of Parliament in these days. (Laughter,) Then, he further said that 
officials make promises of jobs, and what promises can W/l make,T"we" 
standing for the elected Members? I think my friend is suffering\.from 
very short memory. May I give him BOrne instances of the kind :>f 
promises which are made by people who stand for elections? I will give 
two or three samples-" Do you want to be independent or do you want 
to be slaves." "We want to be independent." "Then. vote for 
Dr. Ziauddin." "Do you want to pay rents or do you want to keep your 
land rent-free?" "We want the land rent-free." "Then vote for 
Shamsuddin." We cannot make promises of that sort. We are a long 
way behind even if we make pormises of any kind at all. 

Dr. ZiauddID .A:bmIid: Perhaps my Honourable friend has not seen my 
election manifesto. 

'!'he Honourable Sir lfripendra Sircar: My remarks do not refer to the 
Honourable Member himself; they are of a general nature. Then he drew 
a harrowing picture of how the Honourable the President and Mr. Rafi and 
possibly the typists in the office will become thoroughly unpopular if these 
rules nre worked out. I hope, Sir. you will not be frightened by· this terror 
which has been held out before you. There is nothing really in his point, 
because th6j office will deal with the matter in nn administrative {lapacity 
except that the President has got to deal with the question of admissibility 
in a quasi-judicial capacity. Questions will be put down for the day in the 
order of the receipt of their notice and therefore there is no question of 
unpopulnrity. This clRmour b(ltween A lInd B, B charging the office with 
partiality because his question has been put No. 8 and another man's 
question has been put No. 1 will not arise. It may be mathematically true 
but it will not exist in fact. 

Dr. ZiauddIn Ahmad: Suppose my question is No. 68 and the office put 
down 65 questions, I will have no chance for supplementary questions. 
In case the Office puts 60 questions only. I shall be third on the following 
day. 

Sir Kuhammad Yabb: Syed Ghularn Ramam is ycJr1t pupil, and 
probably he will help you. 

Sardar Sat SlDp: Favouritism t 

fte Honourable Sir lIripendra Ilrcar: Then, Sir, I shall say only one 
word more, and I have done. My Honourable friend, Sardar Sant Singh, 
said as an explanation or rather what he thought waa an explanation .a to 
why Members are here drawing their allowances and are not attending this 
House. The key lies in the expression: "Party discipline." Sir, I can 
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understand party discipline which may prevent them from attending this 
Session and coming up to Delhi, but this party discipline of Sardar Sant 
Singh requires that they should undertake this journey to Delhi, draw the 
allowances and then keep inside their rooms. As I said before, I do not 
wish to· raise any objection to the amendment which has been moved, and 
I do not think I should detain the House any longer. 

JIr. Prulclln' (The Honourable Sir Abdur Rahim): The question is: 
"That ·for the words 'be taken into consideration' in the motion which haa been 

placed before the House, the followinJt be 1IubMituted: 'be referred to a Committee 
consisting of the HOJl()u1"Jlble Sir Nnpendra ~  Mr. Akhil ChBndraDatta, Sir 
Muhammad Yakub, Sir Lellie HudlOn, Bardar Bant Singh, Sir Muhammad Yamin 
Khan, Mr. N. M. 301hi, Mr. J. D. Ande1'lOn, Mr. A. de C. Williams, Mr. P. J. 
Griffiths, Ca.ptain Sir Sher Muhammad Khan and the Mover, and ·t.hat the number of 
membel'll whOle presence shall . be nece ... ry to conltitute a meeting of the Committee 
ehall be five, and that the Committee be directed to report by 4th February, 1937." 

The motion was adopted. 

THE LAND CUSTOMS (A.MENDMENT) RILL. 

JIr. A. B. Lloyd (Government of India: Nominated Official): Sir, 1 
move: 

"That the Bill further to amend the Land Cuatoms Act, 1924, for cert.ain pUrpOlleI, 
be taken into coDBideration." 

This Bill is, I think I can say with same confidence, of a non-contro-
versial nature, and, for that reason, I do not believe tha·t the HOllse, at 
the end of the day, will wish me to detain them with a very long speech 
in explanation or defence of the proposals contained in it. The gist of t,be 
matter is stated in full in the Statement of Objects and Reasons which 
has been appended to the Bill. There are two proposals contained in the 
Bill. The first proposal is to Ruhllt.itute the provisions of the Land Cus-
toms Act of 1924 fer the provisions of the Bombay Lond Customs Act of 
1857 on land frontiers between British India and certain Indian States. 
Also there will be the abolition of the Madras Inland Customs Act, 1844, 
but that at the moment has no appllcation on any Jand frontier. When the 
Act of 1924 was passed, we had to take into consideration only three groups 
of frontiers in actual administration. There was tbe frontier between 
"British India and Portuguese India; there was the frontier between British 
India 8l1d French India; and there was the frontier between British India 
-and Siam. It was for the purpose of providing for matters whi.ch arOSe at 
the frontier between British India and Biam,-where no land customs law 
was in existence at that time-that it was necessary to pass the Land 
Oustoms Act of 19!4. The opportunity was taken to supersede also the 
"M..mas and Bombay Acts on tbe ground that they were obsolete Bnd 
defective in vari01J8 ways. There was at that time no question of Bland 
frontier between British India 8lld any Indian State. That was in 1924. 
In 19211 it became necessary, for reaBonS whicb are probably well knOW!! to 
"Honourable KemWa of. the House, to introduce a land customs line at 
Viramgam and Dbandbuka between British Inaia and Kathiawar and mOl'e 
1'eC6ntly it became necessary to eldend the land frontier so as to put a stop 
to the fnftltration of goods from ~  which, >Of OOUl'JI, did.GOt p..,. the 
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British Indian duty but paid duty to the customs authorities/of the Stute 
of Cutch. The change from the situation that existed in 1924 makea it 
obviously desirable that, as we did then with the frontier of Goa and 
Daman, 80 now with the frontier of KathiBwar and Cutch we should super-
sede the old Act of 1857 by the Act of 1924. 

I do not propose to detain the House with a detailed description of the 
points in which the Act of 1024 is inconveniently defective. To my mind 
the gravest defect is the trouble arising from having two ~~  Acts 
at land frontiers in the same part of India and administered by til. same 
establishment. This inevitably causes the greatest confusion to ~  staff 
and to all those who have to deal with the matter. It will be remembli\red 
that one of the Portuguese territories Otl the frontier of which ~  L8.nd 
Customs Act applies, namely Daman, is very close to Kathiawar and in 
fact both these frontiers have to be under the same Assistant Commis-
sioner. That, Sir, is the first point. Now that the land customs frontier 
between British India and certain Indian States has become, so far as I 
can see for the moment, a permanent feature of our administration, we 
ask the House to agree to the application of a uniform Land Customs Act 
to that frontier. 

Slr Oowasil .Tehangir (Bombay City: Non-Muhammadan Urban): How 
did you manage till now with this defect in the Act? 

Mr. A. H. Lloyd: They were inconveniences, rather than f",tal defects. 
We could manage quite well, but we could manage better if We removed 
these inconveniences. If the Honourable Member wishes I ca.n give a few 
examples. They are merely points of administrative detail. 

AD Honourable Xember: Please give some examples. 

Mr. A. H. LloJd: One thing, for instance, is that if we wish to exempt 
any goods from customs duties that are going to be imported over ~ 
particular frontier where the Bombay Land Customs Act applies, the 
exemption from duty which is in force everywhere else, under sectioD 
28 of the Sea Customs Act and under that section 88 applied' to Land 
Customs Act of 1924, cannot apply; under the Bombay Act, the importa-
tion of such goods requires a special order from the Commissioner of 
Customs, that is to say, the Central Board of Revenue. It wiUbe ob$&'Ved 
that this is really in practice a provision to which we have to shut our eyes 
~  to ~  .8.8 if there was such a notification. . If this Bill is passed, a 

Single notificatIOn for all Ports and for all the land customs frontiers in 
Indio. can be issued at once. Another example is this. There was· no 
provision for the ~  of warrants for search for prohibited and dutiable 
.goods .. Tha.t is a ;,ery ordinary piece of machinery in the prevention of 
smugglmg of all kmds of goods which exists in many other Acts. The 
Land Customs Act. of 1924 has it, the Excise Act has it· the Salt Act has 
~  the Opium Atlt has it. \V e think it might' reasonabiy be incorporated 
m this although We can manage fairly well without it. . 
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1Il'. .... B. LlOl4: It ~  possible that some particular transactions may 
escape when we fail to search, but the line as a whole will function. 

Sir Oowujl leJlaD&ir: A good many will escape unles8 you get R 
warrant. 

Mr. A ••• Lloyd: This is not a case where we can shut our eyes to 
the law. Another example is the question of giving concessions to the-
public. Under t.hfl old Act the minimum penalty fixed is one-tenth of th 
nlue of smuggled goods. Now there are cases where We want to be mor& 
lenient, and we do not want to have our discretioJl, fettered in that way. 
Then there are various other things. There is one provision which is very 
tiresome. Under section 20 confiscation can only be ordered by a Com-
missioner or a Deputy Commissioner of Customs or by an Assistanil 
Commissioner of Customs who is also a Justice of the Peace. To my mind. 
it is irrelevant whether an Assistant Oommissioner is a Justice of the Peace 
01' not. These are obsolete provisions which we want to get out for the sake 
pf uniformity of administration. 

Babu Batjuth Bajorla (Marwari Association: Indian Commerce): Is' 
this Bill in consequence of the dead lock in negotiations that were carried 
on between the Government of India and Bhavnagar and certain other 
Kathiawar States regarding the Qustoms duties imposed and realised in 
those States? 

Mr. A ••• Lloyd: The relation between this and the negotiations which 
have taken place is that, with a majority of Kathiawar States excluding 
Bhavnagar, we have come to an &:rrangement under which we are entitled 
to check the passage of goods at the frontier with a view to securing that 
we shall recover frOm the ~  the customs duty in excess of a given 
figure. That is the reason why the m!llDtenance of the line has become 
a permanent feature of the administration, although it should be clearly 
understood, as I believe is well known that that line is administered 
very leniently. So long as the obligations of those States are faithfully 
observed and so long as ~  allow the produoe of 'Kathiawar itself to come 
into British India free of duty, as we do at present, and I hope we shall 
for a long time to come, so long as these conditions remain, the line will 
be leniently administered. But there must be some legal basis and we 
wish to get out of the complications that Bre likely to Brise on account 
of the difference of the laws. ' 

Babu Baljnath Bajorla: What is the cost of maintenance of the Virllm-, 
gam. line? 

Kr. A. H. Lloyd: I have not got the figllres at the moment; I did not 
expect to have to go into them, because they do not seem to have any 
bearing upon the objects of the present Bill. 

That is the first part. The ~  part is substantive. In c(,Dsidering 
this portion, I would ask the House'to tum their eyes from Kathillw8r 
Bnd Cutch and concentrate their attention upon theexternBI frontiel'8 of 
Briti8h IDdia particularly the ftoDtlers between' Madra8' Presidency arid the-
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(Mr. A. It. Lloyd.] 
frontier of French India. The second' group of proviSions are to be of uni-
versal application wherever the Land Customs Act of 1924 ~ .  it .is 
for those frontiers that they are very particularly needed. It Wlllbe seen In 
the second para. of the Statement of Objects and Reasons what they are. 
Section 88 of the Sea Customs Act which we fa.iled in 1924 to extend to 
the land customs administration is a section under which power is given 
for disposal of goods which are not cleared within four months after entry 
-()f a vessel. We did not think that it was likely to bappen, that at land 
customs stations goods would lie unclaimed in that way. It i1l. quite 
natural for some to lie unclaimed, when the whole' cargo of a ship is dis-
charged. For goods arriving' a.t frontier· stationa, it was in 1924 natural 
enough to think that the si.tua.tion would not arise; simply for thatreailOn 
it. was not included in the sections to be extended. But experience has 
'Shown that there is a need for it. We do want 'some sta.tutory provision 
for a p1'OCedure for disposing of goods which lie unclaimed for more than 
fI reasonable time after they have been brought to the customs station. 

The other provision which we wish to extend is section 168 of the Sea 
Customs Act. Section 168 provides: 

"The confiscation of any goods under this Act includes au,. packageS in which they 
are found, and all the other contents thereof. ' 

Every vesseJ, cart, or other meam of 'conveyance and every hor. or other animal 
uled in the removal of any gooda Uable to con6acatiOil uDder this Act. shall in like 
manner be liable to confiscation. ,. 

In the conditions prevalent on the frontiers of French India, we wisb 
to have power if necessary to confiscate motor cars in which ·80 ~  
smuggling has been going on. Honourable Members will have read in the 
Press oftbe great quantity of goods wbicb are being smuggled on that 
frontier in motorcars and of the recent' steps which we un.dertook to pre-
",ent smuggling on that frontier and the SUOO8SS which has already attended 
the eilorts of the officer who was speeiallydeputed for this work. Ex-
perience has shown that it is an important weapon in our armoury that 
when cars 01' other vehicles are used for smugsllng, and when it i: obvious 
t.hat they are used intentionally witb the knowledge and connivance of the 
owner for that purpose, there should be a power under proper ~ 
for the c&r to be detained and if neoessaryconfiscated. 

Bardai' Bant BlDah(West Punjab: Sikh): Sir, may I ask a question? 
Will it not do to S8y that if the vehicle is used with the knowledge of tb,. 
owner, it may be liable to confiscation? ' 

Mr. A. B. Lloyd: That would be very inconvenient to draft, becBuse 
it is not in Recti.on 168 itRelf. But I can assure the Honourable Member, 
Bnd I ask bim kl accept the assurance, that T have been associated with 
the Customs Department now for 27 years and I have not yet come across 
Rny case where there was not reRson to believe that the owner of a vessel 
the conf\sc8tion of which was proposed had some connection with the 
offence. It is not the practice for Customs officers to hit out wildly without 
Borne clear indication of that sort. I am quite convinced that no' Customs 
offioer down. to tbe rank of 8 peon ~  eonsider it desirable to propose 
the contiscatlon of 8 motor bus, for IDlJtenC8, beoause one passenger in the 
bus was found with dutiahle ~  O&1lcesled on 1111 perlOn. I would 
•• k tas BbuM, and the' HODOurablfl MelftMl' pa.rtteulariy, to 188.,.e ~ to 
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;ihe ordin.ary ~  ~  of the ~  staft.; J'oD.dJcan 
.assure hIm froJn my experience of the workmg of the $8me" prbvlSlOll in 
the Sea Customs A-ct that he can do so with confidence. 

Sir, I think I have detained the House long enough; I move. 

JIr. President (The Honourable Sir Abdur Rahim): Motion moved: . . 

"That the Bill further to amend the Land Cuat.omB Act, 1924, for certain ~ .  
.be taken into cODlideration."· .. 

J[r .... 1:. "',DUII (Madras: European): Sir, I should like,to ask two 
,questions. They have been answered in the ~  of Objects and 
Reasons but I should like to have a categorical statement on the floor of 
the House. The first is whether this Bill does in fact in any way pre-
judice any treaty rights which exist between an Indian State and British 
India; and the seoond is whether there is any intention at present on the 
part of Government to vary or increase or extend the present cllI,toms 
..duties on the land frontier-s. 

1Ir • .t.. B. Lloyd: The answer to both those questions is quite clearly 
:and undoubtedly in the negative. 

Dr. Ztauddln Ahmad (United Provinces Southern DiviKions: Muham-
'madan Rural): Sir I am not opposing the consideration of this Bill, but 
'there is one point which I repeatedly sRid on the floor of this ~  and 
'I mould like to repeat it once more. That is, that Government by this 
·Bill are cat.ehing the 'WrOng end of the stick. They ought to ·come forward 
very boldly and Ray that all the ports in BritiRh India Rnd Indian India, 
,tha.t i.s, not owned hy foreign countries, must be managed by the Govern-
·roent of Indift. We ·should respect our treaties and give the benefits 
.k> India.n ·States whatever may be dlle to them under treaties, but the 
·administra.tion· should be directly . under the control of the Government 
·<>fIndie.; and all these transitory arrangements which t1Je:v are noW making 
,about the Viramgnm line Rnd this line and that line will nnt ·be aBatis-
faetor:v solution. It is only patch-work which sooner ot later will have 
.to be demolished, and the sooner and quicker the reviflion is done the better. 
'Therefore I think Government should one day boldl\, col'tle forward and 
attack this problem directly instead of udopiing ~  indirect milthMs 

:to meet difficulties which arise on particular occ8sions. 

~.  (The Honourable Sir Abdur Rahim): The question is: 

"That 'the 'Bin ~  to amend the Land Customs Act, 1924, for certain pUrpOBeB, 
.... taken into consideration. H 

The motionwos ndopted. 
Clouses 2 to 6 were added to thp, Rill. 
The Schedule was added to the Bill. 
·Clause 1 Was added to the Bill. 
'The Title and the Preamble were added to the Bill. 

:IIr . .t.. II .• L~  S,ir, I movi:> that the R.iII be pallsr-d. 
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'Kr, Prealdent (The Honourahle Sir Abdur Rahim): The question is thnt 
the Bill'be pBssed. ' 

The motion was adopted. 

THE INDIAN BOILERS A ~  BILL. 

The Bonourable Sir }Wrank Noyce (Member' for Industries and Lahour): 
Sir, I beg to move: 

,; " "That the Bill further to Blllend the Indian Boil"fs Act 1923, for certain ~  
be referred to 1\ Self'ct Committee ~  of Mr. Sham LuI, Qazi Muhammad 
Ahmad Ka'mli, Pandit NiiakRl1tha .Dos, Sir H. P. Mody. Mr. Sury)'1l Kumar ~ 
&i Bahadllf Seth Bhagchand Semi. MI'. A. Aikman, Mr. S. L. Mehta., Mr. S. N. Roy 
and the Mover, with instructions to report on or before the 10th February, 1937, lind 
that the number of members whose presence shall be necessary to constitute II meeting 
of the Committee shan be fivp." 

The circumstances in which it hos bp,en considered neceSl'!arv to consti-
tute a central board to exercise the power of moking regulations under 
the Boilers Act whi.ch at present vests in the Governor General have bcp,n 
set out Lriefly, but I hope wHit suffici(;nt clarity. in the Stutement of 
Ohjects and Reasons. The legal position under the new Government of 
Indin Act, read with the Boilers Act as it stands at ~  is that after the 
1st April this year the Central Legislature will share with the provincial 
Legislatures the authority to legislate on this subject of boilers; but the' 
OI'X:ccutive authority, and with it the power of making rules, will devolv.e 
largely on the provinces. The Central Government's regulation-making 
powers will then be iimit,ed to railwa.Yil only. Apart from the nlles made 
by Local Governments under their 0,.,11 rule-making powers, which will' 
not be affected by this Bill,-that is a· point which I should like to em-
phasise,-there are at present 170 regulatioDs all of which a.re highly, tech-
nioal. The Manual is freely aoorned with diagrams and with mathe-
matical formulae, which would he of special interest, :to my Honourable· 
friend, Dr. Ziauddin; and the main object of it is t.o prellCl'ibe uniform 
I!pecifications for all boilers, whir,h will ensuresofety toO operatives and to· 
the general public. The provincial legislation on the subject began as long' 
ago as 1864, as a result of serious explosions and a series of provincial' 
Acts followed. But the resultant position was not satisfactory and in ~  
after investigation by a special committee, unifonn standards for the whole. 
of India were introduced by the Act of 1923, which it is now sought to 
amend. I am sure that those Members of this House, who have ex-
perience in these matters, will agree that uniformity is as 'desirable today 
Ill! it has ever been-in fact much more so. The developments in the 
manufacture of boilers and in other industriel'! demand constant and urgent 
modi.fications of the standards and it would bp, a great source of incon-
venience to industrialists and to boiler makers if the conditions varied from 
province to province. so that a boiler admissible in one province waB not 
penni.tted in an adjacent one. Further the constant modification of . ~ 
regulations in accordance wi.th developments in boiler technique is a very 
laborious business and it if! mllch better donf' by one authority than hy 
R dozen authorities working in isolation. It is fa..' these ref\SODS that ~ 
Rill seeks to constitute a Central Board on which all the authorities mainlv 
concerned will pool their experience and their powers through ~ 
representatives. I would infonn the House that the proposal walJ dito!lufted 
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at. the·meetingoi tha IndQstries ~  beld in .L~ . DeceJIl-
ber nt which representatives from all the major ~  were present, 
and that the Conference wit,hout a dissentient voice cordially approved thA 
proposal. 

So much for the main object of the Bill. We are taking advantage of 
this oppprtunity to introduce a small amendment of a differeqt nature. 
'That is done in clause 5(/J) of the Bill. Accordhlg to section 28(11) of the 
Act, as it stands now, the regUlations mUflt prescribe one set of standards 
.and <me only for an cases. OUI' attention was recentlv drawn to a case 
in which an' Indian industrialist who had purchased a -new tYl1e of boiler 
had great difficulty in getting pennission to URe it. The . expert Boilers 
Committee of 1920 contemplated a code which allowed suitable variations. 
But probably owing to oversight the Act does not make it possible to carry 
out, that· intent.ion; and this small amendment is intended to rectify the 
-omission. 

I hope it, will be. agreed tbat thtlre is nothing in t·hemast· .eootroversial 
about this Bill, that uniformity in these matter!> is de!lirable und that the 
best way of ensU1'j.ng {it is by handing OVer the rule-making powers of the 
(lovernment of India to a Central Board consisting of representatives from 
the provinces and the Government of India meeting at suitable intervals. 
Sir, I move. 

Kr. Prel1dlll\ (The. Honourable Sir Abdur Rahim): Motion moved: 

"That the Bill further to amend the Indian Boilers Act, 1923, for certain purpol.,., 
be J"('fp"r("cI to a Hp!t'et C::ommltj.",! cOllsist·illl/: of Mr. Sham Lnl, Qazi Muhammad 
Ahmad Kazmi, Pandit :Nilakantha Das. Sir H. P. Mody. Mr. Suryya Kumar Bom, 
Rai Rahadur Seth Rhagchanrl Soni. Mr. A. Aikman, Mr. S. L. Mehta, Mr. S. N. Roy 
~  the Mover. with instructions to report on or bf-fore the 10th Fehruary, 1937, and 
that the munbl'r of members. whoIII' pn!senl'e shall he veceleary to constitute a IDI'l'ting 
·of the Committee shall he fivp." 

1Jardar Sant SiDgIl (West Punjab ~  Sir, 1 want·to . make onb 
<.observation in this connection. From the names of Members proposed for 
the Select Committee, I find that most of the Members are absent from 
the House, and especially, the experienced man who should be acquaint-
~  with this technical subject, Sir H.P. },fody, will not be available by the 
10th February, by which date the report of the ·5'elect ~ has to 
be made. 

IIr. Prealdlllt (The Honourable Sir Abdur Rahim): He must have COD-
.tlented, the Chair takes it. 

The Honourable Sir 1't&Dk lI'oyce: The usual procedure' was followed in 
-obtaining thE! names. 

Sir OOW"ll "ehauglr (Bombay City: Non-Muhammadan Urban): May 
1 S9V Rir thnt Sir H. P. Modv is not, in Delhi j\lRt now. But I CRn suggest 

~  of the Parly who happSDS to be here-:--Mr. Ghiasuddin; 
nnd if YOII would pemlit i.t, he could t·nkp the place of SIr H. P. 1I.ofody. I 
leave it to your choice. 

The Honourable SIr I'rank lI'oya: I have no objection to the lubstitu-
tion. .' .. . 
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8afdar'IID' 1Jqh: I want to suggest the name of Dr. Ziauddin Ahmatf 
the mathematiciim, he might be able to help with his calculations. 

Mr. Prealdent (The Honourable Sir Abdur Rahim): That must be JUl 
"ddition, the Chair takes it: 

The Honourable Slr PUDk Koyee: I am not prepared to accept an 
I1ddiiion, because the proportion from the different Parties has been worked' 
out in the usual way: substitution is Q different matter. 

'\ 
Sardar Sant Singh: May I rno.ve, Sir, formally that the name of \Dr. 

Ziauddiu Ahmad be included in the list? ' 
\. 

Dr. Ziauddin AhDlfd (United Provinces Southern Divisions: Muham· 
madan Hural): I beg to withdraw my name. 

Sardar Sant Singh: In that case, I will withdruw my proposal. 

Mr. Preaident (The Honourable Sir Abdur Rahim): The question is: 

"That the Bill further to amend thE! IndiRn Boilerll Act. 1GZ5, for certain pUrpOIleI, 
be rl,fl'n'ed to II Select Committt'P conAisling of Mr, Sham LIl1, Qazi 'Muhammad' 
Ahmad Kazmi, Pandit Nilakantha Dall, Mr. Ghiasuddin. Mr. Suryya Kumar Sam,. 
Rai Bahadnr Seth Bhagchand Soni. Mr ... \. Aikman, Mr. S. L. Mehta, .. Mr. S. ~. Roy 
and the Mover, with in!!truc'ionR to l'I'port on 0" ooforl' thE' 10th February. 1937, and 
that the number of m(>mbers whale presence shall be necessary to conetitute a meeting:' 
of the ~  shall he five." 

The motion was adopted. 

THE INDIAN ELECTRICITY (AMENDMENT) BILL. 

The Bcmourable Sir .r&llk .OYCI (Member for Industries and Labour): 
Sir, I beg to move: 

"That the Bill further to amend the Indian ~  Act, 1910, for certain 
purpolea, be referred to a Select Committee conaiatinq of· Mr. Sham Lal, Qui. 
Muhammad Ahmad Kazmi, Pandit N'ilakantha Das, Mr. ,C,),'hialluddin, Mr. ~ ~  
KumaI' Som, Rai Bahadl1r Selh Bhagchand Soni, Mr. A. Alleman, Mr. S. L. Mehta, 
Mr. S. N. Roy and the Mover, with instructions to rt'port on or before the "10th 
February, 1937, and that the nllmber of members whose presence shall be necessary 
to cOllstitute a meeting of tllt' Committee shall be five." .. , 

Mv remarks on this Bill will be even briefer than those on the last, 
with \vhich it is closelv connected. As Honourable Members will see. its: 
provisions are very sini'ilar to those of the Boilers (Amendment) BIll which 
has just been discussed by the HouAe and I need therefore add very little 
to what I said in that connection. The reasons for tbemain proposals in 
both cm;es are identical. There is one important difference between the 
Electricity Act as it stands at present and the Boilers Act, and that is t.hat 
under the Electricity Act, the Local Governments have no rule-making 
powers at all. They had such powers under the Act of 1008, but they, 
never usea them; and the necessity for uniformity has grown stronger 
every year. It is perhaps even stronger .jJ;J. this case. than in. the. ~ of 
boilers, but 'there is really very little di!erenee between the processes. . . . .~ 
in the case ;of the proposed amendments to the Boilers Act, we oonsulte<f 
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the Industrief! 'co'irte\:t,:dC'ttilft ~  to ~ ~ *nd''!I1et 
with the same measure of approval. The intention "is that the:BOIird sh3uld 
be ~  in ~  same, way as .the Boiler,s ~  ~  it is hopedthllt 
they would meet about the same tIme. There 18i howeW!', one difference 
in the constitution of thei''tWb Boards, 'and that is, in this ease we propose 
to iuclude a member nominated . by the Chief Inspector of Mines. The 
fellsnn' for tliit if!' that itt the ~  df ~  . Government 
even after the!intrtiduEjtion· of ~  autonomy, are likely to retAin 
executive auf/hlorit;.Y.in ~ of Mines and inei<kntRlly also' of oilfielclR. 
At preeent electltlChlequlpments in mines -are inspected hy an ~  

Inrlilln Inspector of Mines who is appointed through my Department. 
In this case, ~  we are taking advimtage of the opportdhit{lo'Mnke 
~  small amendment in the existing' Act. Clause!'i of thE-Bill 110W' 

before the House proposes to delete sub-section (.1) ~  section .88 aftha Act. 
This sub-section' requires that any rule should 'before publicatiorl be refer-
red to the Central Advisory Board mentioned in sectiOtl 35, "i/ an?I", or 
if there is no such Board, to such. other Hoard, "if n.ny", af; the. Govemor 
General in Council DlBy' direct. Actually, there is no BUch :Board, and BS 
the Central Board' ~ it,self be ~  rule-making allthority,thi!l is 0. fit 
opportunity to remove from the Act a ~  which bas no forcc .. Sir. 
r move. . 

... PNIIdt"{The· ~  Sk AbdUl' ntbillll): Mot.· mov6lct: 
~ the Bill furth!>r to ainend thE' Indian Eleetricity At't, 1910. for certain 

purposes, he refelTed to a Select Pommittl'e ~ of Mr. Sham Lal. Qozi 
Muhammad Ahmad Kazmi, Pandit Nilakantha Das, Mr. C..b.iuuddill, Mr. 8ul"yya 
Kumar 80m. Rai Bahadur Sl'th Bhaltcbnnd Soni, Mr. A. Aikman, Mr. S. T ... Mphta, 
Mr. S. N. Roy ~ thl' Mover. with iustructions to report on or bl'fore the 10th 
Fphruary, 193'1', 'and .that th(' numher of ml'mbers whosl' presenc.e sball he ~  

to cOllstitute a meeting of the Committee shall be five." . 

Dr. Z1a1ld.dln Ahmld (United Provinces Soutltem Divisions: Muham-
madan Rural): Sir, I would like to know from whom the Honourable 
Member g'Ot the names of Members of this Party, because on the last occa-
sion, I withdrew my name on the ground that my name did not please t-he 
Assistant Whip, and to relieve him from the an-tiety, I withdrew. Now, I 
~  like to know how these names were got. 

ft, .~  mtpelldrl L . ~ of the ;ltouse):' I think 
[ can 'explain the position. As' regards .the Conjp'ess Members, I entered 
into correspondence with Mr. Bhulabhai Desai and Mr. Satyamurti, and 
I got a 1etter from Mr. Bhulabhai Deaai, Qnd I believe. also one from Mr. 
Satyamurti, stating thil't the names wanted for the Select Committees 
would. he supplied by Mr. Asaf Ali. In pursuance of that, we applied t.o 
Mr. Asaf Ali, and he gave us the Dames of the Congress Members. As 
regards the other Parties. we have followed the old practice, namely,-we 
had really no voice in it. It is for the Parties to indimtt'e what Members 
should be on the Select Committee, so that we had a dozen names sup-
plied by the Parties ........ . 

Dr. Ziauddin Ahmad: By whom? The Party was not confluited. 

]tal Babadur Sir 8&tYI Oharm Jlukherjee (Nominated Non-OfficiRI): I 
cODsulted Sir Abdul Halim Ghuznavi and he suggested to me t.he name of 
Rai Bahadur Bhagchand Soni. 
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Dr. Ztaudd'll .tJuIlad: The Secretary, Sir Abdul Halim Ghuznavi, says 
that he was not consulted. . 

Sir Abdul BalIm Qh1llll&vi (Dacca oum Mymensingh: Muhammadall 
nural): I was not consulted as far as I remember. 

ltai Bahadar Sir Bat,&.OharaD Mukherlee:, I was asked to consult Mr. 
Bajoria or Rai Bahadur I&ni who was sitting behind Sir Abdul Halim 
"Ghuznavi. I asked Mr. Bajoria, but he expresied his unwillingness to serve 
-on this Committee, and, therefore, I gave the name of. RBi BahaPurSoni. 

~ 

Dr. Ziauddbl. Ahmad: Without consulting him? From your own 
imagination. 

lI.al Bahadur Sir Satya Owe Kukheriee: No, not from imagination, 
.but after consultation. 

Kr. PreBldent (The Honourable Sir Abdur Rahim): A ~ any alterations 
.desired by the Independent. Party or the Democratic Party? . 

• 
Bardar Sallt Bmgh (West Punjab: Sikh): No alteration is ~ . 

:Mr. Prellldellt (The Honout'able . ~  Abdul' Rahim): RaiBahadur Bhag-
.chand Boni is standing from the Democratic Party. 

Now, the question is: 

"That the Bill further to aml'nd the Indilln Electricitv .A('t, 1910, for certain 
purposes, be referred to a Select Committee consistimc of "Mr. ShalT! La!, Qal'li 
"Muhammad .Ahmad KazmL Pandit Nilakatltha Das, Mr. Ghia8uddin, Mr. Suryya 
Kumar Som. Rai Bahadur Seth BhBlZchand Boni. Mr. A. Aikman, Mr. ~. L. Mehta. 
Mr. S. N. Roy and the Mover, with instructions to report on or be'"'fot't' th,,' 10th 
February, 1937, and t.hat the nmnber of memMrs -whose presence shall he nt'cl'ssary 
to constitute a meeting of the Committee shall he five." 

The motion was adopted. 

The Hollourable Sir BrtpeDdr& 81raar (Law Member):· Sir. would. you 
like me to begin the Insurance Bill at jive minutes to five or I should begin 

'it tomorrow? 

JIr. President (The Honourable Sir Abdur Rahim): Yes, the Honourable 
Member can begin tomorrow. 

The Assembly then adjourned till Eleven of the Clock on ~  the 
"2nd February, 1987. 
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